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(Cachar—Reserved—Sch. Castes).

Laxmi Bat, Shrinatt Sangpm (Vicar*- 
bad).

liaflda Ahmed, Shrimati (Jorfaat).

Ma&agaonkar, Shri Bhausaheb Rao- 
saheb (Kolhapur).

Mahanty, Shri Surendra (Dhenkanal).

Mahendra Pratap, Raja (Mathura).

Majhi, Shri Ram Chandra (Mayur- 
bhattS—Reserved—Sch. Tribes).

Majithia, Sardar Surjit Singh (Tarn- 
Taran).

Maiti, Shri Nikunja fiiharx (Ghatal).

Malhah, Shri U. Srinivasa (Udipi).

Malaviya, Pandit Govind (Sultanpur).

Malaviya, Shri Keshva Deva (Basti). 
Malvia, Shri Kanhaiyalal Rhw»h»i 

(Shajapur—Reserved—Sch. Castes). 
Malviya, Shri Motilal (Khajuraho— 

Reserved—Sch. Castes).

Manaen, Shri T. (Darjeeling).

M&nay, Shri Gopal Kaltui (Bombay 
City Central—Reserved—Scheduled 
Castes):

Mandal, Shri Jailal (Khagaria).
Mandal, Dr. Pashupati (Bankura— 

Reserved—Sch. Castes).
Maniyangadan, Shri Mathew (Kotta- 

yam).

Manjula Debi, Shrimati (Goalpara). 
Masani, Shri Itt. R. (Ranchi—East).

Masuriya Din, Shri (Phulpur— 
Reserved—Sch. Castes).

Matera,'Shri Lam an Uahadu (Thana 
—rReserved—Stfh. Tribes).

Mathur, Shri Harish Chandra (Pali). 

Mathur, Shri Mathur Das (Nagaur). 
Matin, Shri S. A. (GMdlh).

Mehdi, Shri Syed Ahmad (Rampur).



M >

*M’ —contd 
Mehta, S k i  Balwantray Gopalji 

(Gohilwad).
Mehta, Shn Jaswant Raj (Jodhpur). 
Melkote, t)r G S (Raichur)
Menon, Dr K  B (Badagara).
Menon, Shn V K. Krishna (Bombay 

City North)
Menon, Shn T C Narayanankutty 

(Mukandapuram).
Minimata, Shrunati Agamadas Guru 

(Baloda Bazar—  Reserved— Sch 
Castes)

Mishra, Shn Bhagwan Dm (Kaisar- 
ganj)

Mishra, Shn Bibhuti (Bagaha)
Mishra, Shn Lalit Narayan (Saharsa).
Mishra, Shn Mathura Prasad (Begu- 

sarai)
Mishra, Shn Shyant Naadan (Jai- 

nagar)
Mura, Shn Raghubar Dayal (Buland- 

ahahr)
Misra, Shn Raja Ram (Faizabad). 
Mohan Swaroop, Kanwar (Plliblut). 
Mohideen, Shn M Gulam (Dindlgul) 
Mohiuddin, Shn Ahmed (Secundera

bad)
Munisamy, Shn N R (Vellore) 
Morarka, Shn Radheshyam Rano- 

kumar (Jhunjhunu)
More, Shn Jayawant Ghanshyam 

(Sholapur)
Mukerjee, Shn Hirendra Nath (Cal

cutta—Central)
Mullick, Shn Baishnav Charan (Ken

drapara—Reserved— Sch Castes) 
Murmu, Shn Paika (Rajmahal— Re

served—Sch Tribes)
Murthy, Shn B S (Kakmada— Re

served—Sch. Castes)
Mutafir, Giam Gurmukh Singh 

(Amntsar)
Mirfhukriahnan, Shri M (Vellore— 

Reserved—Sch. Castes).
I P

Nadar, Shri P  Thanulingom (Nager- 
coil).

Naidu, Shri R Govindarajalu (Tiru- 
vallur).

Naidu, Shn T  D. Muthukumara- 
aami (Cuddalore).

Nair, Shri C. Krishnan (Outer Delhi).
Nair, Shri K. P. Kuttikrishnan (Kothi- 

kode).
Nair, Sbri P. K. Vaaudevan (Thiru- 

vella).
Naldurgkar, Shri Venketrao Shrizri- 

wasrao (Osmanabad).
Nallakoya, Shn Koyilat (Nominated— 

Laccadive, Minicoy and Amindvi 
Islands).

Nanda, Shn Gulzarilal (Sabarkantha). 
Nanjappan, Shri C (Nilgiris). 
Naraindin, Shri (Shahjahanpur—Re

served— Sch Caste*).
Narasunhan, Shri C R (Krishnagiri).
Narayanasamy, Shri R. (Penyaku- 

lam)
Naskar, Shn Purendu Sekhar (Dia

mond Harbour) 
lTathavani, Shn Narendrabhak P.

(Sorath)
Nath Pai, Shn (Rajapur)
Naysk, Shn Mohan (Ganjam— Reserv

ed— Sch Castes)
Nayar, Dr Sushila (Jhansi)
Nayar, Shn V P (Quilon).
Nehru, Shn Jawaharlal (Phulpur). 
Nehru, Shnmati Uma (Sitapur)
Nek Ram, Shn (Mahore—Reser\ed—  

Sch Castes)
Neswi, Shn T R (Dharwar South)

•O’

Onkar Lai, Shn (Kotah— Reserved—  
Sch Castes)

Oza, Shn Ghanshyam Lai (Zalawad).

V

Padalu, Shn Kankipati Veeranna 
(Golugonda —  Reserved —  Sck. 
Tribes).

Padam Dev, Shn (Chamba)
Pahadia, Shri Jagan Nath Prasatf 

(Sawai Madhopur—Reserved— Sck. 
Castes)

Palaniandi, Shri M. <Peramba2or).

*N* —co n td .



(Vii)

f —cont d.
Palchoudfeuri, Shrimati Ha (Naba- 

dwip).

Pande, Shri C. D. (Naini T a l) .'

Pandey, Shri Kashi Nath (Hata).

Pandey, Shri Sarju (Rum ).

Pangarkar, Shri Nagorao Karojee 
(Parbhani).

Panigrahi, Shri Chiatamani (Puri).

Panna Lai, Shri (Faizabad—Reserv
ed—Sch. Castes).

Parmar, Shri Karsandas Ukabhai 
(Ahmedabad —  Reserved —  Sch. 
Castes).

Parmar, Shri Deenabandhu (Udai
pur—Reserved— Sch. Tribes).

Parmar, Shri Yeshwant Singh 
(Mahasu).

Parulekar, Shri Shamrao Vishnv 
(Thana).

Parvathi Krishnan, Shrimati 1L 
(Coimbatore).

Patel, Shrimati Maniben Vallabhbhai 
(Anand).

Patel, Shri Nanubhai Nichhabhai 
(Bulsar— Reserved— Sch. Tribes).

Patel, Shri Purushottamdas R. (Meh- 
sana).

Patel, Shri Rajeshwar (Hajipur).

Patil, Shri Balasaheb (Miraj).

Patil, Shri Nana (Satara).

Patil, Shri Rakhamaji (Dhondiba 
Bhir).

Patil, Shri S. K. (Bombay City South).

Patil, Shri Uttamrao Laxman (Dhulia).

Patnaik, Shri Uxna Charan (Ganjam).

Pillai, Shri S. C. C. Anthony (Madras 
North).

Pillai, Shri P. T. Thanu (Tirunelveli).

Poeker Sahib, Shri B. (M&njeri).

Prabhakar, Shri Naval (Outer Delhi—  
Reserved— Sch. Castes).

Pragi Lai, Chaudhari (Sitapur—  Re- 
•erred—Sch. Castes).

*9* —contd.
Prasad, Shri Mahadeo (Gerakhpur—  

Reserved— Sch. Castes).
Prodhan, Shri Bijaya Chandrasingk 

(Kalahandi—Reserved— Sch. Tribes)
Punnoose, Shri P. T. (Atnbalapuzha).

V

Radha Mohan Singh, Shri (Ballia).
Radha Raman, Shri (Chandni Chowk).
Raghubir Sahai, Shri (Budaun).
Raghunath Singh, Shri (Varanasi).
Raghunath Singhji, Shri (Banner).
Raghuramaiah, Shri Kotha (Guntur).
Rahman, Shri M. Hifzur (Amroha).
Rai, Shri Khushwaqt (Kher).
Raj Bahadur, Shri (Bharatpur).
Rajiah, Shri Devanapalli (Nalgonda—  

Reserved— Sch. Castes).
Raju, Shri Pusapati Vijayarama Gaja- 

pathi (Visakhapatnam).

Raju, Shri D. S. (Rajahmundry).

Rajyalaxmi, Shrimati Lalita (Hazari- 
bagh).

Ramakrishnan, Shri Peelamedu Ranga- 
swamy Naidu (Pollachi).

Raman, Shri Uddaraju (Naraspur).

Raman, Shri Pattabhi C. R. (Kumba- 
konam).

Ram an and Shastri, Swami (Bara 
Banki— Reserved—Sch. Castes).

Ramananda Tirtha, Swami (Auranga
bad).

Ramaswami, Shri S. V. (Salem).

Ram&swamy, Shri K. S. (Gobichettt- 
palayam).

Ramaswamy, Shri Puli (Mahbub- 
nagar—Reserved—Sch. Castes).

Rameshwar Rao, Shri J. (Mahbub- 
nagar).

Ram Garib, Shri (Basti—Reserved— 
Sch. Castes).

Ram Krishan, Shri (Mahendergarh).

Rampure, Shri Mahadevappa Y. 
(Gulbarga).



'R'--contd.

'Ibm Saran, 'Shri (Moradabad) ,

Ram Subhag Singh, Dr. (Sasaram).

Ranbir Singh, Ch. (Rohtak).

Rane, Shri Shivram Rango (Buldana).

Ranga, Shri N. G. (Tenali) . •

Rangarao, Shri M. Sri (Karimnagar).

Rao, Shri B. Rajagopala (Srikakulam).

Rao, Shri _Devulapalli Venkateswar
(Nalgonda).

Rao, Shri Etikala Madhusudan (Mah-
bubabad) .

Rao, Shri P. Hanumanth ( edak).

Rao, Shri R. Jagannath (Koraput).

Rao, Shd T. B. Vittal (Khammam).

Raut, Shri Bhola (Champaran-Re-
served-Sch. Castes).

Raut, Shri Rajaram Balkrishna
(Kolaba).

Ray, Shrimati Renuka (Malda).

Reddy, Shri Chegireddy Bali (Marka-
pur).

Reddy, Shri K. C. (Kolar).

Reddy, Shri R. Lakshmi Narasa (Nel-
lore).

Reddy, Siiri T. Nagi (Anantapur),
" .•..•.~ . '. i __ ••

Reddy, Shd R. Narapa (Ongole).

Re~dY, 'Shri Vutuktiru "Ranu (Cuada-
pah).

Reddy, Shri K. V. Ramakrishna
(Hindiijnrr),

Re~l<;l:Y!}r'JShl)~ T. N. Vishwanatha
(Rajampet) .

Roy, Slid Biren (Calcutta=-South
West).

Roy, Shd Bishwanath (Salempur).

Rungsung Suis , Shri (Outer Mani-
pu;,,:Reserved::..sch .' Castes),

Rup Narain, Shri (Mirzapur-Re-
served-Sch. tastes).

(viii)

·s'
Sadhu Ram, Shri (Jullundur=-Be-

served-Sch. Castes).

Sahodrabai, Shrimati (Sagar-c-Re-«
served-Sch. Castes).

Sahu, Shri Bhagabat (Balasore).

\

- , '
Sahu, Shri Rameshwar (Darbhanga-«

Reserved-Sch. Castes).

Saig_al1Sardar Amar Singh (Janjgir),.

Saksena, Shri Shibban Lal (Maharaj-
ganj).

Salunke, Shri Balasaheb (Khed).

Sa~~, Shri M. K. M. Abdul (Tiru.-
chirappalls) .

Samanta, Shri
(Tamluk).

Satis Chandra

, ,r. I

Samantsinhar, Dr, N. C. [Bhubanes-
war).

Sambandam, Shri K. R. (Nagapat-
tinam),

Sampath, Shri E. V. K. (Namakkal).

Sanganna, Shri Toyaka (Koraput--
Reserved-Sch. Tribes).

Sankarapandian, Shri M. (Tenkasi).

Sarhadi, Shri Ajit Singh (Ludhiana);.

Satis Chandra, Shri; (Bareilley).

Satyabhama Devi, Shrimati (Nawadaj;

Satyanarayana, Shri Biddika (Pai-
vathipuram-Reserved-Sch, Tribes}

Seindia, Shrimati VIjaya'Ra'j'e (Gunaj-,

Selku; Shri Mardi (West Dinajpur-
Reserved-Sch. Tribes).

Sen. Shri, Asoka Kumar (Calcutta-
North- West) .

Sen, Shri Phani Gopal (Purnea).

Seth Shri Bishanchandar (Shahjahan-
pur)'.

Shah, Shrimati Ja;y-aben Vajubhai
(Girnar) .

Shah, Shri Manubhat (~d,hya Sau-
rashtra) .



Shah, 8hri Manvendra (Tehri Gft&» 
tWO).

fibd , Shrfanstl (Btoka),

Shankariah, Shil M. (Mywre).

Shartna, Shri Diwan Chand (Gurdas-
pur).

Shri Harish Chandra (Jai
pur).

B h in u , Pandit icrt«hn> Chandra 
(Hapur).

Sharma, Shri Radha Charan (Gwa
lior).

Shastri Pandit Hiralal (Sawai Madho- 
pur).

Shastri, Shri Lai Bahadur (Allaha
bad).

Bhivananjappa, Shri M. K. (Mandya).

Shobha Ram, Shri (Alwar).

Shukla, Shri Vidya Charan (Baloda 
Bazar).

Siddananjappa, Shri H. (Hassan).

Siddiah, Shri S. M. (Mysore—Reserv- 
ed— Sch. Castes).

Singh, Shri Awadhesh Kumar (Kati- 
har).

Singh, Shri Babunath (Sarguja—Re
served—Sch. Tribes).

Singh, Shri Chandikeshwar Saran 
(Sarguja).

Singh, Shri Digvijaya Narain (Pupil).

Singh, S^ri Dinesh Pratap (Gcnda).
Singh, Shri Har Prasad (Ghazipur).

Singh, Shri Kamal Narain (Shahdol—  
Boaerved Sch. Tribes).

toUgh, Shil Kamal (Buxar). 
Singh, Shri Laisram Achaw (Innsr 

Manipur).
Singh, Shri Mahendra Nath (MaharaJ-

juatf).

Singh, Shri Rajendra (Chapra).

‘S’—ccsittf.
Singh, Shrt TrfUfauan NaragraBt.

(ChandauH).

Sinha, Shri Anirudh (Madhubani).

Sinha, Shri Banayai Prasad (Mon- 
ghyr).

Sinha, Shri Gajendra Prasad (Paia- 
mau).

Sinha, Shri Jhulan (Siwan).

Sinha, Shri Kailash Pati (Nalanda).

Sinha, Shri Satyendra Nara^ran>
(Aurangabad).

Sinha, Shri Sarangdhar (Patna).

Sinha, Shri Satga Narayan (Samasti- 
pur).

Sinha, Shrimati Tarkeshwari (Bath).

Sinhasan Singh, Shri (Gorakhpur).
Siva, Dr. M. V. Gangadhara (Chit- 

toor— Reserved— Sch. Castes).

Sivaraj, Shri N. (Chingleput—Re
served—Sch. Castes).

Snatak, Shri Nardeo (Aligarh—Re
served— Sch. Castes).

Sonawane, Shri Tayappa (Sholapur— 
Reserved—Sch. Castes).

Sonule, Shri Harihar Rao (Nanded).

Somani, Shri G. D. (Dausa).

Soren, Shn Debt (Dumka—Reserv
ed—Sch. Tribes).

Subbaroyan, Dr. P. (Tiruchengode).

Subramanyam, Shri Tekur (BeHary).
Sugandhi, Shri Murigeppa Siddappa 

(Bijapur North).
Sultan, Shrimati Maimnnwn (Bhopal).
Supakar, Shri Shraddhakar (Sambal- 

pur).
Sumat Prasad, Shri (Muzaffamagar).
Sunder Lai, Shri (Sahai jpur—Re

served— Sch. Castes).
Suryanarayanamurthy, Shri Miasula - 

(Golugonda).
S o y a  Prasad, Shri (Gwalior—Reserr 

•d-Scfa. Cast&s).



*8'-} contd.
'Swami, Shri V. N. (Chanda). 

Swann Singh, Sardar (Jullundur). 

Syed Mahmud, Dr. (Gopalganj).

T

Tahir, Shri Mohammed (Kishanganj).

Tantia, Shri Rameshwar (Sikar). 

Tangamani, Shri K. T. X. (Madurai). 

Tewari, Shri Dwarikanath (Cachar).

• Thakore, Shri Motisinh Bahaduniak 
(Patan).

Thevar, Shri U. Muthuramalinga 
(Snvilliputhur).

Thimmaiah, Shn Dodda (Kolar—Re
served—Sch. Castes).

Thirumal Rao, Shn M  (Kalunada).

Thomas, Shri A. M (Emakulam).

Tiwari, Shn Babu Lai (Nimar 
Kh&ndwa).

Tiwari, S in  Ram Sahai (Khajuraho).

f t  wary, Pandit Dwarka Nath 
(Kesaria).

Tripathi, Shn Vishwambhar Dayal 
(Unnao).

Tula Ham, Shn (Etawah—Reserved— 
Sch. Castes).

Tyagi, Shri Mahavir (Dehra Dun), 
lyabji, Shn Saif F B (Jalna)

‘O’

Uike, Shri M. C. (Mandla—Reserv
ed—Sch. Tribes).

{Jmrao Singh, Shn (Ghosi).

Upadhyaya, Pandit Munishwar Dutt 
(Pratapgarh).

LTpadhyaya, Shri Shiva Datt (Rewa).

Vajpayee, Shri Atal Bihari (Balraaa- 
pur).

Valvi, Shri Laxman Vedu (Waft 
Khandesh—Reserved—Sch. Tribes).

Varma, Shri B. B. (Champaran).

Varma, Shri Manikya Lai (Udalppr),

Varma, Shri Ramslngh Bhai (Nimar).

Vedakumari, Kumari M. (dura).

Yenkatasubbaiah, Shri Pendekaatt 
(Adoni).

Verma, Shri Ramji (Deona).

Vijaya Raje, Shrimati (Chatra).

Vishwanath Prasad, Shri (Aaamgacfc—- 
Reserved—Sch Castes).

Vyas, Shri Ramesh Chandra (BhM- 
wara).

Vyafl, Shri Radhelal (Ujjain).

(x)

V

•W

Wadiwa, Shn Narayan Sfamramji 
(Chmdwara—Reserved—Sch. Tri
bes) t

Warrior. Shn K. K. (Tnchur).

Wusmk, Shn Balkrahna (Bhandara—  
Reserved— Sch Castes).

Wilson, Shn John N (Mirzapur).

Wodeyar, Shn K  G (Shunoga).

T

Yadav, Shn Ram Sewak (Bara 
Banki).

Yajnik, Shri Indulal 
(Ahmedabad).
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Shri Radha Charan Sharma.
Chaudhun Ranbir Singh 
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Shrimati Sucheta Knpalani.
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Shn M. Thirumala Rao.
Shn J Rameshwar Rao.
Shn C R. Narasimhan
Shn Amjad All
Shn R Ramanathan Chettiar.
Shn Ahmed Mohiuddin 
Shrimati Renuka Ray 
Shn Uma Charan Patnaik 
Shn Raghubir Sahai 
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Shn R L Jangde 
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LOK SABHA 

Tuesday, 16th July, 1957

The Lok Sabha met at Eleven of the 
Clock

[M r  S p e a k e r  tn the Chair]

ORAL ANSWERS TO QUESTIONS
Mr. Speaker: The House will now

take up questions
1 have already said yesterday that 

whoever wants to take the oath must 
first of all give his name in the Noticc 
Office That is why I am not calling 
generally "All hon Members who 
have not taken the oath so far may 
do so now” I do not find any names 
written down here. Let me not com
mit the same mistake that was com
mitted yesterday

Soil Conservation
*37. Shri D. C. Sharma: Will the 

Minister of Food and Agriculture be
pleased to state.

(a) the total loan and grant asked 
for by the Punjab Government for 
soil-conservation and Grow More Food 
Schemes during 1957-58, and

(b) the amount actually sanctioned 
for these Schemes9

The of Co-operation (Dr. P.
S. Deshmukh): (a) and (b) The
total loan and grant asked for by the 
Punjab Government and the amounts 
actually sanctioned are as follows.—
Soil Coruerva- Amount asked Amount ac

tion by the Suto tually sanc-
Govermnent uoned.

Loan N>1 Nil

Grant R*. 4'03 lakh* Ri. 3*38
lakhs.

3583
G.M F. Schemes

Loan R* 50*83 Rs. 47*99
lakhs lakhs

Short-terms
NilLoan Rs. 274*42 

lakhs

Grant R i 14*14 Rs. 7*36
lakhs. lakhs.

In the case of short-term loan the 
matter is under consideration

Shri D. C. Sharma: May I know if 
the Punjab Government has submitted 
any conirete schemes so for as soil 
conservation is concerned and, if so, 
the nature of those schemes’

Dr. P. S. Deshmukh: Every one of 
these items has been sanctioned 
against definite schemes submitted by 
the Punjab Government There is a 
whole list of schemes against which 
the sanctions have been given

Shri D. C. Sharma’ May I know on 
what basis the loans and grants and, 
what you call, short-term loans are 
given to the States, and what is the 
percentage of the loans and grants 
granted against the amounts asked for?

Dr. P. S. Deshmukh: There is a 
pattern of assistance that has been 
evolved for a number of years which 
is applicable m the same manner to 
all the States m India It is accord
ing to that pattern It is rather a 
detailed matter which cannot be ex
plained m reply to a question

Shri D. C. Sharma: May I know if 
any fine distinction is made between 
those areas which are surplus areas 
and those which are deficit areas, and 
whether surplus areas and deficit 
areas are treated on a par or whether 
there is any other differential applied 
between these two types of areas?
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Dr. P. S. Dwtaaakh; The rules a n  
very dear. I do not think then is any 
distinction between a surplus area and 
a deficit area. The rules that have 
been evolved are acceptable to all 
the States—all the State Governments 
have accepted them.

Shrl B. 8. Murttay: Besides loans,
what is the other assistance that is 
being given to those places which are 
annually subjected to erosion?

Dr. P. 8. Deshmnkh: Occasionally
there are certain schemes which are 
intended to be worked out for such 
areas.

Shri B. S. Murthy: Who beers the
cost of those schemes, may I know?

Dr. P. S. Deshmnkh: Between the 
Centre and the State there are pro* 
portions laid down.

Shri Jaipal Singh: In the scheme 
that has been evolved regarding assis
tance to various States, may I know 
whether Government are following 
the priority list that was given out by 
the Arid Zones Conference held in 
this country about two years ago?

Dr. P. S. Deshmnkh: I should like 
to have notice of that question.

m o : 
TOT THU : 

tf( iftaWT :

m fc  :

*fo Vo t o  :
vrmiH :

mt :
•ft
•ft- ^  :
■rfirr 30  f*o *r<f« :

ffT® w * fawnft : 
*h mm  :

* n  Ifa Q *  w i iN w  tftft w sft 
tit rrr fv  :

( v )
firm * % «rtw vnshv trs-ppf? 
am r ^  $  «r*ar»r^ tpir ssrtrv

w r «fmhrr^ 4ir «if | 1

(W) WT t  HSftT <PPHT
^  fcrcrr |  ;

(*t) nft $r, at WT, sftr, %n
JPFT ftw  55TC $ ?

<wrr Hsnew *  n « f
* » k )  : ( v )  w HV 

3*faT«i «?ft siRt | jnfMr
snfV tit 1

(«■) ^  1

(»T) ^T5T ^  3OTT I

An Hon. Member: In English.
Shri Humaynn Kabir: I will give

the reply in English also.
(a) No action has yet been taken ai 

inquiries are still m progress.
(b) No, Sir.
(c) Does not arise.

*1 * 0  sn° : Wi TTTOT
srcqpR 5? tTiR

craw ftp*n | %  «pfr
*  tp t wrfvfit tit anpsr 

^rrr forr ’

m'r |ut̂  fa  #  # mfr
terror $, vi* *  tenure* ^
| I f̂»|PT ^  ^  VHRftlT snnfwt f?T 
HdHf fWT5T $ 1 <TT'T W'HJJ Vt 
3?TRl W  «TT I VT $  V lf tfSPTST fWKI 
sr̂ r 1 1 m *  W rer  w tw  ^ t t k 
?fr w  *n*r  ̂ #

^rtfr 1
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* «  <no f t i f i  : ip r  i f a  *
g fiw rPw f *  **r *rt* srrofiwf *

** 1*
% sWK faff *WI <ftT *JTTT VTH ?f TtT
f^THHT ? WW #  3*  *?t «TPTT «TC*
t* m r  w  *  «rf ?

«i> jjtp(  w i r  : ’rnrfTT wi
«?, w w t fv  w s  v r t  *33

#?r *fr, fftr GT̂ t*f V <Tl«T *Ft 
TfT »nrr <IT fr  ■aĵ F *J?T
^  & wf*nr faa w  vt 5W5fhB
ifNt 1 *nsr fiwF 1 '9»̂ 1»5
<t̂  i m * foWT | 1

Mr. Speaker: I understand the sub
stance of the question to be that there
has been some discrimination. If it
is merely a question of unloading
some people and five persons have
been sent down, I would not have ad
mitted It may happen anywhere; it
may happen in our country also The
substantial portion is, why did it hap
pen that all the five that were asked
to get down were Indians If the hon
Minister has got any information, let
him give it Otherwise there is no
good trying to get over it

Shri Humayun Kabir: May I answer
: the point raised by the hon Speaker?
i  If there had been any question of racial

discrimination, the matter would have
been entirely different In every air
»m er's  contract there is a clause
that if anyone is likely to cause offence
to other passengers, the carrier has
the right of requesting that passenger
not to travel by that line or to make
such changes in the dress or other
department as may be required. In

• this particular case the lady in qtfes-
[tion—we have a photostat copy of
the letter from the lady—she was very
politely told that her children were
fdressed dirtily and were likely to
rcause inconvenience to other passen-

And she decided to go by an- 
r plane.

«ft « o  Wfo ft lift : *  i f ; « m r
WT̂ TT 5  ft? m  mflrof Sf

w f im aw  f t irr
*T*TT t t  *rf, ?ft # «HJ I

Shri Hnmayim Kabir: According to
the information available, they travel*
led the next day.

Shri A. S. Sarhadi: Is Govern
ment aware that this statement of the
lady was taken under undue influ
ence or some other means at the
place of destination? Would the Gov
ernment make an enquiry to find out
if the statement was a free one or was
given under some pressure or undue
influence?

The Minister of Transport and Com- 
mimlcatioiis (Shri Lai
Shastri): Sir, may I say a word on
this9 I think it would be desirable not
to discuss this matter here further,
because it is still under enquiry. I do
not say that I feel satisfied over the
whole incident, but it might create
difficulties for us if we pursue this
matter in this House at the present
juncture I would therefore request
the hon. Member not to pursue it just
now till the enquiry has been fully
completed

Mr. Speaker: May I then suggest
to the hon Mimster that after the
enquiry is over, of his own accord he
will make a statement in this House?

Shri Lai Bahadur Shastri: Yes, Sir.

Mr. Speaker: Very well, I will
pass on to the next question

Shri Jaipal Singh: Since the en
quiry is still proceeding, may I refer
to one material point which I think
the hon Minister should be in posses
sion of7 One is in regard to the fact
that the lady was carrying four in
fants in one passport I would like
the Enquiry Officer to go into the
whole question of pass-port, as to the
age of the fourth child, because that
will be very material.

Mr. Speaker: All relevant matters
will be taken into consideration

Shri M. L. Dwivedl: May I know if
the hon. Minister will be pleased to
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make a statement after the enquiry Is 
completed?

Mr. Speaker: Yes, he has said so. 

Delhi Sewage Tank Tragedy

•891. «

f  Shri M. L. Dwlvedl:
Pandit D. N. Tiwary:
Dr. Ram Subhag ^Ingh:
Shri Radha Raman:
Shri A. K. Gopalan:
Shri Narayanankutty Menon: 
Shri B. C. Kamble:
Shri Naval Prabhakar:

Will the Minister of Health be pleas
ed to state.

tfr/ Wnwiha- tifcr Aipurt 01* emjuw jr 
into the death of seven labourers in 
the sullage tank near the Coronation 
Pillar has been recevied by Govern
ment; and

(b) if so, whether a copy of the 
report will be laid on the Table of the 
Sabha?

The Minister of Health (Shri Kar- 
xnarkar): (a) Yes, sir, the repotr was 
received with the comments of the 
Chief Commissioner on 11-7-57

(b) Government are examining the 
Report and the question will be con
sidered after decisions are taken on 
the recommendations made in the 
Report

vso m o  : *rr qj? ?rar 
far fa*r t o  «TT5r a? qar 

t o
ft, ?ft *

31 r m  ŝ n̂ TT g fa  *
snff srtft ’

»T <i7^ T : m?r *rrc*fr

m  *  *  Sft
fWT?l I SWFtfopFT#
h wz vfr m  zfar v jfa ft xri&ft 

?nr <v ^  1

w  -?o t t j  f r i t f : S* ?r*r#
m  wm vpot «fr ?

^  i art *ra 5 s
^ tt * jfsw

1 %rnff w m r  ifr tfr 
^  *fk <nr art « r  frorsr m * r n m  
5 ^  1
®hri Radha Raman: Pending the 

action proposed to be taken on the 
basls of the enquiry, may I know whe
ther Government has taken any pre
caution with regard to the persons 
wh^ are going mt0 the tank to see 

their life is not m danger?
®hri Karmarkar: So far as my in

formation goes, after this incident, 
,mst ham aat gone utto the teak I f  
me,i are sent, we shall see to it that 
all possible precautions are taken.

SCtaTT cTT ‘- m f )  f«T71 • *  3|PRT 

f«F SPTT S*T W '-T I  *  T ? T

g f  tit, vfc f f  «fr ert

** arr wrr q̂ =r % ^
SI5RT *rgt fepqT *R r 7

s f  «T W *sR  : 3l^T 5=n? i m  ^PTI^T

erc?
5*TP 3TTT IK  JTgt

*  ’tnsrr ^Tfrr f  1

eTR^yrrt fw^i : w t *nft 
^  %■ T̂FT» T<t 1 

'Ter? ^  5 ^ tt

i f  «ffr ’

^Ir. Speaker: After the report is'
examined, I am sure it will be placed 
on the Table of the House

*4r. Sushila Nayar: May I know 
whfen this enquiry report was receiv
ed* how much time has passed while

Has been under consideration and 
hov much more time is likely to be 
taken?

$hri Karmarkar: The report 'that 
was submitted to the Chief Commis- 
sloher is dated the 1st July. The re- 
P°H along with the Chief C<anmto»
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sioner’s comment* thereon reached us 
on the 11th July It has been with us 
for about four days now. I expect that 
with immediate consideration we «h«h 
finish the examination within a fort
night's time.

Mr. Speaker: As soon as it is over, 
I shall allow a discussion on this 
matter. I find it is an important 
matter where 7 people have died.

Shri Radhelal Vyas: Question No. 74 
also relates to the influenza epidemic 
It may be taken along with Question 
No 40

Shri Raghunath Singh: Question 
No 75 also.

Mr. Speaker: Yes, if the hon Mm.a_ 
ter is agreeable, they may be taken 
together

The Minister of Health (Shri Kar- 
marfear): Certainly

Influenza Epidemic
t

r Shri Radha Raman:
Shri M. L. Dwivedi;
Dr. Ram Subhag Singh: 
Shrimati Ua Palchoudhury: 
Shri Raghunath Singh:
Shri Rup Narain.
Shri Heda:
Shn Supakar:
Shri Bhakt Darshan:
Shri Panigrahi:
Shri Sadhan Gupta:
Shri Mohamed Imam:
Shri Mahanty:

• Shri D. C. Sharma*
*40. i  Pandit D- N. Tiwary:

; Shri S. N. Duivedy: 
j Shn Narayanankutty

( Menon:
Shri Shrce Narayan Das.

| Shri Bibhuti Mishra:
Shri Naval Prabhakar:
Shri Balmiki:
Shri Wodeyar:
Shri Kasliwal:
Shri V. P. Nayar:
Shrimati Tarkeshwari 

Slnha:
Shri Nardev Snatak:
Shri S. M. Banerjee:

(_8hri Mohan Swarup:
Will the Minister of Health be —- 

ed to state:

(a) the total number of cases of 
Influenza recorded m different places 
in India;

(b) how many of them proved 
fatal,

(c) the steps taken by Govern* 
ment in general for checking this 
disease all over India and the total 
amount spent by the Central Govern
ment thereto,

(d) whether medicines for the pre
vention and control of the epidemic 
were obtained from foreign countries 
as well,

(e) whether m view of the possi
bility of this disease breaking out 
again, Government have taken any 
steps for the control and treatment of 
the disease and if so, what, and

(f) whether this epidemic is due to 
radiation of radioactive materials on 
account of nuclear explosions7

The Minister of Health (Shri D. P. 
Karmarkar): (a) and (b) A state
ment is placed on the Table of Lok 
Sabha [See Appendix I, annexure 
No 11]

(c) Following measures were taken*
(1) Check on importation of influen

za from foieign countries by air and 
sea

(2) State Goverhments have declar
ed Influenza as a notifiable disease and 
Government of India have declared it 
as an infectious disease

(3) Isolation and treatment of 
cases

(4) Prevention of overcrowding
(5) Health Education through press, 

radio, etc
(6) A sum of Rs 1,37,900 has been 

sanctioned for prevention and check 
of disease and manufacture of 
vaccine

(d) No
(e) All State Governments have 

been alerted and requested to keep
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beds ready and itodc pile essential 
drugs.

(f) Scientific data is not available to 
connect the nuclear explosions with 
present eqidemic.

*  *fh» W  

\*> no trf«>
* o  f 'o  3 *  ;

tft He « o  :
v t  tom  : 
eft f t * 1*  fin * :

w r y n
flp : 

(* )  famY*sfttr
®ifaT ft»HPRT jtt ;

(m)
f ^ f t  V ^ PRPT f»m HTT :

(*r) w r w  f f r  % mRr 
f*nHrr 

w tf »ra 5  , «flx

(w) «rfc $t, f*F?rc Ttfoft $  
ftrt; qfs at fircr ’

The Minister of Health (Shrl Kar- 
markar): (a) 88,070 cases were record
ed m Delhi up to July 1957

(b) No case requiring hospitaliza
tion was refused admission

(c) Yes

(d) Two emergency hospitals were 
established, one with 100 beds at 
Shahdara Municipal Area and the 
other with 150 beds in the Tibbia 
College Two additional wards with 
280 beds expandable to 300 were 
opened in the Irwin Hospital Provi
sion was also made to admit 180 cases 
In the Bara Hindu Rao HospitlQ 
TnfaiiM cases were also admitted in 
the ISO tedded Infectious Diseases 
HospitaL

AntWhSeeasa Vacate*
t

{ Fandlt D. N. 11 wary:
Shri D. C. Shanna:

Shit Raghuath Singh:
Will the Minister of Health be pleas

ed to state
(a) whether the anti-influenza vac

cine prepared at the Pasteur Institute 
at Coonoor has been experimented and 
found successful,

(b) the centres where it has been 
used on a large scale, and

(c) the after effect, if any, of the 
vaccine on the health of a patient?

The Minister of Health (Shri Kar- 
markar); (a) and (b) Anti-influenza 
vaccine under preparation at the Gov
ernment of India Influenza Centre, 
Coonoor, has not yet been experiment
ed upon to assess its protective value.

(c) The likely reaction from vacci
nation against influenza are.

( i) Local Slight redness, pain and 
swelling

(u) General (a) fever, and 
(b) allergic reaction in individuals 
sensitive to eggs, if they have not been 
desensitised before immunisation

I should like to add that as this is a 
subject which is likely to Interest a 
large number, we are circulating a 
small brochure on the subject

Shri Radha Raman: According to the 
statement that is handed over to us, we 
find that m the State of Madras, the 
total number of cases reported was 
5,08,309 and in West Bengal 72,775. 
The deaths In these places is out of all 
proportion to the number of cases re
corded, for instance in West Bengal 
the number of deaths if. 211 against 
72,775 recorded cases,'and in another 
place the number of deaths is 140 
against 3,89,724 recorded esses May 
I know whether it was due to aoaoe
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negligence on the part of the authori-
ties who were concerned with this
situation or something else?

Shri Karmarkar: No, Sir; I am
satisfied that the arrangements both in
West Bengal and Madras were amongst
the most efficient according to the re-
ports we have received so far. It is
likely that variations in the figures
which can never be predicted are due
to local conditions. May be the
patients come too late to be helped and
casualties may be more because of
that. One cannot be sure in giving
adequate explanation about sueh
things.

Shrimati Ila Palchoudhuri: May I
know whether this question has been
taken up with the World Health Or-
ganisation and any information has
been received from them regarding the
vaccinations etc.? If not, will the
Government be pleased to do that?

ShH Karmarkar: The annual ses-
sions of the W.H.O.are too crowded to
admit detailed enquiries of such ques-
tions. which are so many. But regard-
ing general health problems, we are
in touch with the W.H.O.and they sup-
ply all the information necessary for
liS. For instance. they supplied infor-
matioa about Japan.

Shri V. P. Nayar: The hon. Minister
has stated that the question whether
radioactivity has anything to do with
this has not been studied. From the
statement laid by the hon. Minister,
I find that all the coastal States have
had a higher incidence whereas States
like U.P. and Punjab have had com-
paratively lesser incidence. May I
know whether this question has been
investigated?

Shri Karmarkar: With regard to the
last aspect of the question, which ap-
pears the most relevant, Punjab has
been late in coming. It is also being
affected; as for the other parts of
India, some are affected now and
'Somewill be affected later. I under-
stand that Kerala was quite bad, but
1Ihatwas by an accident, .possibly be-
cause ,the passengers coming from the

Oral Answers

sea came there first. Thaf is one
possible explanation in the case of
Kerala and Madras. About radioactive
reaction, I have said in the answer
itself.

Shri Sadhan Gupta: Is it a fact that
this disease was introduced into this
country by passengers from the Far
East, particularly Malaya and Singa-
pore and if so, whether those passen-
gers were quarantined and isolated, so
that the epidemic might not extend
into India?

Shri Karmarkar: The first two ships
which arrived in Madras, I think, were
quarantined. In fact, we have given
all the detailed information. If after
that, hon. Members want more infor-
mation, I am prepared to accept a
short notice question.

Shri Mohamed Imam: It is appre-
hended that this epidemic will come
again in a very serious form soon. If
so, what steps are being taken by the
.Government specially to provide the
necessary medical facilities in the rural
areas? •

Shri Karmarkar: As I said in the
answer, it is apprehended that second
wave might come in; not that it will
certainly come, but it might. With re-
gard to the arrangements, we have
alerted all the State Governments to
keep their hospitals well-equipped
with medicine and with sufficientnum-
ber of beds if that is necessary.

. Shri Keshava: I find that the disease
is in a virulent form in Bihar. Wha-t
are the steps Governmet are taking in
this omatter?

Shri Karmarkar: Unfortunately i't
is far too virulent in Bangalore also.
I wish my friend takes the necessary
precaution.

Mr. Speaker: So far as this matter
is concerned, three questions .,have
been answered together, all relatingte
influenza, its control, medical relief to
rural areas, greater incidence in some-
places, etc. I would like to allow a
full-dress debate on this matter, so
that all hoa. Members may give some
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suggestions. 1 will allow one hour for 
this on Wednesday, i.e., tomorrow 
evening.

Shri Sadhan Gupta: Is it necessary 
to give notice of a motion?

Mr. Speaker: Any hon Member may 
give notice formally.

Rajknmari Sports Coaching Scheme
*41. Shri Keshava: Will the Minis

ter of Health be pleased to state:
(a) whether it is a fact that Govern

ment have a proposal to enhance the 
expenditure involved in the Rajkuman 
Sports Coaching Scheme, and

(b) if so, what is the amount and 
for how many years’

The Minister of Health (Shri Kar- 
markar): (a) and (b) There is no pro
posal before Government for increasr 
ing the grant-in-aid to the Rajkuman 
Sports Coaching Scheme during 
commg years

The Scheme was inaugurated m 
September 1953 with *a grant-in-aid 
of Rs 75,000 Since then there has 
been a progressive increase m the 
yearly amount of grant-in-aid due to 
expanding activities under the Scheme 
During the year 1957-58 a provision of 
Rs 5 lakhs has been made The 
amount of actual allotment every year 
depends upon the nature and scope of 
programmes that are drawn up for 
that period

Shri Keshava: May we know which 
are the places m which this scheme is 
put into operation and what arc the 
itme6 of sports that are involved

Shri Karmarkar: Perhaps, may I lay 
it on the Table7 It is an one and a half 
paged fist Or may I read it’

Mr. Speaker: CarA he give an ab
stract?

Shri Karmarkar: It can be sum
marised. The itines are athletics, 
tennis, table tennis, basket ball, volley 
ball, swimming and things like that. 
Permanent coaching camps are in pro*

*«3s at the following centres: Delhi, 
Bombay, Calcutta, Madras, Trivan
drum, Bangalore—Bangalore for athle
tics and tpntus—Hyderabad, etc. The 
universities covered are Andhra, Ali
garh, Bombay, Calcutta,..

Mr. Speaker: tfhe hon. Minister may 
lay it on the Table.

Shri Karmarkar: Only four more— 
Madras, Mysore, Osmania and Nagpur 
—that is all

Shri Jaipal Singh: May I know
what are the reasons—there may have 
been reasons why these funds were 
allotted to the hon Minister’s prede
cessor in office—why the handling at 
these funds should continue with the 
Ministry of Health, because the Min
istry of Education handles all such 
matters9

Shri Karmarkar: Is that a sugges
tion or information or question for 
answer’

Shri Jaipal Singh: I want to know 
the reasons why there is duplication of 
this activity m the Government of 
India The Ministry of Education 
deals with all these matters of sports.

Mr. Speaker' The Minister has al
ready allotted Rs 1J lakhs Whoever 
gives (he money, let him have a con
trol over that It is a suggestion for 
action The hon Minister may con
sider Sports increases health more 
than knowledge

Shri Jaipal Singh: I am not suggest
ing any action I want to know wh> 
this overlapping

Mr. Speaker: It cannot be ancw^fed 
It is a matter of policy The hon 
Minister will consider this matter.

Export of Bice 
t

/S h r i A K. Gopalan:
1 \  Shri Kodiyan:

'  Will the Minister of Food and Agri
culture be pleased to state:

(a) whether Government have recef-
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v«d complaint* about the la^ge-scale 
export of nee froffl the Delta district* 
of Andhra Pradesh to East Bengal 
by lorries vUt Ratullah in West fien- 
gal; and

(b) if so, the steps Government have 
takexl to stop the exports?

Tbe Deputy -Minister of Food and 
Agriculture (Shri A. M. Thomas): (a) 
and (b) General allegations have 
been made that rice being despatched 
from Andhra to Ratullah station in 
Calcutta area, was for smuggling into 
East Pakistan Ratullah Is an impor
tant goods delivery point in Calcutta 
and serves the wholesale market in 
that locality Enquries have been 
made The complaints made have not 
been established The West Bengal 
Government have already been vested 
with necessary powers to prevent 
smuggling and they have already 
tightened up control over movement 
of foodgrains m the border area

Shri B. S Murthy: May I know
whether it is not a fact that the 
Andhra Government has been taking 
sufficient care not to allow export 
without permission’

Shri A. M Thomas: Now the Zone* 
has been formed Only with the per
mission of the Andhia Government 
can exports be made

Shri Heda: Is it not a fact that more 
rice from the coastal districts of 
Andhra has been exported towards the 
West Bengal side than the deficit that 
existed m West Bengal itself’

Shri A. M Thomas: In the very 
naturo of things total elimination of 
smuggling is impossible, since we have 
got a long land border At the samf* 
time, I may submit it is not possible 
to have large-scale movement either 
by rail or road, having regard to the 
precautions now taken This matter 
was enquired into by a senior officer of 
the Office of the Regional Director, 
Calcutta The matter has also been 
enquired into by my colleague Shri 
M V Krishna when he tour
ed the eastern region. The enquiries 
have not established that large-scale 
smuggling is foiatf on.

Shrtmatt B ow  Chakravartty: May
1 know if the Govemmeat have any 
calculation as to the amount of rice 
that has gone from Andhra to West 
Bengal and how much has been, 
acquired by the Government/

Shrl A. M. Thomas: The figures with 
xne indicate that to West Bengal, in the- 
Vear 1956, 82,000 tons have moved 
trom Andhra In 1957, till March, 
9,480 tons have moved 

Shrimati Renu Chakravartty: The 
Second part of my question, Sir’  How 
touch rice has been acquired by the 
Central Government9

Shri A. M. Thomas: From this
Ratullah station’  A major portion of 
this quantity has been taken to the 
scarcity areas, of Nadiad and Mur&hi- 
dabad

Mr. Speaker: That is not what she 
wants

The Minister of Food and Agricul
ture (Shrl A. P. Jain): No portion of 
this has been acquired

Shn Thirumala Rao. Can the hon
Minister gi\e me any figures with re
gard to the exact deficit .n rice n 
West Bengal and the quantity of nee 
that was exported from Andhra to 
Orissa m 1956 and 1957’

Shri A M Thomas: I have not got 
figures at present

Shn A. P Jain It is very difficult 
to a*>sess the exact deficit In the 
major part of 1956-57, there no 
restriction on movement fi om Andhra 
01 fiom Orissa In the latter part of
1956-57 restrictions %ere imposed fro.r 
Orissa and a small quantitj of rue 
moved from Orissa to West Bengal

Shri Punnoose It is adm tted that 
there is large-scale movement of rice 
to West Bengal Whether it goes to 
East Bengal is doubtful How has 
this movement affected the price of 
rice in Andhra’

Shri A. M. Thomas: It has affected 
to a certain extent That is vhy we 
have formed the Zonelo restrict move
ment from Andhra to West Bengal

Shri PiuuMMim: To what extent?
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Mr. Speaker: They are not in a 
.position to tey. Next question.

Flood Om M  Schemes
t

*42. rShri Punnoose:
"^Shri Vuadertn Nalr:

Will the Minuter of Irrigation and 
Power be pleased to lay a statement 
showing.

(a) the amount spent on Flood 
Control Schemes during the first year 
of Second Five Year Flan and 
budgetted to be spent during the 
second year State-wise, and

(b) the progress made by flood con
trol measures to date?

The Minister of Irrigation and 
Power (Shri S. K. Patll): (a) and
(b) A statement giving the infor
mation is laid on the Table of Lok 
Sabha [See Appendix T, annexure 
12]

Shri Punnoose: Are the Govern
ment aware that the current monsoon 
has resulted in large-scale floods in 
the southern States and may I know 
whether the Government have receiv
ed any representations for help to con
trol the floods?

8hri S. K. Patll: From what State’

Shri Punnoose: To be more accu
rate, Kerala

Shri S. K Patil: There are Flood 
Control Boards in almost all the 
States Unluckily, Kerala has not 
yet formed a Flood Control Board 
We have not got such information 
Kleven out of the fourteen States 
have got their own Boards and allot
ments have been made I have no in
formation about complaints of floods 
from Kerala

Mr. Speaker: The hon Minister
■ays that no representation has been 
received from Kerala Government re
garding floods Hie Government to 
charge of the State must apply to the 
Central Government. There is neither
*  Board, aw has the local Govern
ment moved. What can* the Central 
Utadtar &>? flhri flinhasan Singh.

Shri Punnoose: I want information 
from him ,

Mr. Speaker: So, he goes on put
ting questions of a fishing nature. 
Hon. Members will see here, there are 
a number of questions which are to 
be asked

Shri Sihhasan Singh: What particu
lar steps have the Government taken 
or propose to take regarding the flood 
problem in the eastern districts of UP 
where floods are very common? Every 
year floods visit the place What steps 
have the Government taken to prevent 
floods in the eastern districts of U.P.?

Shri S. K. Patll: There is perfect 
luuson between the Central Flood 
Control Board and the Boards m the 
various States There is a large num
ber of plans, not one or two There are 
hundred methods by which this hat 
got to be done Allotments are made. 
So far as the UP is concerned, we 
have made allotment Possibly, it is 
the largest possible 

Shri Sinhasan Singh: What particu
lar step has been taken to meet this 
problem in this area7

Shri S. K. Patll: Various schemes 
are there Mostly those schemes are 
looked after by the Flood Control 
Board of the State concerned

Shri T N. Singh: May I know whe
ther the measure of having embank
ments to protect the floods in the vari
ous States has not met with the success 
expected’  If that is so, may I know 
in how many places the embankments 
have given way even m this early mon
soon itself’

Shri S. K. PatU: There cannot be 
any fool-proof or 100 per cent success 
in these things—sometimes SO per cent, 
sometimes 28 per cent, but there it is, 
and it is done in consultation with 
both the State and Central Govern
ments I cannot give exactly the 
figures as to in how many places it has 
been successful and in how many cases 
it has not been.

Stetaatl l e u  Cfcaktmaatty: In 
view of the fact tlattfw oaJariaaM  
tor floods right thnoghout India m  
almost all tivan Is tht lilting ot the
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river beds, has Hit Central River Re
search Institute at Poona co-ordinated 
its activities with the various State 
River Research Departments? At least 
in my State I know they have got such 
a department Has there been any co
ordination and have any schemes or 
formulations been made as to how the 
desilting of the rivers will take place

Sliii S. K. Patti: That problem is 
tinder constant investigation both by 
the Research Centre and the various 
State Boards, but so far as this question 
of silting is concerned, to a certain 
extent it is true, but that is not the 
only reason, but most of our major irri
gation schemes take cognizance of that 
fact also The amounts that have been 
allotted are not a part of that They 
are in addition to that, and surely they 
are not a 100 per cent answer So far 
as the silt question is concerned, it is a 
very important question indeed so far 
as our schemes are concerned, and 
surely there is no remedy any where 
known to us where 100 per cent ans
wer has been provided We are doing 
our best to see that these problems are 
tackled efficiently

Chambal Project
*45. Shri Mathur: Will the Minister 

o f  Irrigation and Power be pleased to 
state

(a) whether Chambal Project has 
been re-examined by certain French 
experts,

(b) what advice, if any, has been 
tendered by the experts to Govern
ment and the reaction of Govern
ment to it, and

(c) whether a copy of the report 
will be laid on the Table of the Sabha?

Hie Minister of Irritation and Power 
(Shri S. L  Patil): (a) No Only some 
technical aspects pertaining to Kotah 
Barrage were referred to French ex
perts for a second opinion

(b) French experts have agreed with 
toe Central Water and Power Cammls- 
tkm.

tc) A few copies of the report which 
is of a technical nature, have been 
placed in the Parliament Library.

Bhri H. C. Mathur: May I know
whether it is a fact that even the re
vised estimate of Rs 75 crores for this 
project is found to be inadequate9

Shri 8. K. Pa til* We have not yet 
received the revised estimate

Shri H. C. Mathur: Is the hon Min
ister aware that only yesterday the 
Minister concerned in Madhya Pradesh 
has stated in the Assembly that the 
amount of Rs 75 crores which was the 
revised estimate will not be adequate 
and that that figure will have to go ud 
still further9

Shri S K. Patil: It might be their 
opinion, but we have not received it, 
and the question pertains to the sub
ject of expert opinion and there I have 
answered that that expert advice is 
just the same as the C P W C ’s recom
mendations

Shri Kaallwal: May I know whether 
these French experts went along with 
the Projects Enquiry Committee or had 
a separate examination9

Shri S. K. Patil: They went alone 
and they have made their recommen
dations, but they went much earlier 
than that

Shri I. N. Singh: May I know whe
ther it is a fact that the latest design of 
the barrage as approved by the 
C W P C differs radically from the ori
ginal design as envisaged in the project 
plan itself9

Shri S. K. Patil: This matter is high
ly technical It refers to the grouting 
process and so on If the hon Member 
is very much interested in (t, a few 
copies of the report have be ĵWtept in 
the Library on the technical aspect of 
it, but ultimately the advice of these 
foreign experts and the recommenda
tion of the CW PC were just the 
same

Shri T. N. Singh: May I know whe
ther the estimated expenditure as 
under the original design it antth ta«
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than what it is, and what is the differ
ence between the two? 

Shri S. K. Fatll: For that 1 would 
require notice 

Shri H. C. Mathnr: May I know
what necessitated the further examina
tion by the French experts at a late 
stage?

Shri S. K. Patll: Whenever we are 
in doubt, we get problems examined 
by experts When we are spending 
hundreds of crores of rupees, it is al
ways necessary that a second opinion 
should be taken It does not mean 
any particular thing

Shrl H. C. Mathnr: That is exactly 
my question What gave rise to your 
doubts which necessitated examination 
and obtaining of a second opinion7

Mr. Speaker: In this particular case

Shri S. K. Patil: In this particular 
case, it was thought that this type of 
grouting might perhaps strengthen the 
dam Therefore, our engineers felt 
that they might get their opinion 
strengthened by some expert opinion 
outside That has been done in most 
of the cases

Price of Foodgrains

+
f  Shri Shree Narayan Das. 
j Shrimati Ila P&lchondhuri: 

*46. J Shri Bhakt Darshan.
I Shri S V. Ramaswamy: 
^Pandit D. N. Tiwary.

Will the Minister of Food and Agri
culture be pleased to lay a statement 
showing.

(a) the present position with regard 
to wholesale pnces of foodgrains pre
vailing in important mandts and retail 
prices in important centres in various 
Stater;

(b) the pnce fluctuations since the 
beginning of the year up-to-date;

(c) steps taken since the last session 
of Parliament to check the rising 
prices, and

(d) the extent to which such steps 
have borne fruit9

The Deputy-Minister of Food 
Agriculture (Shri A. M. Thomas):
(a) and (b) Two statements showing 
(1) the wholesale prices of foodgrains 
m certain selected centres m different 
State, and (11) the weekly index nu m .  
bers of wholesale prices of foodgrains 
in 1957 are placed on the Table of the 
Sabha [See Appendix I, annexure No. 
13 j Information regarding retail 
pnces is not available

(c) Following special measures have 
been taken since the last session of the 
Parliament

(I) formation of three wheat zones 
with effect from 13th Juno, 1957 and 
restrictions on the export of wheat 
from these zones,

(II) restnctions on the export of 
wheat pi oducts from Bombay and Cal
cutta cities to ensuie laiger supplies 
lor the population of these cities,

(III) restrictions on the export of ri^e 
from greater Bombay,

(iv) creation of Southern ricc* zone 
comprising the States of Andhra Pra
desh, Madras, Mysore and Kerala with 
effect from 9th July, 1957, and

(v) farther restriction on advances 
by banks against foodgrains

(d) The formation of the wheat 
zones has had a salutary effect on the 
prices of wheat in these zores The 
prices in Punjab and Madhya Pradesh 
ha\c declined by eight annas to one 
rupee per maund and in other areas 
also they are showing downward ten
dency The other measures taken have 
helped m checking the upward trend 
111 the prices and with the recent for
mation of the Southern nee zone, the 
pnces of nee are expected to ease 
down in this Zone

Shri Shree Narayan Das: From the 
statement it appears that the prices of 
rice have not fallen to any extent 
May I know what special̂  steps are
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being taken besides the formation of 
the Southern Zone to make the price 
of rice fall?

Shri A. M. Thomas: It is expected 
that with the formation of the South
ern Zone, the price of rice will appre
ciably go down During the last two 
or three days there has been a fall to 
the extent of one to two rupees per 
bag in Andhra after the introduction 
of the zone.

Shri Shree Narayan Das: May I
know whether any, and if so the extent 
to which, steps have been taken to 
bring hoarded nee into the market and 
if not why no action has been taken to 
use the powers given by Parliament re
cently’

Shri A. M. Thomas: When such res
trictions on movement have been intro
duced, we expect hoarded stock will 
come out, especially when prices go 
down

Shri S. V. Ramaswami: While we 
find from the figures that the fall is not 
very steep, may 1 know whether this 
fall is only a temporary reaction to the 
steps taken by the Government, or 
whether it shows a firm downward 
trend’

The Minister of Food and Agricul
ture (Shri A. P. Jain): Hon Members 
will remember that this is the lean 
period for rice, and until the next crop 
usually the price of rice in this part 
of the year shows a tendency to rise 
This year a further rise has been 
arrested In fact, m some places there 
is a decline, though not a sharp decline 
It is rather difficult to say what the 
future trends are going to be, but we 
hope to hold on to the price line

Shri C. D. Pande: May I know if 
' Government is aware of the wide dis

crepancy between wholesale and retail 
prices and also that in ceitam. States 
the sales tax is so hiprh th-il the prices 
become higher than they should be?

Shri A. P. Jain: It is a fact that
there is a difference and sometimes a 
substantial difference between the 
wholesale and retail prices, and where
ver there is stiles tax, particularly 
when it happens to be a multi-point 
aales tax, the incidence of the tax is

heavy and it raises the price quite con
siderably.
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Shrimati Tarkeshwari Sinha: May I
know the amount of bank advances 
that have been given against specula
tion m foodgrams during the last six 
months, and how far the advice re
cently given by the Reserve Bank to 
the banks not to give advances against 
agricultural commodities and food- 
grains has borne fruit’

Shri A. M. Thomas: In spite of in
structions issued by the Reserve Bank, 
it has been noticed that at the end of 
April, 1957 advances against paddy and 
rice, at Rs 22 crores were about 97 
per cent higher than the correspording 
level m 1955, and 84 pi 1 cent of the 
abnormally high level m Apnl, 1956. 
So, the instructions which were for
merly issued have now taken the 
shape of directive*,, so tnat the banks 
would be compelled to follow those 
directives

Shrimati Ila Palchoudhuri: In view 
of the fact that in spite of all efforts 
by Government, prices do not Seem to 
have fallen, may I know what effect 
the recommendations of the Foodgrain 
Prices Enquiry Committee have had on 
future control of prices, and if they 
have made any recommendations.
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whether Government have done any
thing about those recommendations?

Shri A. M. Thomas: It is not correct 
to say that prices have not shown a 
downward trend The latest figures 
with me indicate that out of the 65 
centres in respect of which figures have 
been collected, rise has been recorded 
only in &i per cent of the areas; there 
has been fall to the extent of 33 per 
cent, and the price was steady to the 
extent of 41 per cent so that it is not 
correct to say that it has shown an 
upward trend in all cases

Shrimati Tarkeshwarl Sinha: May
I know whether these directives that 
have been given or are proposed to be 
given by the Reserve Bank will apply 
only to the scheduled banks or the 
non-scheduled banks also7

Shri A. M. Thomas: Directives have 
been issued to three non-scheuuled 
banks also And it is under considera
tion whether directive have to bo 
issued to the other non-scheduled 
banks also

Shri Panigrahi’ May I know which 
of the States in India have asked for 
food subsidy m order to sell rice and 
wheat in their areas at reduced prices9

Shri A. M. Thomas: We are subsidi
sing the sale of wheat as well as rice 
through the fair price shops Wheat 
is being sold at the rate of Rs 14 per 
maund

Shri Panigrahi: I wanted to know
which States have asked for grants 
subsidies

Shri A. P. Jain: This subsidy applies 
to all the States We are issuing to all 
the States at a uniform rate, wheat at 
the rate of Rs 14 and rice at the rate 
of Rs 18 1

Several Hon. Members rose—
Mr, Speaker: This question affects 

all sections of the community and all 
places Again and again, this question 
of rise of prices in each one comes up 
Before the session Starts, or soon after 
the session, m&y I suggest that the Min
ister of Food and Agriculture may

have a small conference—the Ball to 
here—of all the Members, and allow 
them to ask questions to which be can 
give answers If, still, there are cer
tain doubts, I shall take them up.

So far as this question is concerned, 
1 have already allowed about eight or 
nine hon Members to ask supplemen
tary questions Still, there are ten 
more hon Members who are rising, and 
after they finish, others may nse

Shri Radhelal Vyas: I want to ask 
one questioit regarding the wheat zone

Shri A. P. Jain: On the last occa
sion, I held conferences with the Mem
bers of the different States I propose 
to do so again In fact, I was thinking 
of doing so, and I shall do so shortly

Mr Speaker: If, still, hon Members 
are not satisfied, I shall allow them to 
ask questions later on Next question

Shri Tang&mani: In regard to the 
southern States, I want to ask one 
question

Mr. Speaker: I have called the next 
question
Traiii Collision in Bombay Suburban 

Service

•47.

Shri Feroze Gandhi: 
Shri M. M. Gandhi: 
Pandit M. B. Bhargava: 
Shri Anirudh Sinha: 
Shri Radha Raman:
Shri Bibhnti Mishra:

Will the Minister of Railways be 
pleased to state

(a) whether it is a fact that two
local trains came into collision on the
Harbour Branch of the Central Rail
way on the 2nd June, 1957 between 
Wadala Road and Sewn Station,

(b) if so, the causes of the accident,
(c) whether it is a fact that three

similar accidents occurred on the 29th 
December, 1953 , 4th June, 1954 and 
9th September, 1955, and

(d) whether the Government Ins
pector of Railways has submitted his 
report on the accident of 2nd June, 
1957 and if so, what are his findings?



it m r  iu7 Oral AfiMotn

A t  Depetty, MUMar of Railway* 
(ghri gh|tliu««t Khan): (a) Ye*.

(b) and (d). The Government 
Inspector has submitted his Preli
minary Report.

His provisional finding is that the 
accident was caused by the failure of 
the Guard and Motorman of No M. 
22 Up (one of the trains involved) 
to comply with the procedure to be 
observed after passing an Automatic 
Singal at danger

(c) Yes
Shri Ferose Gandhi: Is it a fact 

that the Government Inspector of 
Railways has passed severe strictures 
against the Railway Administration 
and commented on the “ineffective
ness of supervision, which resulted 
in such lapses and breach of safety 
regulations”, in conection with the 
accident m December, 1953, because 
all these accidents are of a similar 
nature7

Shri Shahnawaz Khan: After every 
serious accident, the Government Ins* 
pector of Railways carries out an en
quiry and then he makes his recom
mendations drawing pointed atten
tion to an> lapse * that there might 
have been We take immediate steps 
to comply with those recommenda
tions and do everything possible to 
reduce the incidence of accidents in 
the future

Shrl Tyagi: What about the stric
tures7

Shri Ferose Gandhi: Whenever the 
view of the signal ahead is not clear, 
the driver is required to follow the 
stop-and-proceed regulations May 
I know whether it is a fact that m 
all these accidents, the driver failed 
to follow those rules?

Shri Shahnawaz Khan: That was 
so The procedure that has been laid 
down is very clear But. unfortuna
tely, this rule was not observed 
Although it is very clearly l̂ irf 
down, and great emphasis is laid 
on this rule being known to 
every person who is concerned,

■Aiwtinm the failure of the human 
element leads to the ignoring of this- 
rule by the people concerned.

Shri Verne Gandhi: I think there 
is no question of failure of the human 
element at all The Government Ins
pector of Railways, when he reported 
on the first accident, submitted a re
port, and in regard to the rest of the 
accidents also, he says that he haa 
been repeating those very recommen
dations If, as the Minister says, those 
recommendations had been accepted, 
and his decisions had been carried 
out, the word ‘again’ would never 
have come in the subsequent three 
reports

Shri Goray: That is failure of the 
human element on tbeir side

The Minister of Railways (Shrl 
Jagjivan Ram): It is true that all the 
three accidents took place due to 
the same reason, namely the failure 
of the human element, and every 
time, we have fulfilled whatever re
commendations were made by the 
Government Inspector 

In this case also, the section that 
relates to the precaution to be ob
served at such places is quite clear 
I shall read it out for the benefit of 
the hon Member It is as follows 

“Where an automatic signal is 
found to be ‘ON* and where the 
next stop singal cannot be seen 
clearly due to curvature, fog or 
other reasons, the guard shall pro
ceed on foot m advance of the 
train, and the driver should 
follow with his tram at 8 
walking pace behind him. m res
ponse to the guard’s or fireman’s 
signal, the tram shall stop to 
pick up the guard or fireman at 
the point where it can be seen 
and the line head is clear after 
the next stop signal”
This is the reason why the acci

dent has taken place I do not know 
what further precautions we on the 
railways’ side could take, except em
phasising the necessity of observance 
of these rules on the part of the 
drivers of the motor-cars of the 
railways We have been doing that.
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(Shri Jagjivan Ram] 
already In spite of that, there have 
been failures on the part of drivers 
and unfortunate accidents have hap
pened.

Mr. Speaker: The hon Member
evidently wants to know whether 
after the report of the Government 
Inspector drawing attention to this 
particular clause or regulation, any 
special measures have been adopted 
to instil into their minds the need 
for observing this rule and that fai
lure to observe it would result in 
some danger

Shri Feroze Gandhi: The Govern
ment Inspector of Railways has re
commended that where the starter 
signal is not visible to the guard, all 
stations on the electrified Harbour 
Branch shall be equipped with re
peaters May I know whether this 
has been done7

Shri Shahnawaz Khan: Yes, this
has been done not only in that parti
cular case, but in all places where 
there is the necessity for such repea
ter singals

Shn Feroze Gandhi I would like 
to know when it was done, because 
four accidents of a similar nature 
have taken place

Shrf Shahnawaz Khan: As soon a:, 
the recommendation was made, it 
was given effect to immediately, not 
only in that particular place, but m 
.all other places where similar repea
ter signals were required

Shri Feroze Gandhi* Does the 
Minister mean to say that after the 
accident of December, 1953, these re
commendations were made, and the 
Inspector goes on repeating the same 
recommendation9 We do not know 
whether the Inspector is right or 
what the Minister is saying is right

Shri Tyagi: Human failure on the 
part of the Railway Board

Shri Shahnawaz Khan: We have 
earned out these instructions That
is all that I can say.

Mr. Speaker: If every time tbft 
recommendations had been carried 
out, then where was the need on the 
part of the Inspector to go on making 
the same recommendation again7

Shri Tyagi: It is on account of his 
human failure

Shri Jagjivan Ram: It sometimes 
so happens These precautions are 
taken and have been taken Before this 
accident, signal was provided there 
There was no defect on that score 
before the recent accident

Shri B. C. Kamble: May I know 
whether Government will be pleased 
to place the report of the Inspector 
on the Table of the House’

Shri Jagjivan Ram: As soon as the 
Inspector submits his reports to the 
Ministry of Communications, it is 
published

Shri Manay: Is it a fact that there 
was considerable delay m rendering 
medical aid to the sufferers9 If so, 
what are the reasons for the delay?

Shri Jagjivan Ram: There was no 
delay at all As a matter of fact, 
medical relief reached the place 
within 20 minutes

Shri Feroze Gandhi: I would just 
like to read three sentences, with your 
permission, from the report of the 
third accident This is in connection 
with what the Minister has stated just 
now The Government Inspector of 
Railways states

“Recommendations previously 
made in similar accidents on this 
section were repeated as for 
example, exercise of regular perio
dical checks to enforce compliance 
of the rule at places where the 
view up to the signal head is 
restricted and automatic signal is 
passed ’’
In view of this, how does the 

Minister state that the recommenda
tions were earned out7 I have read 
from the third report dealing with 
the third accident which took place 
in 1955
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S&ri J «| jir u  Run: It does not gay 
that the defects about signals have 
not been removed He says, about 
periodical checks, and I will read 
what steps we have taken

Mr. Speaker: Is a matter of this 
kind to be thrashed out only during 
the question hour by suplementanes? 
In that case, only one question can 
be disposed of

Shri Feroze Gandhi. I agree I 
would suggest a discussion

Mr. Speaker: There are other de
vices like half-hour discussion one 
hour discussion, one-and-a-half our 
discussion two-hour discussion etc

Shri Feroze Gandhi. Yes 
Corneal Grafting 

t
•48 / Shri v  p - Nayar.

* Shri Easwara Iyer
Will the Minister of Health be 

pleased to refer to the reply given 
to Starred Question No 1142 on the 
16th August. 1956 and state what pro
gress has been made in regard to 
legislation regarding the setting up 
of eye banks and corneal grafting9

The Minister of Health (Shri Kar
markar) The State Governments 
have been addressed for their views 
on the desirability of enacting Cent 
ral Legislation on Corneal Grafting 
and Eye Banks Replies in the matter 
are yet to be received from some of 
the State Governments A final de
cision will be taken an the matter 
after the outstanding replies from the 
State Governments have been receiv
ed

Shri V P. Nayar: In August 1956 
also, the then Minister of Health 
stated that the matter had been re
ferred to the State Governments I 
want to know which of the States 
have so far reported and which have 
not

Shri Karmarkar: The States which 
have not replied are Kerala

Shri V. P. Nayar: What about his 
State9

Shri Karmarkar: and four other
State Governments

Shri V P. Nayar: May I know whe
ther the attention of Government has 
been drawn to a private member’s 
Bill introduced in the Bombay Legis
lature on this subject9 If so, do Gov
ernment propose to have legislation 
on the pattern set in that Bill9

Shn Karmarkar. We shall consider 
all the patterns It is a fact that the 
idea was provided by a private mem
ber who introduced a Bill in the Bom
bay Legislature On the Govern
ment themselves offering to introduce 
a Bill, I understand the Bill was 
withdrawn by Dr Sathaye, the mem
ber concerned I also understand that 
the Bombay Government propose to 
have such a Bill considered in their 
Legislature

Shri V P Nayar In answer to the 
original question last year, the hon 
Health Minister stated that Govern
ment were pursuing the matter in 
regard to a news item which appear
ed m the press about grafting by the 
cornea of chicken Do I understand 
that Government have further pur
sued the matter, and are in a position 
to make a statement on that9

Shri Karmarkar We have, how
ever been advised by experts that 
the question of hetero-transplanta
tion in keratoplasty is a dead chap
ter m the historv of corneal transpla 
ntation We do not propose to revive 
the same

Telephone Traffic
*49. Shrimati Ila Palchoodhuri.

Will the Minister of Transport and 
Communications be pleased to state

(a) whether it is a fact that for 
about three weeks beginning from the 
last week of May 1957 telephone 
traffic between Delhi-Calcutta, Delhi- 
Bombay, Delhi-Madras, Calcutta-Bom- 
bay Calcutta-Madras, and vice versa 
had been subject to heavy delays,
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(b) if so, the reasons thereof,
(c) the approximate loss to tele

phone revenues as a result of cance
llation of bookings, and

(d) the steps taken to improve the 
situation’

The Minister State in the Minis* 
try of Transport and Communica
tions (Shri Raj Bahadur): (a) Yes

(b) Shortage of staff in the tele
phone exchanges due to the break
out of ‘Flu’ epidemic in India

(c) No specific information is avai
lable at the moment on this particu
lar point, but it is anticipated that 
the loss would not be much

(d) Since the cause of delays was 
the break out of Flu epidemic, no 
special action appears necessary

Shrimati Ila Palchoudhuri Maj I 
know how many trunk lines there are 
between Calcutta and Delhi, and 
Delhi and Bombay— I believe there 
are about 8 lines—and how many of 
them are usually out of order and 
how many working’

Shrl Raj Bahadur I may not be 
able to give the specific number 
of the circuits that we have 
between Delhi and Calcutta, but it 
is a fact that occasionally on account 
of thefts of copper wires these lines 
are out of order We try our level 
best to preserve and maintain them 
However it is essentially a problem 
of law and order and not of com 
munications

Shrimati Ila PalchoudhUri: In
view of the fact that overhead lines 
are liable to be tapped by people 
who cut wires and so forth, as also 
there is the dislocation caused by 
weather conditions, what s te p s  are 
being taken to have more under
ground linos so that the service may 
not be dislocated’

Shri Raj Bahadur: We have already 
a scheme by which we propose to 
to connect Calcutta with Delhi and

Delhi with Bombay by underground 
cables It is already on hand

Shrimati Tarkeshwarl Slnha: In
view of frequent disorders m the 
trunk lines, what steps Government 
propose to take to keep statistics 
about monthly rates of booking and 
cancellation, as this goes on every
day’

Shri Raj Bahadur A complete re
cord of bookings and cancellations, 
that is effective and ineffective calls, 
is maintained and can be provided, 
if required

Shrimati Tarkeshwan Slnha: The
hon Minister has said just now that 
he has no record of the approximate 
loss of telephone revenue as a result 
of cancellation of booking Now, 
there is heavy cancellation of book
ing due to the trunk lines going 
wrong In view of this, how is it 
that statistics about this are not main
tained’

Shri Raj Bahadur I have said that 
we have got a record of effective and 
ineffective calls What exactly is 
the loss in money and how many fac
tors have to be taken into considera
tion—these have not been calculat
ed

Mr Speaker If a separate question 
is put they will be calculated

Development of Fishing Harbours
*50 Shri Raghunath Singh* Will 

the Minister of Food and Agriculture
be pleased to state

(a) whether it is a fact that 
Mr C R Bjuke, the Fishing Har
bour Specialist of Food and Agricul
ture Organisation has submitted a 
leport to Food and Agriculture Or
ganisation at Rome regarding the 
development of fishing harbours of 
India, and

(b) if so, what are his main sug
gestions’

The Deputy Minister of Agriculture 
(Shri M. V. Krishnappa) (a) Preli
minary survey has been conducted
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but, as far as we are fwaxe, no re
port has so far been sent to F.AO. 
Rome.

(b) Does not arise.
Shri Raghunath Singh: Hay I

know how many fishing harbours on 
the west coast are going to be im
proved’

Shri M. V. Krlshnappa. We have 
not got any fishing harbours as such 
Now, these experts are conducting 
a survey according to which in the 
West coast nearly 15 fishing harbours 
are expected to come into existence 
alter the submission of the report

Shri V. P. Nayar: In view of the 
fact that the maximum catch of 
marine fish is on the coast of the 
Kerala State, may I know whether 
this expert has been asked to visit 
that State and report whether any 
of the ports there could be convert
ed into Ashing harbours’

Shri M V. Kri&hnapa Certainly, it 
is one of their important jobs to go 
to Kerala and make a proper survey 
They have selected two places, Bay- 
pore and Vizhingom as suitable

Delgation to International Commis
sion on Irrigation, Flood Control 

and Drainage

*51. Shri Heda: Will the Minister 
of Irrigation and Power be pleased 
to state

(a) who represented India on the 
International Commission on Irriga
tion, Flood Control and Drainage at 
its third plenary session at Los- 
Angeles U S A , and

(b) whether the Indian delegation 
submitted any report on their parti
cipation’

The Minister of Irrigation and 
Power (Shri S. K. PatU) (a) The 
following delegates attendecT the 
meeting —

(i) Shri Kanwar Sain, Chairman, 
Central Water and Power Commission;

(u) Shn U N Mahida, Chief En
gineer, Bombay,

(lii) Shn Yadava Mohan, Chief 
(Natural Resources) Planning Com
mission,

(iv ) Shn Baleshwar Nath, Secre
tary, India National Committee and 
General Reporter, and

(v) Shn N D Gulhati, Chief En
gineer and Ex-Officio Joint Secretary, 
Ministry of Irngation and Power

(b) The Leader of Indian Delega
tion has recently returned from ab
road and be has not yet been able to 
submit his report

Shri Heda: There was a comment 
that delegates to this Conference as 
well as other Conferences obtained 
more exchange than they n eed ed  In 
view of that may I know how many 
dollars were allotted to them and 
whether those were necessary for 
them to carry on their work’

Shri S K. Patil: I cannot give that 
information exactly, but if I mistake 
not, we have not spent more than 
Rs 12,000 in all including their fare 
and all that It was for four of 
them The last one was already there 
and the others who joined were from 
our delegation at Washington I do 
not think that that charge, so far as 
our delegates are concerned, has 
been substantiated

WRITTEN ANSWERS TO 
QUESTIONS

National Welfare Board
•44. Shri T. B. Vittal Kao: Will the 

Minister of Transport and Comma- 
nlcatlons be pleased to refer to the 
reply given to Starred Question No 
316 on the 23rd May, 1957 and state.

(a) whether the special sub-com
mittee of the National Welfare Board 
for sea-farers have submit*<H their 
report about the scheme for social 
security for seamen,

(b) if so, whether the same has 
been examined by Government, and
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(c) what decision has been arriv
ed at7

The Minister of State in the Minin - 
try of Transport and Communlca- 
tions (Shri Raj Bahadur):

(a) Not yet
The non-official Chairman of the 

Sub-Committee has been reminded
(b) and (c) Do not arise
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The Minister of Food and Agri

culture (Shri A. P. Jain): (a) and
(b) A Southern Rice Zone comprising 
the States of Andhra Pradesh, Kerala, 
Madras and Mysore has already been 
created with effect from 9th July, 
1957

Nagarjuna Dam
*53. Shri Bali Reddy: Will the

Minister of Irrigation and Power be 
pleased to state whether necessary 
machinery and equipment required, 
for the construction of Nagarjuna
Dam has been moved to the Dam 
site7

The Minister of Irrigation and 
Power (Shri S. K. Patil) Yes, Sir 
Most of the machinery and equip
ment Required during the early sta
ges of the construction of the Dam 
have been moved to the Dam site

Electrification of Railway Stations
•54. Shri Jhnlan Sinha: Will the 

Minister of Railways be pleased to 
state.

(a) whether the power available 
from power plants lor tubevrells in 
Bihar has been utilised for electrifi
cation of Railway stations there;

(b) if so, whether there are still a 
number of stations there which are 
just on the electricity lines but have 
not yet been electrified, and

(c) whether the position in this 
respect has been examined with re
gard to the stations on the Savan- 
Gorakhpur and Chupra-Savan no 
Mashrak line and action taken for 
electrification of stations thereon7

The Deputy Mhflster of Railways 
(Shri Shahnawai Khan): (a) A
number of Railway Stations have 
been electrified by obtaining power 
from the Bihar Government But the 
Railway Administration is not aware 
whether the power houses from 
which Railway gets its supply also 
supply power to tube wells

(b) and (c) statement is laid on 
the Table of the House [See Appen
dix I, annexure No 14]

Tube-wells
*55 Shri M. D. Mathur. Will the 

Minister of Food and Agriculture be
pleased to state

(a) the number of experimental 
tube-wells allotted to the State of 
Rajasthan so far, and

(b) how many experiments have 
been conducted up to now and with 
what results’

The Minister of Food and Agricul
ture (Shn A P. Jain), (a) Ten

(b) Nine exploratory bores have 
been drilled so far One of these 
yielded large quantities of sweet 
water and was completed as a tube- 
well The remaining eight were 
abandoned, as seven of the bores were 
dry and the eighth yielded 
quantities of brackish water
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WMbtg Rssaw taaA Rest Warn*/
*M. Shri M. ML Gandhi: Will the 

Minuter of Railways be pleased to 
state:

(a) whether it is a fact that Gov
ernment have decided to cancel all 
the plans for the construction of new 
big station buildings and of waiting 
rooms and rest-houses;

(b) if so, the reasons therefor;
(c) the number of the stations 

which would be affected by this deci
sion; and

(d) the savings which would be 
effected thereby?

The Deputy Minister of Railways 
(Shri 8hahnawas Khan): (a) No.

(b) to (d) Do not arise.

Basic Agricultural Schools
*57. Shri S. C. Samania: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that at the 
request of the Ministry of Defence, 
the Food and Agriculture Ministry 
agreed to tram military ex-servicemen 
in the State’s Basic Agricultural 
Schools,

(b) if so, how many persons have 
been trained year by year, up-to-date; 
and

(c) whether these trained ex- 
servicemen have been absorbed in the 
Ministry or after completion of train
ing they have been utilised in the 
Defence Ministry or elsewhere?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) Yes.

(b) and (c). Information is being 
collected and will be placed on the 
Table of the Sabha when received.

Railway Workshops
•5*. Shrimati Tarkeahwari Slnha:

Will the Minister of Railways be 
pleased to state:

(a) whether it is a fact that some 
of the programmes of the Railways 
as regards expansion and modernisa
tion of workshops and construction of 
new lines were held up for want of 
necessary materials;

(b) if so, the shortage of materials 
that was felt; and

(c) steps that have been taken to 
keep up the programme?

The Deputy Minister of Railways 
(Shri Shahnawaa Khan): (a) Pro
gress in some cases was retarted.

(b) Mostly steel, cement, signalling 
materials and pipes.

(c) A Steel-Purchase Mission has 
been sent abroad for procuring track 
materials etc. Cement. Ministry of 
Commerce & Industry have been 
requested to arrange and to expedite 
supply

Attempts are also being made to 
use alternative materials.

Track between Shor&nur and Cochin

*59. Shri Narayanaakutty Menon:
Will the Minister of Railways be 
pleased to state:

(a) whether Government have 
received any report about the condi
tion of the Railway Track between 
Shoranur and Cochin Harbour Termi
nus on the Southern Railway and 
also about the bridges on the same 
line,

(b) whether it is a fact that the 
Chalakkudy and the Perendur bridges 
on this line are in a very dangerous 
condition; and

(c) if so, the steps Government 
have taken to improve the condition 
of the bridges?

Hie Deputy Minister of Railways 
(Shri Shahaawas Khan): (a) and
(b) No, Sir fhe bridges and track 
are reported to be free from danger 
on this section.

(c) Does not arise.



3623 Written Answers 18 JULY 1957 Written Answers

Surplus Bice la Andhra
*66. Shri Anar: Will the Minister 

of Food and Africa!tore be pleased to 
state: t

(a) whether Government are aware 
that there is an excess stock of ten 
lakhs of tons of rice in Andhra 
State;

(b) whether that stock has not 
been removed to rice shortage areas 
uptil now,

(c) whether any efforts were 
made to get bogies; and

(d) if so, what was the result?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a). The pre
sent estimate is that surplus now left 
m Andhra is of the order of 6 lakh 
tons.

(b) to (d) Under conditions of de
control, rice moves on trade account 
Upto about the middle of April ’57 
the demand from trade for wagons 
was very small and the outstanding 
indents were negligible From about 
20th April tjiere was a sudden heavy 
demand for wagons and outstandings 
increased As a result of special 
measures taken by the Railways the 
loading stepped up appreciably and 
there has been a substential fall m 
the outstanding indents.

Overcrowding in Third Class 
Compartments

*61. Shri R. J. Rao: Will the 
Minister of Railways be pleased to 
state:

(a) whether Government are aware 
of the continued overcrowding of 
passengers m Third Class cmpart- 
ments on South Eastern Railway; and

(b) what steps are proposed to be 
taken to relieve such overcrowding7

The Deputy Minister of Railways 
(Shri Bhahnawac Khan): (a) Some
overcrowding is noticed on the sub
urban local trains and on certain 
other main line trains on the South 
Eastern Railway dunng the busy

season generally—which is roughly 
from November to May each year.

(b) The S. E Railway have recent
ly provided additional train room on a 
number of trains by attaching extra 
carriages

The S E Railway are also further 
examining the feasibility of augment, 
mg tram accommodation on trains 
wherever required, consistently with 
the availability of coaching

Book on Indian Soil
*62. Shri Blbhuti Mishra: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that Indian 
Council of Agricultural Research is 
preparing a book named *New Text 
Book on Indian Soil Management', 
through the help of Dr. Roy L. 
Donahue, soil specialist at Hydera
bad,

(b) if so, whether that book will 
be useful throughout India; and

(c) the penod within which the
book will be published7

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) At the
instance of the Indian Council of
Agricultural Research, Dr R. L
Donahue, m collaboration with Indian 
authors, has agreed to write a text
book on Soil Science and Soil Manage
ment for the use of under-graduate 
students in Agricultural Colleges in 
India The exact title of the book 
has not yet been decided.

(b) Yes
(c) About 18 months

Spices Enquiry Committee
*63. Shri Maniyangadan: Will the 

Minister of Food and Agriculture be
pleased to state:

(a) whether Government have 
completed the study of the report 
and recommendations of the Qplreg 
Enquiry Committee;



3625 Written Annoers 16 JULY 1857 Written Annotrt 3626

(b) if ik>, wuat ace the decisions 
taken,

(c) when, the Committee submit
ted the report, and

(d) what amount 18 expected to be 
spent for implementing the recom
mendations7

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) Yes

(b) The recommendations covered 
different aspects of the commodities 
dealt with in the report of the Spices 
Enquiry Committee and called for 
action by State Governments and 
different Ministries of the Govern
ment of India to whom they were 
forwarded for necessary action In
formation received from various 
authorities regarding action taken by 
them on these recommendations is 
given in the statement placed on the 
Table of Lok Sabha [See Appendix
I, annexure No 15]

(c) In October, 1953
(d) Since the implementation of the 

recommendations is the responsibility 
of State Governments and different 
Ministries of the Government of India, 
information about the aggregate 
amount to be spent is not available

Railway Lines in Orissa
*64 Shri S. N Dwlvedl: Will the 

Minister of Railways be pleased to 
state

(a) whethei a total survey has 
been undertaken as to the need of 
Railway lines m Orissa,

(b) whether Government of Orissa 
have made representation for more 
Railway lines m the Second Five 
Year Plan, and

(c) if so, what are the lines’
The Deputy Minister of Railways 

(Shri Shahnawaz Khan): (a) No
such survey has been undertaken as 
the necessity of surveys is not deter
mined State-wise

(b) Yes, Sir

(c) A  statement is laid on the Table 
of the House [See Appendix I, an
nexure No 16]

Railway Claims
*65. Shri Bishwanath Roy: Will the 

Minister of Railways be pleased to 
state whether it is a fact that even 
after decision on a considerable 
number of outstanding claims for 
payment, it is not made in time on 
the North Eastern Railway7

The Deputy Minister of Railways 
(Shri Shahnawaz Khan). No, Sir

Manufacture of Fonolon
*66. Shri Bahadur Singh: Will the 

Minister of Irrigation and Power be
pleaded to state

(a) whether the factory for manu
facturing Pozzolon set up near 
Bhakra Dam has started functioning,

(b) if so, what is its production at 
present and the ultimate targets of 
production contemplated per month, 
and

(c) what quantity of cement will 
be saved by the use of Pozzolon9

The Minister of Irrigation and 
Power (Shri S K. Patil): (a) Yes,
Sir

(to) The present production is 
1 000 tons per month The target is 
contemplated to be 3,000 tons per 
month

(c) It is expected that 75,000 tons 
of cement will be saved by the use 
of Pozzolon

Congestion at Calcutta Port

rDr. Ram Subhag Singh
*67.  ̂ Shri Raghunath Singh

I Shri Kasllwal:
Will the Minister of Transport and 

Communications be pleased to state

(a) whether Government are aware 
of the fact that several ships had to 
unload their cargoes into lighters in 
Calcutta port during the last week of 
June, 1957,
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(b) if so, the causes thereof; and
(c) what measures Government 

propose to take to remove the causes?
The Minister of State In the Minis

try of Transport and Communications 
(Shrl Raj Bahadur): (a) Yes, Sir

(b) In the second half of June, 1957, 
the number of ships that arrived in 
the port of Calcutta was m excess of 
the capacity for alongside berthing. 
To avoid detention to ships the ship
ping agents unloaded cargoes into 
lighters from ships moored mid
stream

(c) Discharge into lighters is not
an uncommon feature in port opera
tion when circumstances demand it. 
The problem is being tackled in Cal
cutta by certain long-term and short
term measures The long-term
measures include the construction of 
additional berths The short-term 
measures consist of'—

(1) provision of additional
mechanical appliances for
which orders have already 
been placed;

(2) putting into operation newly 
erected mechanical coal load
ing and ore loading plants;

(3) improvement of the output of 
labour which is expected to 
follow the introduction of a 
piece-rate scheme which is 
being evolved by a tripartite 
committee appointed for the 
purpose

Canvery North Railway Bridge
•68. Shri Sfauihariah: Will the 

Minister of Railways be pleased to 
state:

(a) whether it is a fact that the 
Cauvery North Railway Bridge near 
Seringpatam is damaged;

(b) whether the damage caused
t0 the heavy goods train No. 3048 run on 22nd April, 1957 

with two “Y” "D” class engines;
(c) whether any inspection of the 

bridge was made either before or 
after the 22nd April, 1957; and

(d) if so, by whom and to what 
effect?

The Deputy Minister of Railways 
(Shrl Shahnawas Khan): (a) There
is no damage to Cauvery (North) 
Railway Bridge near Srirangapatna. 
Some joints in the lower courses of 
the masonry m one pier of the bridge 
were found exposed on 26-4-57 due 
to the pointing in joints having got 
washed away

(b) No, Sir
(c) and (d) Yes. The bridge was 

inspected by the District E nginaar
(II) Mysore on 23-4-57, i.e. three days 
before the exposed joints were notic
ed by the gangman. At that tinw 
the water level being higher, the 
masonry joints in question were not 
clearly visible

The bridge was again Inspected by 
the Di&t ict Engineer at about 10 P.M. 
on 26th after receipt of the message 
conveyed by the Station Master and 
was declared safe for passage of 
trains Two Deputy Chief Engineers 
jointly inspected the bridge on 27th 
and found nothing wrong, except that 
mortar had been washed away from 
the masonry joints of one pier

Hennemaradu Hydro-Electric Project
*69. Shri Mohamed Imam: Will

the Minister of Irrigation and Power
be pleased to refer to the reply 
given to Starred Question No. 156 on 
the 24th November, 1955 and state:

(a) whether the Government of 
Mysore have been urging for the 
speedy completion of the Hydro- 
Electnc project of Honnemaradu in 
the State of Mysore, and

(b) if so, the grant set apart tor 
the implementation of this project 
during the Second Five Year Plan?

The Minister of Irrigation and 
Power (Shrl S. K. Patti): (a) The
amnnemaradu Project, now styled 
"The Sharavathi Valley Project” has 

been included m the Second Pive Year
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Plan The execution of the project 
is the responsibility of the State Gov
ernment

(b) No grants are given by the 
Central Government for execution of 
Hydro-electnc Projects by the State 
Governments Presumably the
Honourable Member is referring to 
the provision made for the project in 
the Second Five Year Plan The 
amount so provided is Rs 1,300 lakhs

General Manager’s Office Bolldinf, 
Gorakhpur

*70. Shri Rup Naraln: Will the
Minister of Railways be pleased to 
state the approximate cost of the 
General Manager’s office building 
Gorakhpur, North Eastern Railway 
which is under construction7

The Deputy Minister of Railways 
(Shri Shahnawas Khan): The revised 
cost of the General Office building 
under construction will be about 
Rs 8 lakhs

faFfV *  TTfY *lf,

*v»? snrsr w t m t w

? Tf fa <.

( * )  w r $ f r  3°
•Kt f a rf a  srr ft  ^  «fV

f a t f *  St? *PTT «»T fa. SgrTT fe 'M t  
^  srfsrfor ? <> *0 t o
*  JTo 50 %  s ffa  

TjJHT

( « )  ?T <ft W T * R «T

t  ’
w i6w? i?5f> (sfr irttrcvf) ( * )  

3ft  fT  I

• { *0  vaftrhm ^  wro sr^n sr,
'li'fl f̂faPT TT T 'TcT p̂nr *PT 

<TJTfa *n*T ^ qT'fr ?r vfonf
^rr 5 *tt 1 'nf^F *rr**rcr % faro

lt«i*prr ^  *t arah m rr
i  r a  ?rtfr wz far*

t i<ui ^  'Stsw yf t ift
«rm Hr w w

V oo »rf
WPT̂ TT 'TJtl

?wtPt v f w f t v t  v  tfPTfov vrihn^l-
*F7rT tffa far *  *rtt far m*rp«r 
fpqf?r Wf *rf v z  *  *f<TT 
f^ ft  *  ari irm- *  ^  3rf?nr?v ^  
5PTRIT *Pir ’Tpft'-̂ T
«R Tfrn *  %*r <T*rf«<T Tt*ft W Z VK 
f«r*TT TT*TT *TT I

Assam Railway Link Stabilisation 
Committee

*73. Shri S. K. Banerjee: Will the 
Minister of Railwavs be pleased to 
state

(a) what are the main findings of 
Assam Railway Link Stabilization 
Committee,

(b) whether the existing lines 
particularly between Malbazar and 
Hasimara, and between Fakiragram 
and Rangia, can be fully stabilised 
for all weather,

(c) whether an alternative route 
is essential for movement of all traffic 
because there are breaches dunng 
monsoon and

(d) if so„ what alternative route in 
addition to the existing Railway 
route is proposed by the Committee7

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) The

'vnain findings of the Committee are —
(I) The present alignment must 

be retained and stabilised, as 
far as practicable, by taking 
the protective measures as 
detailed m the Report

(II) Due to peculiar physical 
features of the terrain it is 
not possible to ensure absolute 
stability of the present route. 
The majority Report recom
mends construction of a 
southerly second link from
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near about Bela Koba to Alipurduar

vb) The existing line may be 
stabilised to the extent the nature 
of the terrain will permit

(c) and (d) The Majority report 
has recommended an additional route 
to the south of the existing route from 
near about Bela Koba to Alipurduar 
across the Tista Jaldhak and Todsa 
However, there is a note of dissent

Co-operative Laws

*76 Shri Radha Raman Will the 
Minister of Food and Agriculture be
pleased to state

(a) whether Government have 
received the report of the Committee 
on Co-operative Laws,

(b) if so, its principal recom
mendations and other features, and

(c) how far Government have 
accepted them or taken action on 
these recommendations’

The Minister of Food and Agri
culture (Shri A P Jain) (a) Yes, 
Sir

(b) A statement containing principal 
recommendations and other features 
is placed on the Table of Lok Sabha 
[See Appendix I, annexuve No 17] 
Copies of the report have also been 
placed in the Library of Parliament

(c) The Report of the Committee is 
under examination

Grand Trunk Express *

•77. Shri Keshava Will the Minister 
of Railways be pleased to state the 
reasons for abolishing the through 
bogie from Bangalore city to Delhi 
and vice versa on the Grand Trunk 
Express’

The Deputy Minister of Railways 
(Shri Shahnawaz Khan) Inadequate 
platform and yard facilities at Madras 
Centra] Station

Written Anrawre

Buckingham Canal

3634

*78. Shri T. B. Vtttal Rao: Will the 
Minister of Transport and Communi
cations be pleased to refer to the 
reply given to Starred Question 
No 453 on the 28th May, 1957 and 
state

(a) whether the Government of 
Madras have since completed the 
technical investigation of Buckingham 
Canal

(b) if so, at what stage is the pro
posal to widen the canal with a view 
to making it navigable by motor 
launches, and

(c) when action is likely to be ini
tiated in this regard’

The Minister of State in the 
try of Transport and Cnmmnni^|Hnm 
(Shri Humaynn Kabir). (a) and (b)
The technical investigations for the 
purpose have been completed and the 
estimates are now being further 
examined

(c) Further action will be 
after the Gokhale Committee’s in
spection of the Canal m August, 1957

Supply of Food grains to States

*79 X Shri Harlah Chandra Mathur 
' \  Shri Bibhuti Mishra*

Will the Minister of Food and Agri
culture be pleased to state

(a) the foodgrains. arid the quan
tities thereof asked for by each State 
during 1957 so far,

(b) the quantities allotted, and
(c) the rates at which the various

State Governments have been selling 
these foodgrains m their respective 
Statesf ^

The Minister of Pood and Agricul
ture (Shri A P. Jain): (a) After de
control yearly demands for foodgrains 
are not submitted by the State Gov
ernments, but their requirements are 
assessed from time to tune and are



3&33 Written Antwert 18 JULY 1957 Written Answers 3634
met largely by issue of foodgnuns 
through central Bales depots.

(b) A statement is placed on the 
Table of Lok Sabha giving the 
quantities of foodgrains actually sup
plied to the State Governments or 
issued from central sales depots during 
the six months January to June, 1957 
[See Appendix I, annexure No 18]

(c) A statement is placed on the 
Table of the Sabha showing prices at 
which foodgrains are issued to re
tailers [See Appendix I, annexure 
No 18] The retailers are allowed a 
reasonable margin according to local 
conditions prevailing in each area

•80.
{

Dental Health

Shri V. P. Nayar: 
Shri Ea&wara Iyer:

Will the Minister of Health be 
pleased to state

(a) whether the Government have 
made any survey of dental health,

(b) whether it is a fact that the 
dental health especially of children is 
deteriorating, and

(c.) whether Government have any 
conti ol over k the advertisement and 
sale of dentifrices’

The Minister of Health (Shri 
Karmarkar): (a) No, Sir

(b) Government ha\e no infor
mation to this effect

(c) Government have no control 
over the sale of dentifrices Under 
the Drugs and Magic Remedies 
(Objectionable Advertisements) Act, 
1954, Government have to control the 
advertisement of dentifrices seeking 
to make false or misleading thera
peutic claims
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New Railway Quarters 
*'82. Shri D. C. Sharma: Will the

Minister of Railways be pleased to 
state

(a) whether the different Zonal 
Railways have drawn up schemes for
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the construction of new quarters 
during the Second Five Year Plan 
period,

(b) if so, which Railways; and
(c) the nature of the scheme?
The Deputy Minister ot Railways 

(Shri Shahnawaz Khan): (a) to (c). 
It is proposed to construct about 
64,500 quarters for all categories of 
staff and improve some existing staff 
quarters at a cost of Rs. 35 crores 
during the Second Five Year Plan 
on all the Indian Government Rail
ways.

Extraction of Sugar from Bagasse
*83. Shri Jhul&n Sinha: Will the

Minister of Food and Agriculture be
pleased to refer to the answer given 
to Starred Question No. 655 on the 
2nd August, 1956 and s>tate whether 
the method of extracting sugar from 
bagasse on the lines of Mannheim 
Rheinau method of sugar extraction 
from hard wood is being tried on a 
pilot plant scale for adoption in the 
country?

The Minister of Food and Agricul
ture (Shri A. P. Jain): No, Sir, not so 
far.

Navigation Channel in Cochin Port
*84. Shri Narayanankutty Menon: 

Will the Minister of Transport and 
Communications be pleased to state:

(a) whether there is any obstruc
tion for shipping m the navigation 
channel of the Cochin Port; and

(b) if so, what are the causes for 
the same and what steps have been 
taken to remove the obstruction7

The Minister of State in the Minis
try of Transport and C ommunicatlons 
(Shri Raj Bahadur): (a) No, Sir.

(b) Does not arise
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Quiion-Eraakulam Line 
*86. Shri Maniyangadan: Will the

Minister of Railways be pleased to 
state:

(a) the progress made m the Quilon-
Ernakulam railway construction
work;

(b) when the line will be complet
ed, and

(c) whether Government propose 
to use diesel engines on the line7

The Deputy Minister it Railways 
(Shri Shahnawaz Khan): (a) The
overall progress is about 87 per cent, 
of the work.

(b) The entire line is expected to be 
completed by the end of October, 
1957.

(c) No, Sir
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*88. Shri S. V. Ktmuvamy: Will 
the Minister of Irrigation and Power
be pleased to state: ^

(a) the extent of land irrigated 
under the major projects;

(b) to what extent there is a short
fall in the utilisation of impounded 
waters; and

(c) what steps are being taken to 
utilise these waters for increasing the 
production of foodstuffs?

The Minister of Irrigation and
Power (Shri S. K. Patil): Infor
mation is being collected and
will be laid on the Table of the 
House, when ready.
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( ^ )  ( ^ r ) .  ?n rrw  ^ | t  - j s ^ r  \

Written Answers 363816 JVLy its?



3639 Written Answers 16 JULY 1957 Written Answers 3640

Third Claw Passenger*’ Amenities 
Committee 

f  Shrl Keahava:
V Shrl D. C. Sharma:

' I Shri T. B. Vittel Bao:
^ Shrl Bhakt Darahan:

Will the Minister of Railways be 
pleased to refer to the reply given 
to Unstarred Question No. 306 on the 
28th May, 1957 and state:

(a) whether the report of Third 
Class Passengers’ Amenities Com
mittee has been received; and

(b) if so, the steps taken to imple
ment the recommendations?

The Deputy Minister of Railways 
(Shrl Shahnawaz Khan): (a) The Re
port of the Committee is still awaited.

(b) Does not arise.
Bridge over Choti Gandakl

*91. Shri Jhulan Sinha: Will the
Minister of Transport an4  Communi
cations be pleased to refer to the 
answer given to Starred Question 
No 525 on the 28th May, 1957, re
garding the scheme for the construc
tion of a bridge over the river Choti 
Gandaki at Gutham in Guthani PS 
and state:

(a) whether the reply from the 
Government of Bihar has since been 
received, and

(b) the general outline of the 
scheme and the phases of its execu
tion?

The Minister of State In the Minis
try of Transport and Communications 
<Shri Raj Bahadur): (a) No, Sir.

(b) The proposal is of the con
struction of a bridge that would link 
the States of Uttar Pradesh and 
Bihar. After the arrangements for 
financing the work have been finalis
ed, the detailed plans and estimates 
will be submitted by the State Gov
ernment for the technical approval 
and financial sanction of the Govern
ment of India before taking up the 
work.

Iddlki Hydro-electric Scheme* fa 
Kerala

*92. Shri Maniyangadan: Will the 
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that the 
Central Government are conducting a 
survey of the Iddiki Hydro-electric 
scheme in Kerala; and

(b) if so, what is the progress and 
when the preliminary survey is ex
pected to be completed?

The Minister of Irrigation and 
Power (Shri S. K. Patil): (a) Yes,
Sir

(b) Photography of reservoir and 
dam site surveys have been com
pleted. Reconnaissance of dam site, 
tunnel alignment and Power House 
site was also undertaken by the 
Geologist. Further surveys will be 
undertaken after the monsoon. 
Gauge and discharge observations are 
being continued

Investigations are expected to be 
completed by December, 1959.

Perlyar Project
*93. Shri S. V. Ramaswamy: Will

the Minister of Irrigation and Power
be pleased to state:

(a) whether it is a fact that the 
Penyar Project will have only 3 tur
bines of 35,000 KW each;

(b) whether it is a fact that one 
more turbine of similar capacity <*»n 
be set up to yield extra power; and

(c) whether it is a fact that this is 
not being done because the Planning 
Commission have not set apart the 
extra sum required for the additional 
turbine’

The Minister of Irrigation and 
Power (Shri S. K. Patil): (a) Yes, 
Sir, m the first Stage.

(b) There is provision for the ulti
mate installation of a 4th generating 
unit of 35,000 K.W. This will not, 
however, yield additional energy but 
may be useful for ‘peaking purposes* 
at a later date.
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(0) No, Sir. It was found after a 
«;‘ ady ot the integrated operation of 
all hydro and thermal stations com? 
prising the Madras Grid, that three 
machines of 35000 K.W. at Periyar are 
sufficient for utilising the potentiali
ties 'of the project fully. There was 
therefore no technical justification for 
the installation of a fourth unot at 
present and it was, therefore, not 
recommended for implementation 
under the Second Five Year Plan.

Survey of Foodgrains

29. Shri V. P. Nayar: Will the Min
ister of Food and Agriculture be
pleased to refer to the reply given to 
Unstarred Question No 292 on the 
28th May, 1957, and state:

(a) whether the figures given have 
been worked out by any survey of 
the actual intake of food, aqd

(b) if so, will Government lay on 
the Table of the Sabha a statement 
giving details of such survey’

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) No; the
estimates have been framed by
taking into account the total avail
ability and population

(b) Does not an?e

Sugar Factories
30. Shri V. P. Nayar: Will the Min

ister of Food and Agriculture be
pleased to refei to the reply given to 
Unstaned Question No 290 on the 
28th May, 1957, and state whether the 
sugar factories are called upon to 
submit the figures regarding total 
wage bills, bonus paid to Members 
and gross profits’

The Minister of Food and Agricul
ture (Shri A. p. Iain): No, Sir, not by 
the Government of India

Per Capita Food Consumption

21. Shri V. P. Nayar: Will the Min
ister of Food and Agriculture be 
pleased to refer to the reply given to 
Unstarred Question No. 294 on the

28th May, 1867, and state:
(a) whether there is a great dis

parity in the value of food available 
to an average person in different 
States:’ *

(b) whether the Government of 
India has conducted a sample survey 
to assess the vajue of food of a com
mon man m the different States; and

(c) if so, what are the findings ot 
such survey?

The Minister ot Food and Agricul
ture (Shri A. P. Jain): (a) No definite
information is available

(b) No
(c) Does not arise It may, how

ever, be stated that certain State 
Governments have conducted some 
diet surveys These surveys show 
that the average Indian diet is most
ly composed of cereals and is nutri
tionally ill-balanced as it is deficient 
m protective foods such as milk, 
meat, eggs, vegetables and fruits and 
is thus lacking in essential nutrients 
such as proteins, vitamins and 
minerals

Per Capita Consumption ot Fish
„  /  Shri V. P. Nayar:

’ \  Shri Easwara Iyer:
Will the Minister of Food and Agri

culture be pleased to state:

(a) the per capita consumption of 
fish m each of the States in 1956-57; 
and

(b) the extent to which the per 
capita consumption has increased in 
each State since the first year of the 
First Five Year Plan?

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) No infor
mation is available with the Govern
ment of India.

(b) No data is available as detailed 
surveys in the matter have not been 
Tarried out m any of the States.
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Wooden Sleeper Requirements

„  f  Shrl V. P. Nayar*
^  Shrl Easwara Iyer:

•Will the Minister of Railways be 
pleased to state*

(a) the latest position in regard to 
the availability of wooden sleepers 
required by the Railways,

(b) whether the Kerala Govern
ment has been requested to supply 
sleepers, and

(c) if so, the quantity required to 
be supplied9

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): (a) In 1956-
57, 21 lakhs of Track sleepers of all 
gauges and 17 lakh eft special 
sleepers were obtained Targets for
1957-58 are 25 lakhs Track sleepers 
and 12 lakhs eft special sleepers

(b) Yes Sir
lc) (l) 46,000 sleepers were to bt 

supplied by the erstwhile Travancore 
and Cochin State during October 
1955—September, 1956 Only 10,405 
were supplied

(11) 1,15,000 sleepers are to be 
supplied by the Kerala State during 
the year October, 1956—September, 
1957 Nothing has beeft received so 
far

Railway Connection to Digha
34 Shri Pramathanath Banerjee:

Will the Minister of Railways be 
pleased to state

(a) whether the Government are 
contemplating to connect Digha of 
Contai sub-division of Midnapore Dis
trict, the only sea resort and sana
torium m West Bengal, with a railway 
line from Machada, Ballichuck or any 
other suitable station on the South 
Eastern Railway, and

(b) if so, whether this will be in
cluded m the Second Five Year Plan7

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) No, Sir

(b) Does not arise

Tube wells in Punjab
35. Shrl Ram Krishan: Will the 

Minister of Food and Agriculture be
pleased to state

(a) the total number of tubewells 
sunk in Punjab during 1956-57, dis
trict-wise, and

(b) the total number of tubewells 
proposed to be sunk during the cur
rent year, district-wise’

The Minister of Food and Agricul
ture (Shri A. P. Jain): (a) and (b) 
The required information is being 
collected from the State Government 
and the same will be placed on the 
tabic of the Sabha

Grow More Food Schemes
36 Shn Ram Krishan Will the 

Minister of Food and Agriculture be
pleased to state the total amount of 
loans and grants given to various 
States foi Giow More Food Schemes, 
during 1956-57, State-wise’

The Minister of Food and Agricul
ture (Shri A P Jain)* A statement 
giving the information is appended 
[Sct> Appendix I, anntxuie 19]

Passenger Amenities
37 Shn Ram Krishan* Will the 

Mimstei of Railways be pleased to 
state the amenities proposed to be 
provided at the stations m the Rewari- 
Bhatinda Branch line of metre guagt 
section at Northern Railway during 
the current year and the Second Five 
Year Plan’

The Deputy Minister of Railways 
(Shri Shahnawaz Khan). The follow
ing amenities are proposed to be pro
vided during the current year

Hissar Station
(i) Providing overhead watering 

arrangements and
(n) An approach road to the goods 

shed

As far as amenities proposed to be 
provided during the remaining period 
of the Second Five Year Plan are 
concerned no detailed lists have yet
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been drawn out A programme for 
paMenger amfeaity wo*to is frame* 
«v*fy yMr in «ensu3tation with (hk 
Passenger Amenities Committee, 
which includes representatives of the 
Zonal and Regional Railway Users 
Consultative Committees
Community Project and National Ex

tension Service Blocks in Punjab
38. Start R«b Krishna: Will the 

Minister oi Comamntty Development
be pleased to state

(a) the total outlay incurred m the 
Community Project and National Ex
tension Service Blocks Mahinder- 
garh District (Punjab) upto the end 
of June, 1957, and

Cb/ the outlay incurred m connec
tion with the establishment in the 
Project and Block*

The Minister of Community De
velopment (Shri S. K Dey)* (a) Ex
penditure incurred upto end of 
March, 1957 is Rs 3,24,356 Figures 
upto June, 1957 are not available

(b) Rs 1,30484 (Upto end of 
March 1957)

Minor Forts in Madras State
39 Shri Tangamani. Will the 

Minister of Transport and Communi
cations be pleased to state the number 
of minor ports m Madras State which 
will be developed during the Second 
plan penod their names and the pro
gress so far made9

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur). The develop
ment of minor ports is primarily the 
responsibility of the State Govern
ments The Central Government 
gives financial assistance for the ex
ecution of schemes included in the 
Five Tear Plans Two minor ports 
m the State of Madras, namely, 
Cuddalore and Nagapattinam are 
proposed to be developed during the 
Second Plan penod A statement 
.giving the particulars of the schemes 
involved and the progress made upto 
"the 31st March, 1907, is attached 
[See Appendix I, annexure No 20]
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Indonesian Medical Students in India
41. Shri D. C Sharma. Will the 

Minister of Health be pleased to state 
the number of Indonesian students re
ceiving education in different medical 
colleges in the various States since 
1952 year-wise9 

The Mh>t***r of Health (Shri Kar- 
markar): The requisite information is 
being collected and it will be laid bn 
the Table of Lok Sabha in due eftttwe-
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Central Road Fund
42. Shri D. C. Sharma: Will the 

Minuter of Transport and Communi
cations be pleased to state the amount 
allotted to the State of Punjab and 
the erstwhile State of Pepsu from the 
Central Road Fund for the year 1958- 
57?

The Minister of State in the Ministry 
of Transport and Communications 
(Shrl Raj Bahadur): Old State of Pun
jab Rs 13,37,253; Erstwhile State of 
Pepsu Rs. 1,65,184, Total Rs 15,02,437

Indigenous System of Medicines
43. Shri Radha Raman: Will the

Minister of Health be pleased to btate:
(a) whether it is a fact that regis

tered medical practitioners in the In
dian systems of medicines like Ayur
veda and Unani have to pay an annual 
fee to Delhi Administration,

(b) if so, how much and how it 
compares with adjoining States of 
Punjab, Uttar Pradesh and Raj'asthan. 
and

(c) whether these registered prac
titioners have been representing their 
case to Government for exempting 
them from payment of fees with no 
results so far''

The Minister of Health (Shri Kar- 
markar): (a) Yes

(b) Rs 10 per annum The renewal 
fee rharged in the State of Punjab 
is Rs 2 per annum No fee is chaiged 
in the Uttar Pradesh or Rajasthan

(c) Yes The matter is under consi
deration of the Delhi Administration.

Karbala Refugee Colony
.. f  Shri Warior:

' \  Shri Kunhan:

Will the Minister of Health be 
pleased to state:

(a) whether Government are aware 
that the Karbala Refugee Colony is 
being used as cattle sheds and dairy 
farms;

(b) whether the New Delhi Muni
cipal Committee collect any (axes 
from the owners of these cattle;

<c) whether any sanitary services 
are provided to the dairy-owners by 
the Municipality; and

(d) whether the residents of the 
locality complained about the un
healthy conditions prevailing in the 
colony due to the presence of these 
cattle'7

The Minister of Health (Shri Kar- 
markar): (a) Yes There are about 
300 unlicensed cattle kept mostly by 
displaced persons in the old monu
ments located in Karbala;

(b) The Committee collect milch tax 
from the owners of the cattle

(c) The New Delhi Municipal Com
mittee have permitted the construction 
of two cattle troughs for use of the 
cattle for which water supply is being 
provided Refuse and cow-dung are 
also being removed every day by the 
Health Department of the Commillr'c

(d) Yes, the removal of the un
authorised dames is possible only if 
alternative sites could be found for 
construction of cattle byres and resi
dences foi the “Gwalas” This matter 
i«s under consideration
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‘Cortisone’
46. Shrl V P. Nayar: Will the Minis

ter of Health be pleased to state
(a) whether ‘Cortisone’ is being 

used in Indian Hospitals,
(b) if so, the annual consumption 

in terms of value, and
(c) whether any Indian Manu

facturer is making 'cortisone’
The Minister of Health (Shrl Kar-

markar) (a) Yes
(b) The annual consumption of cor

tisone for hospital use is not known 
The value of cortisone and derivatives 
of cortisone imported in the country 
during the calendar year 1956, is aboi't
11 lakhs

(c) No
Kailway Machine Tool Factory 

47 Shri D V. Kao- Will the Minis
ter of Railways be pleased to state

(a) whether Government are aware 
that peasants of Manduadih of Vara
nasi have sent a memorandum to Gov
ernment suggesting that the Railway 
Machine Tool Factory should be 
established m Pilkhiry which would 
save the small peasants from ejection, 
and

(b) if so, what steps Gov- nrnent 
propose to take*

The Deputy Minister of Railways 
<Shri Shahnawaz Khan) 1 (a) Yes

(b) After having taken into conside
ration all the factors governing the* 
location of this factory, the site at 
Manduadih has been selected Reason
able compensation for the land lo be 
taken over will be paid under the 
provisions of the Land Acquisition 
Act

Telegraph and Telephone Une
48. Shri P K. Deo: Will the Minuter 

of Transport and Communication* be 
pleased to state

(a) the number of days in the last 
three months, the Bhawani Patna 
Sambalpur telegraph and telephone 
line has remained out of order, and

(b) the reasons thereof*
The Minister of State In the Minis

try of Transport and Communications 
iShri Raj Bahadur): (a) Sambalpur- 
Bhawani Patna Telephone line re
mained out of order on ten occasions 
for a total of 74 hours during the 
month of March, April and May, 1957 
For the same period the Telegraph line 
remained out of order on eight occa
sions for a total period of 127 houis

(b) The mam causes for the inter
ruptions on both the Telephone ji d 
Telegraph Circuits were —

(l) Tree falling on the lines
due to heavy wind,

(u) Breakage of wires due to
blasting of rock by the cai al
Department

Lighthouse at Visakhapatnam
49. Shri P. K. Deo: Will the Minis

ter of Transport and Communications
be pleased to state the cost of ‘ he 
construction of the new lighthouse on 
the Dolphin’s Nose at Visakhapat- 
nam’

The Minister of State in the Minis
try of Transport and Communications 
(Shri Raj Bahadur): The total tost of 
the project is approximately R- Six 
lakhs

Tube-Wells
50. Shri Jhulan Sinha: Will the 

Minister of Food and Agriculture be
pleased td state the number of tube- 
wells for agricultural improvement 
sunk during 1956-57 and those propos
ed to be sunk during 1957-58’

The Minister of Food and Agrteul*
’ire (Shri A. P. Jain): The number o£ 

such tubewells sunk during 198U-SV
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was 361 and the number proposed for 
the year 1807-98 is 618.

Ferry Steamer "Sir T. Wynne”
Cl. Shri jfthmty: Will the Minister 

of Bailway* be pleased to refer to the 
reply given to Starred Question 
No. 936 on the 20th August, 1955; and 
state what amount Government had 
received as sale-proceeds by the auc
tioning of Ferry Steamer “Su- T 
Wynne”?

Hi* Deputy Minister of Railways 
(Shri Shahaawac Khan): Es 1,53,000 
tor the vessel and Rs 6,200 foi the 
cost of the steam coal of board

Foreshore Read, Eraafcubun

52. Shri Narayanankutty Menon: N 
Will the Minister of Transport and 
Communications be pleased to slate*

(a) whether Government have issu
ed any directions to stop the construc
tion of the Foreshore Road at Ernaku- 
lam; and

(b) if so, what are the reasons for 
the same7

The Minister of State in the Ministry 
of Transport and Communications 
(Shri Raj Bahadur): (a) No

(b) Does not arise
Wagon Assembly Work, Visakha- 

patnam
58. Shrl R. J. Rae: Will the Minister 

of Railways be pleased1 to refer to the 
reply given to part (a) of Starred 
Question No, 484 on the 28th May, 
1957 and state:

(a) whether the wagon assembly 
work at Visakhapatnam is being done 
by the Railway Department or entrus
ted to any contractor; and

(b) if entrusted to any contractor, 
the terms and conditions of the con
tract?

Yfc* Deputy Minister of Railways 
(Shri 8hahnawax Khan): (a) Intrust
ed to a private contractor

<b) A statement is placed on the 
Table of the House. [See Appendix I, 
annexure No. 22].

Air-flelds in Tripara
54. Shrh Dasaratha Deb: W11' the 

Minister of Transport and Communi
cations be pleased to state whether it 
is s fact that Government propose to 
wind up a number of air-flelds in 
Tripura, including that of Khonai and 
Belonia?

The Minister of State in the Minis
try of Transport and Communications 
(Shrl Humayun Kabir): The question 
of abandoning only one airstrip in 
Tripura, namely, the Belonia airstrip, 
is under consideration at present. This 
is not likely to lead to any difficulty as 
there has been hardly any traffic at 
this airport and there is no prospect 
of any traffic developing in the fore
seeable future. Moreover there is 
considerable erosion of the airfield due 
to a neighbouring river

Postal Deliveries
55. Shri Bibhuti Mlshra: WiH the 

Minister of Transport and Communi
cations be pleased to state

(a) whether it is a fact tha* even 
after the opening of so many village 
post offices, postal deliveries arc being 
delayed for months,

(b) percentage of delayed deliveries 
State-wise, and

(c ) the steps taken so far to mend
it’

The Minister of State in the Minis
try of Transport and CawmywifHtî  
(Shrl Raj Bahadur): (a) and (b). No 
On the contrary the delivery frequen
cies have increased as is evident from 
the statement laid on the Table of 
Lok Sabha

rSee Appendix If annexure No. 237.
( c )  Although the delivery frequen

cies are progressively increasing, yet 
these are subjected to periodic review 
to effect further improvements therein
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by re-adjustment of delivery beats; 
appointment of additional delivery 
staff, where justified by departmental 
standards, and by employing Cycle 
owning staff on delivery work, where 
necessary and practicable.
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(*r) *ft* 5T§f ffcft, >ftf
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Cheap Housing Colonies in Delhi

57. Shri Ramji Verma: Will the
Minister of Health be pleased to 

. state:

(a) whether a large number of 
displaced squatters were rehabilitat
ed in cheap housing colonies on plots 
of 100 sq. yards;

(b) whether it is also a fact that 
under the orders now issued by the 
Delhi Development Provisional Autho
rity, only 55 sq. yards can be'covered 
by roof which is insufficient; and

(c) if so, whether Government are 
prepared to relax the limit?

The Minister of Health (Shri Kar- 
marfcu7: (a) Construction on pl*!s of 
IOC sq. yards was carried out by the 
Rehabilitation Ministry in certain colo
nies.

(b) According to the bye-laws pf the 
Delhi Development (Provisional) 
Authority the permissible area which 
can be-covered in a plot of 100 sq. 
yards is 56 p.c. of the plot area. This 
is not insufficient as it is possible to 
meet the needs of a low income group 
family with a covered area on the 
ground floor of 55 sq. yards according 
to the details given below!—

S i t .

Living rooms (2) .. 250
Bath room .. 35
Kitchen 45
Latrine 25
Verandah 140

495 or 
55 sq. 
yards

( c )  No.
Cholera in.Tripura

58. Shri Dasaratha Deb: Will the 
Minister of Health be pleased to 
state:

(a) the number of deaths ir. 
Tripura due to cholera epidemic from 
January to the 20th June, 1957;

(b) what steps have been taken to 
prevent the cholera epidemic there; 
and

(c) the names of areas worst 
affected?

The Minister of Health (Shri lCar- 
markar): (a) 169.

(b) Medical Units have been de
puted for treatment and inoculation to 
check further spread in affected areas.

(c) Khowai Sub-division.
Overtime Allowance te running staff

59. Shri N. R. Manisaaiy: Will the 
Minister of Railways be pleased to 
state the overtime allowance given 
to running staff from the 1st January, 
1957 to 30th June, 1957, Zone-wise?
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The Deputy Minister of Railways 
(Shri Shahnawas Khan): Information 
is being collected and will be laid on 
the Table of the House

Foot-Board Travel

60. Shri Jadhav: Will the Minister 
of Railways be pleased to state how 
many deaths have been reported on 
the various Railways in the last ten 
years by falling of the passengers 
from the foot-boards of Railway 
trains7

The Deputy Minister of Railways 
(Shrl Shahnawaz Khan): Records are 
not available to show the required in
formation for the full period of last 
10 years But the available informa
tion is given m the statement laid on 
the Table [See Appendix I, annex
ure 24]

Loopline between Chamarajanagur 
and Kollegal

61. Shri Shankariah: Will the
Minister of Railways be pleased to 
state

(a) whether there is any proposal 
to have a loop line between Chama- 
rajanagar and Kollegal via Yelandur 
in Mysore District, and

(b) whether any survey has been 
made7

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) No, Sir

(b) A Traffic Survey was made in 
1928

Railway Police
62. Shri S. C. Samanta: Will the 

Minister of Railways be pleased to 
state:

(a) whether the Sub-Inspectors of 
the Railway Protection Force enjoy 
the same facilities as their counter
parts in the State Police;

(b) if so, what are they;
(c) if not, the reasons for debar

ring them from such facilities;

(d) what pay was recommended by 
the Central Pay Commission for them; 
and

(e) how much they are getting at 
present’

The Deputy Minister of Railways 
(Shri Shahnawac Khan): (a) to (c). 
The facilities enjoyed by the Sub- 
Inspectors of Police vary from State 
to State and therefore no comparison 
can be made as between the facilities 
enjoyed by Sub-Inspectors of the Rail
way Protection Force-—who come 
under the control of the Central Gov
ernment—and those enjoyed by their 
counterparts in the State Police Also, 
there is, in the circumstances, no ques
tion of debarring Sub-Inspectors of 
the Railway Protection Force from 
facilities enjoyed by Sub-Inspectors of 
the State Police, the position 
that the former enjoy certain facilities 
which the latter do not and vice versa.

(d) Does not arise as the Railway 
Protection Force did not exist when 
the Central Pay Commission recom
mended certain scales of pay.

(e) The scales of pay of Sub-Iiu- 
pectors R P.F, are as under:

Grade II Rs 80-5-120-EB-8-160
Grade I Rs 150-7-185-EB-8-225

In addition they get Dearness and 
other allowances at rates prescribed 
for Central Government employees
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Bailway CoanetlM to Peoha
64. Shri ML C. Jain: Will the Minis

ter of Railways be pleased to state:
(a) whether any survey has been 

made to connect Peoha in Kamal 
District by rail in view of its being 
one of the most important places of 
pilgrimage in Northern India,

(b) whether representations were 
received by Government m this con
nection, and

(c) if so, £he action taken thereon*
The Deputy Minister of Railways 

(Shri Shahnawas Khan): (a) Prelimi
nary Engineering and traffic surveys 
for Pehowa-Kurukshetra Rail link are 
m progress

(b) Yes, Sir
(c) A decision will be taken after 

receipt and examination of the survey 
reports

Watet-Logged Areas
65 Shri M C. Jain: Will the Ministei 

of Irrigation and Power be pleased to 
state

(a) whether Government are aware 
of the fact that the area under water
logging is increasing every year,

(b) the total of such areas. State- 
wise, on the 31st March, 1952 and 
the 31st March, 1957,

(c) the steps taken or proposed to 
be taken by Government to reclaim 
this area,

(d) whether any such area hah 
been xeclaimed by Government, and

(e) if so, its area in acreage, State- 
wise7

The Minister of Irrigation and Power 
(Shri S. K. Patfl): (a) to (e) The re
quisite information is being collected 
and will be placed on the Table of 
the Sabha in due course

Overbridge at Jalarpet Station
66. Shri Doralswaml Goonder: Will 

the Minister of Railways be pleased 
to state*

(a) whether there is any proposal 
to construct an over-bridge for vehi
cular traffic at Jalarpet Junction; and

(b) whether any representation has 
been received from the Panchayat 
Board, Jalarpet for constructing this 
over-bridge’

The Deputy Minister of Railways 
(Shri Shahnawas Khan): (a) Railway 
has no such proposal at present

(b) Yes, a representation has been 
received from the Executive Officer, 
Jalarpet Panchayat, requesting the 
conversion of the existing footover- 
bndge near the old Jalarpet Railway 
Station into an overbridge for vehi
cular traffic The Panchayat is being 
asked to move in the matter through 
the State Government

RE MOTION FOR ADJOURNMENT 
Mr. Speaker. Yesterday, out of the 

ten and odd adjournment motions, 
there was one in the name of Shn 
Ramji Verma He asked me as to 
what happened to his adjournment 
motion When I received it in Hindi 
I sent it for translation Then I 
thought that the translation would 
not be ready and it would not be 
brought up here yesterday Later on, 
it appears—and I did not notice it— 
that the translation was put up along 
with the other adjournment motions 
here That adjournment motion was 
in substance the same as the adjourn
ment motion tabled by Shri Shibban 
Lai Saksena relating to food and other 
scarcity in Gorakhpur etc I then 
ruled out both those motions standing 
in the name of Shn Saksena and Shn 
Ramji Verma and I did not give my 
consent I was under the impression 
that the translation had not been 
placed before me I did not notice
that it was there Therefore, I told 
him that ‘I shall find out and dispose 
of it tomorrow’ *1 find I have already 
disposed of it yesterday along with 
Shn S L Saksena’s motion If once 
again it is to be disposed of, I can 
only say that the matter has been dis
posed of yesterday and it does not 
arise today
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Mr. Speaker. Order, order If the 

State Government does not care what 
can be done? The State Assembly 
consists of as good representatives as 
there are representatives m this 
House They know what to do If 
the State Government does not care 
to do anything, either it is not worth 
taking any care or something must be 
done with the State Government 
What are "We to do here’

I shall now proceed with the other 
work before the House

RE QUESTIONS
Shri Mahtuped Inuun (Chitaldrug) 

Before proceeding further, I would 
like to draw your attention to the 
large number of questions that are 
lapsing without any answer, it is 
usual every day

Mr» Speaker They are not laps
ing The answers to them are laid 
on the Table All the papers 
and proceedings that will be put in the 
lobby be fere this evening will contain 
the answers to these questions, whe
ther they have been called here in the 
House or not Of course, it will take 
some time before they are printed 
Hon Members will notice that copies 
of the proceedings are kept each day 
there in the lobbies

Shrt Mohame* team: Apart from 
that, we would very much like that 
all thew questions ore put here so 
that we may elicit more and more in
formation I think that some remedy 
may be thought of We know the 
average number of questions we are 
able to dispose of every day So, we 
may have only such number of ques
tions on the list or the rate at which 
the questions are answered may be 
speeded up

Mr. Speaker I am willing to hear 
representations in this regard It is a 
big question and I am trying to do 
my bit If I do not allow supple
mentary questions people get angry 
with me if I allow supplementary 
questions other questions are not 
reached In between I am jostlling I 
shall only be too glad to get enlighten
ment on these matters The hon 
Member may kmdly see me in my 
chamber or he may send me a written 
memorandum suggesting various 
means I shall ascertain from other 
Members also their views

RE PROCEEDINGS OF 15TH JULY
Shri Jaipal Singh (Ranchi W est- 

Reserved—Sch Tribes) May I just 
point out to you that m view of the 
fact that every executive action relat
ing to this House emanates from a full 
authority of the Chair, I regret I have 
to lequest you one thing, to expunge 
from yesterday’s HANSARD the in
sinuation about victimisation which 
was made by the hon Member from 
Bombay City Central

Mr Speaker Yesterday some gen
tleman posed himself to be an elected 
Member and came and took the oath 
When the matter arose, I thmir, shri 
Dange, the Leader of the Communist 
Group, said that he hoped that there 
would not be any victimisation of the 
Watch and Ward Does the hon 
Member refer to that’

Shri Jaipal Singh- Yes, Sir. It re
flects on the Chair So, I suggest that 
it may be expunged or suitably modi-
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Mr. Speaker;1 As I understand it, vic
timisation means that I will proceed 
against the Watch and Ward for 
having allowed this particular person 
Certainly, I wont be unreasonable. 
He had escaped their notice All that 
was sufficiently said. It was not 
necessary lor the hon. Leader of the 
Communist Group to say what has 
been said. The Deputy Speaker said 
that it is very difficult. Members 
come in and the Watch and Ward ask 
questions about their identity. They 
get annoyed He narrated an incident 
also when some Member was asked 
questions he was about to beat the 
Watch and Ward and so on After all 
that, I think, it was unnecessary for 
the leader of the Opposition group to 
say, ‘I hope there would not be any 
victimisation'. It will make the Watch 
and Ward to look to the Members of 
the Opposition to take up their cause 
instead of coming to me That rather 
embarrasses the persons in authority 
Some suggestion may be made that 
I should be lenient. Some other 
suggestion may be made that I must 
be careful about my Secretary and 
other persons Then I cannot get cn 
with my work

Shri S. A. Dange (Bombay City- 
Central)- May I say a word of expla
nation, Sir’  There was no insinuation 
meant against the Chair at all In 
fact, the subject-matter was raised 
by Sardar Hukam Singh when he 
brought in the reference to the Watch 
and Ward I only made a request 
that we must pay attention to this It 
was a simple affair I never thought 
I was insinuating anything

Mr. Speaker: Why should the
Leader of the Opposition group say 
that*

Shri S. A, Dange: What is now 
being said by the hon Member is 
worse insinuation, Sir.

Shri Jaipal Singh: The point is 
whether the word ‘victimisation’ ap
pears or not I have raised the point 
and I still move that that sentiment 
m*y be expunged from the records

Mb. Speaker: 4 do not think it war 
intended. It was a kind of misappre
hension m his mind that I will be 
very harsh.

Shri S. A. Dange: Not at all.
Hr. Speaker: Anyhow, hereafter*

hon Members would not suggest on 
the floor of the House as to how I 
should deal with my own servants or 
subordinates It rather demoralises 
them and it demoralises me also. It 
is open to the Watch and Ward to go- 
and complain to the leader of a 
group and then he may bring m an 
adjournment motion. I would request 
all hon Members that if they want to 
make any suggestion or statement re
garding my own subordinates, they 
will kindly write to me or talk to me 
and I shall try to be just

There is nothing meant and I am 
not expunging it

Now, we proceed to other business 
before the House

PAPERS LAID ON THE TABLE
R e p o r t  or t h e  Rice M il l in g  C o m m i t 

t e e  a n d  G o v e r n m e n t  R e s o l u t io n
THEREON

The Deputy Minister of Pood and 
Agriculture (Shri A. M. Thomas): Sir,
I beg to lay on the Table a copy of 
each of the following papers:

(1) The Report of the Rice Mil
ling Committee, 1955

(2) Government Resolution 
dated the 13th July, 1957 con
taining the decisions .on the 
recommendations of the Rice Mil
ling Committee
L Placed m Library. See No S-100/ 

57 ]

BUSINESS ADVISORY COMMITTEE 
Thihd Report 

Sardar Hukam Singh (Bhatmda): 
Sir, I beg to present the Third Report 
of the Business Advisory Committee.

The Minialer of Parliamentary 
Affairs- (Shri Mjra Narayaa Mnha)r 
Sir, I beg to move
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[Shn Satyanarayan Sinha]
“That this House agrees with 

the Third Report of the Business 
Advisory Committee presented to 
the House today ”
Shrl Naushlr Bharucha (East Khan 

’desh) Sir, before you put it to the 
House for adoption, may I submit 
(that four hours allotted to the Wealth 
Tax Bill is a very small period7 So, it 
anay be extended

Mr. Speaker. We have allotted four 
hours for Wealth Tax Bill and four 
•hours for the Expenditure Tax Bill 
It was stated that between the two, 
six hours might be taken Anyhow, 
"the Business Advisory Committee al 
lotted one more hour for each Bill 

If we are able to save time on one ' 
Bill, we may try to use it on the 
•other Let us see I shall now put 
ithe motion to the vote of the House

The question is
“That this House agrees with 

the Third Report of the Business 
Advisory Committee presented 
lo the House today ”

The motion was adopted

RAILWAY PROTECTION FORCE 
BILL

Mr. Speaker. The House will now 
proceed with the further clause-by- 
clause consideration of the Railway 
Protection Force Bill as passed by 
Rajya Sabha

Shn Kasllwal (Kotah) How much 
time will this take7 

Mr. Speaker. We spent five hours 
and nineteen minutes Then, we spent 
another hour beyond the schedule 
We will finish it m half an hour I 
think the hon Minister has to reply 

Shri Tangamani (Madurai) There 
is an amendment 

Mr. Speaker: He has tabled an 
amendment after the discussion is 

'Over
Shrl Tanga man!: Yesterday, I gave 

notice of fifteen amendments to claus- 
•es I to 20 Today, only amendment

59 alone which relates to clause 
’ has been circulated

Speaker: All right The Minis* 
te* has not yet started He may move 

amendment if he wants 
^Huse 20— (Protection of acts of 

members of the Force)
^hri Tangamani: Sir, I beg to move:
Page 6,—

omit lines 1 to 5 
^y this amendment, I seek to delete 

su >̂-clause (2) of clause 20 wluch 
re^ds

“Any such plea may be proved 
the production of the order 

“ ireefing the act, ancf i f  it is so 
^roved, the superior officer or 
Member of the Force shall there- 
upon be discharged from any lia
bility in respect of the act so 
*!one by him, notwithstanding any 

efect in the jurisdiction of the 
authonty which issued such order”
* have already said that the powers 

given to this new Force are extra- 
b in a ry  Having given those powers, 

*his clause is not deleted, then any 
act done, whether lawful or otherwise,
*  1 be exonerated Incidents may 
r^pen where a person may not only 

detained and searched, other things 
Piay also happen like opening fire If 

can show that there has been some 
orier of the superior, he will be ex- 
“ ^rated I do not know wherefrom 

^ clause has been taken If I am 
n®nt, the hon Deputy Minister, when 

Voducmg this Bill, said that these 
c auses were found m the Navy Bill 
?5the Army Bill Pandit Thakur Das 

^rgava has also tabled an amend- 
Jnent to the same effect I would like
0 endorse all that he said yesterday 

^  en he opposed clause 13 as it exis- 
® Whatever he has said regarding 

to * clause> lts sPirit applies equally 
this clause also and as such, I move 

at this clause be deleted
Speaker: Amendment moved: 

Page 6,—
omit lines 1 to 5
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The Minister' sf Railways (Shri 
Jagjivan Ram): This clause is not a 
novel clause It finds a place in seve
ral Acts—in the Police Act and in the 
Frontier Constabulary Act We must 

*hot forget that, if a person carries 
out certain orders which an authority 
is ordering and the order is proper

Pandit Thakor Das Bhargava (His 
sar) There is not the word ‘proper’ 
before the word ‘order’ If the word 
‘proper’ is there, there will be no diffi
culty

Shri Jaf jivan Bam. I am prepared 
to make it ‘proper order’ I propose 
to go a step further I think that ‘ the 
authority is proper and the order is 
proper ” But, there may be some 
defect in the jurisdiction There is 
as 1 said earlier, a clause in the Police 
Act, Section 43 If it is proved that a 
person acted under proper authority 
and order, this clause provides that 
he will have the benefit of having 
acted under that order and he will 
be let off But, if any authority has 
committed a mistake and issues an 
order which it is not competent to 
issue, it should be called upon to ex
plain or it should be held responsible 
for that act which was committed 
under that order This is what the 
Polico Act provides I am also pre
pared to make a proviso which will 
read something like this

Provided always that any re- 
mtdy which a party may have 
against the authority issuing such 
an order shall not be affected by 
anything contained in this section ”

If this provision is there, there will 
be no necessity for these amend 
ments

Mr. Speaker. In the Police Act, the 
wording is like this “In any suit or 
proceeding against any member of 
the Force for any act done by him m 
pursuance of a warrant or order of a 
competent authority ”

It is not as if a duty is cast upon 
him He merely acts and says that 
there is this authority or order

Shrl Jagjivan Bam; Such an act was
done by him on a proper authority or 
order It shall be lawful for him to 
plead that such an act was done by 
him under the authority of such an 
order

Mr. Speaker Evidently, the drafts
man wanted to make it shorter by 
removing the words ‘in pursuance of 
a warrant or order of a competent 
authority’ and so he has said ‘under 
proper authority’ If there is no in
tention to depart from this, wTiy not 
we adopt the wording used in the 
Police Act unless the intention is to 
give more powers

Shri Pattabhi Raman (Kumba- 
konam) There is also the question of 
jurisdiction

Mr. Speaker We may keep the 
expression contained m the Police 
Act Why should the railway people 
have greater powers than the Police7

Shri Naoshir Bharucha (East Khau- 
desh) And greater immunity too

Shn Jagjivan Ram: If we include 
that expression I do not think that it 
will make any substantial difference 
I am prepared to put in “in pursuance 
of an order of a competent authonty” 
instead of ‘m the discharge of his 
duties”

Mr. Speaker* We may also change 
the last line to read “such act was 
done by him under orders of a com
petent authority”

Shri Jagjivan Ram: We may say
“ it shall be lawful for him to 
plead that such act was done by him 
under the orders of a competent 
authority”

Shri Naoshir Bharucha. Then sub
clause (2) also will have to be modi
fied

Mr. Speaker We will come to that 
later on

Pandit Thakor Das Bhargava. The
question of jurisdiction anses only 
there We shall have to amend the 
second sub-clause At the same time,
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[Pandit Thakur Das Bhargava] 
the order itself must be a proper one; 
a proper authority may issue a wrong 
order

Mr. Speaker: The Police Act only 
says, “competent authority” If a 
constable receives orders to fire at 
a crowd he must find out whether the 
orders are from a competent autho
rity It is not open to him to ques
tion whether the authority exercised 
its discretion in the right way When 
the culprit is likely to escape he has 
only to obey the orders if they are 
from a competent authority It is 
very difficult for a soldier on the 
battle field to see whether the orders 
issued by a competent authority are 
correct

Shri Jagjivan Ram: At that moment 
the constable will have to obey the 
orders

Pandit Thakur Das Bhargava: Will 
an order issued by a competent 
authority become proper also?

Mr. Speaker* It may or may not be 
proper, but a subordinate will have to 
obey the orders of a competent autho
rity

Pandit Thakur Das Bhargava.
Then, what is the effect of baying 
that a soldier who obeys his offlcei 
is bound to be sent to gallows by the 
Senior Judge because the order that 
he obeyed was illegal’  This is the 
law in England and m India If an 
officer obeys the order of a superior 
officer who has no right to give such 
an order he will be sent to gallows 
There are sections 76 and 79 of the 
Indian Penal Code which are general 
exceptions and no other exceptions 
are legal

Mr. Speaker: It has been there in 
the Police Act

Pandit Thakur Das Bhargava The
Police Act mAy be wrong

Shri l a t f v u  Bam: In the Central 
Reserve Police Act, 1949 also there is 
sueh »  section It reads

3667 RatlwMV

“In any suit or proceeding 
against any member of the Force 
for any act done by him in pur
suance of a warrant or order of 
the competent authority "
It does not say “proper” or “legal”, 

it only says “of the competent autho
rity*' It further reads

“ it shall be lawful for
him to plead that such act was 
done by him under the authority 
of such warrant or order”
Only the authority should be a 

competent authority, the order may 
be legal or illegal, may be proper or 
improper He is not to judge whe
ther the order is proper or improper, 
he must carry out the order so long 
as it comes from a competent autho
rity To judge whether an order is 
proper or improper and decide what 
action should be taken against the 
authority which issues a wrong order 
is beyond his jurisdiction That 
comes in the proviso Here the ques
tion is only about the authority, 
whether the authority is competent 
or not

Shri Naushir Bharacha Is that your 
amendment^

Shri Jagjivan Ram The Chair has 
suggested it I do not think it makes 
any difference I will accept that 
The sub-clause will now read

In any suit or proceeding 
against any member of the Force 
for any act done by him in the 
discharge of his duties, it shall 
be lawful for him to plead that 
such act was done by him under 
the orders of a competent autho
rity ”
Pandit Thakur Das Bhargava Is it

suggested that an illegal order of a 
competent authority is bound to be 
obeyed by his subordinate, an order 
illegal to the knowledge of the per> 
son who is asked to obey’  Though 
the authority is competent, should 
that be obeyed7 I submit it is a 
wrong proposition
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Mr. Speaker: If it has been obeyed 
«11 Along since the passing of the 
Police Act, let It remain

Pandit Tfcaknr Dm  Bhargava:
Police Act of the British Regime is 
no authority nte substantial law is 
given in sections 76 and 79 of the 
Indian Penal Code and it is in conso
nance with sound principles of 
jurisprudence

Mr Speaker- All that I am saying 
is if in the Police Act this provision 
has been found quite legal for all this 
tune since its passing, let it remain

Pandit Thakur Das Bhargava: The
Indian Penal Code is a much better 
statute than the Police Act Suppos
ing a competent authority passes an 
illegal order and the person who obeys 
also knows that it is an illegal order, 
then the person who obeys is bound 
to be punished under the law

Mr. Speaker: It shall be lawful for 
him to plead that such act was done 
by him under the orders of a com- 
-petent authority After that we come 
to sub-clause (2) It is only open to 
him is to plead, whether that 
pleading will exonerate him is to be 
seen Let us assume that orders are 
issued to catch a man from his house 
and to shoot him if he does not yield

Pandit Thakur Das Bhargava That 
is exactly the example given in the 
Indian Penal Code Supposing a 
superior officer asks his subordinate 
to catch hold of a person and if he 
does not agree to be caught to shoot 
him, the subordinate knows that shoot
ing is not allowed and a competent 
officer cannot issue an order like that, 
then he is liable to be punished

Mr. Speaker: Here it says “for any 
act done by him m the discharge of 
his duties” It is m the discharge 
of his duties that he is shooting and 
that too under the orders of a com
petent authority The act must be 
•done in the discharge of his duties and, 
secondly, under the orders of a com
petent authority

Start Naushir Bharncha: May I sug
gest, Sir, that we may also take up

sub-clause (2) and see whether H flts
in with sub-clause (1) as
now7

Mr. Speaker: Is there any earns* 
ponding provision m the Police Act 
corresponding to sub-clause(2)7

Shri Jagjivan Bam: Yes, Sir It 
says

“Any such plea may be proved 
by the production of the warrant 
or order directing the act, and 
if it is so proved, the member of 
the Force shall thereupon be dis
charged from any liabilty m res
pect of the act so done by him, 
notwithstanding any defect in the 
jurisdiction of the authority which 
issued such warrant or order”
Mr. Speaker: It is not stated “not

withstanding the fact that it is not 
m the discharge of his duties” There
fore, I think it covers everything

So, I shall put the amendment, as 
suggested by the hon Minister, to the 
vote of the House

Aviendment made
Page 5, line 39—

for “proper authority or order” 
substitute "the orders of a com
petent authority”

—[Shn Jagjivan Ram]

Mr. Speaker* So far as sub-clause
(2) is concerned, it* is taken verbatim 
from the Police Act Whatever defects 
there are in the Police Act, they will 
continue here

Pandit Thakur Das Bhargava: When 
you have been pleased to amend the 
first sub-clause to read “under the 
orders of a competent authority", the 
words “notwithstanding any defect in 
the jurisdiction of the authority which 
issued such order” will have io be 
deleted We will be stultifying our
selves if we accept the sub-clause as 
it is after having made the amend
ment m the first sub-clause The whole 
thing will not be reconcilable We 
must take away these words from sub
clause (2) If these words “notwith-
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[Pandit Thakur Das Bhargava] 
■landing any defect in the jurisdiction 
of ’the authonty which issued such 
orders” are allowed to remain, the 
authority will become incompetent.

Shri Jagjlvaa Ram: It has been 
copied from 2 or 3 acts.

Mr. Speaker: Pandit Thakur Das 
knows very well that a defect or the 
wrong exercise of jurisdiction is not 
so bad as being without any jurisdic
tion. In the exercise of jurisdiction 
some excesses may be committed. That 
is all that is meant under sub-clause
2. Then I shall put amendment No. 
59 to the vote of the House.

The question is:
Pages 6—

omit lines 1 to 5.

The motion was negatived.

Pandit Thakur Das Bhargava: I
have moved amendment No 51 stand
ing in my name

Mr. Speaker: The hon Member 
wants only that portion alone to be 
omitted. I shall put it to the vote of 
the House

The question is:

Page 6f lines 4 and 5—

omit “notwithstanding any
defect in the jurisdiction of the
authonty which issued such
order”.

The motion was negatived

Mr. Speaker: Is it necessary to put 
the other amendments?

Pandit Thakor Das Bhargava: I
have moved an amendment which is 
54 in the list

The words of the clause are: “notice 
in writing of such proceeding and of 
the cause thereof shall be given to 
the person concerned or his superior

officer”. Suppose the notice is given to 
the superior officer and he does not 
convey the subject-matter of the com
munication to the person concerned, 
what is the use, of giving notice to the 
superior officer’

Shri Jagjlvan Ram: You are dealing 
with sub-clause (3)?

Pandit Thakor Das Bhargava: Yes. 
The offence may not be discovered 
and three months may be over and 
nobody may be punished and after 
that a notice should be given to the 
person concerned I am not concern
ed whether you give notice to 
the superior officer or not. 
He may be remiss himself and 
may not communicate to the perMB 
concerned What is the use of making 
a provision which would stultify the 
effect; the supenor officer may not 
communicate to the person concerned.

Mr. Speaker: For the word 'or* he 
wants ‘and’

Shri Jagjivan Ram: I do not accept 
that ‘3 months’ should be changed to- 
6 months’ but I have no objection to 

substitute ‘and’ in the place of ‘or’ in. 
line 14
Amendment made- 

Page 6, line 14,—
For “or” substitute “and”

—TShri Jagjwan Ram]

Mr. Speaker: Now I will put other 
amendments to the vote of the House.

The question is
Pages 5 and 6—

omit lines 36 to 39 and 1 to 5 
respectively

The motion was negatived 
Mr. Speaker: The question is:
Page 5, line 39,—

for “under proper authority vc  
order” substitute—

“under lawful orders” .
The motion was negatived.
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Mr. Speaker: The question is:
Page line 11,— 

for "three" substitute “six” .
The motion tea* negatived.

Mr. Speaker: The question is:
Page 6, line 12,—

after “committed” insert “and 
discovered” .

The motion was negativfd.
Mr. Speaker: The question is:
Page 6, line 14,— 

omtt “or his superior officer” . 
The motion was negatived 

Mr. Speaker: The question is:

“that Clause 20, as amended, 
stand part of the Bill”

The motion was adopted

Clause 20, a; amendedf was added to 
the Bill

Clause 21— (Power to make rules).

Pandit Thaknr Das Bhargava: I beg
to move

Page 6, fine 29,— 
omit “or the revision of”.

The clause reads as follows:

“regulating the punishments and 
providing for appeals from, or the 
revision orders of punishment or 
the remission of fines or other 
punishments;”

We have got a provision in section 
9(2) which provides for an appeal. A 
person who is punished under clause 
9 can appeal under clause 9(2) but 
there is no provision whatsoever in 
this Bill about any revision and no 
revisional powers are given to the 
superior officer in respect of these 
punishments. So far as clause 17 is 
concerned there is a magisterial con* 
rictidn; but so far as clause 9(2) is

concerned, the Government can make- 
rules whereas in the Bill there is no- 
provision for revision. How can there* 
be revision in the rules if there is no° 
substantive provision in the act itself? 
Without any provision in the Bill, I*, 
am afraid it will not be nght to give 
any power to make rules in regard* 
to revision The hon. Minister must 
see that the rules should provide for  
revision also It is most unusual. 
Take it away; let it remain for appeal! 
only. I do not understand how the- 
revision will be justified

I beg to move:

Page 6, line 36,—

add at the end “or at any other
time”

I want to make a departure from 
the usual provision The Members of 
this Parliament have power to object 
to any rules m the session or in the- 
coming session I used to see that 
provision used to be made that within 
8 days the Members of Parliament 
could object to the rules but now I 
And that there is ampler provision and 
m the next session the rules can be- 
changed. I must submit that this is 
a wrong provision After all, Parlia
ment is the sole custodian of these* 
rules It is delegated legislation which. 
Government have, whereas a delegate- 
can change the rule at any time it 
pleases, the parent body, the Parlia
ment cannot alter them except in that 
session or in the coming session I 
do submit that whenever Parliament 
shall find that a rule has not worked, 
well, it should be within the powers 
of the Parliament to amend the rules 
and the power to amend the rules 
should not be restricted in this man
ner, that m this session or the next 
session this power may be available. 
Therefore, I have given notice of an« 
amendment that if the Parliament 
feels or any member feels a rule has 
worked wrongly or has played a 
havoc, we should be enabled to put 
an amendment at any time whenever 
we feel that a rule is not right A.
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[Pandit Thakur Dm  Bhargava]
member can bring a Bill to repeal 
the entire statute

It is not a matter relating to this 
A ct only, but he cannot change a rule 
«xcept m specified time I would 
therefore appeal to the hon Minister 
to be much more generous so far as 
the rights of the Members of Parlia
ment are concerned now and in the 
future also

Mr. Speaker* How long is it to be 
then9 Are the rules to be nebulous9

Pandit Thakur Das Bhargava: The
-rules will be there for all times Gov
ernment will be able to change the 
rules at any time

Mr. Speaker: They have to place 
'the changed rule also before the 
House

Fandlt Thaknr Dm  Bhargava Sup
pose Government does not put any 
rule But if I or ten Members feel 
that a particular rule has worked 
havoc, suppose after six months we 
•discover that it has worked so badly, 
>we should be able to amend the rule

Mr. Speaker. How’
Paadit Thakur Das Bhargava. By

putting a motion m the House Today 
also we do it by a motion by a Mem
ber

Mr. Speaker: For all eternity’  Or 
soon after’

Pandit Thakur Dm Bhargava: “Soon 
after" means, we do not know how 
it has worked With regard to punish
ments etc, suppose we find that the 
-rule has not worked well What is 
’the remedy9

Mr. Speaker: The remedy is by way 
•of a resolution in this House If an 
Act is passed, what is the remedy’  
•Can we just at any time modify the 
Act without a Bill to amend the Act’  
■Likewise, when rules are framed, they 
.are placed before the House, and op- 
<portumty is given to the House to 
modify them in that session or in the 
raext session If any rule is hard and

requires to be modified, or a new rule 
has to be added, Parliament hM this 
right of passing a resolution here, call
ing upon the Government to frame a
rule And if they refuse to do so—
well, in a democratic State the Gov
ernment must abide by the decision 
of the House A resolution can al
ways be moved at any time, as any 
other resolution is moved, saying that 
such and such a rule should be in
serted or that such and such a rule 
should be modified What is the 
difficulty’
Amendments moved

(i) Page 6, line 29—
omit “or the revision of”

(u) Page 6, line 36—
add at the end ‘or at any other

time”
Shri A. C Guha (Barasat) Yester

day the hon Minister gave me an 
assurance that as regards recruiting 
he would set up Service Commissions, 
particularly for Class III officers But 
in clause 21, in the subjects on which 
Government will frame rules there is 
no particular mention about recruiting 
and appointment of officers 1 do not 
know whether there should be any 
specific mention of that m this clause
I think it is better to make a specific 
mention But if the hon Minister 
feels that the phrase “without pre
judice to the generality of the fore
going powers’* would also cover the 
framing of rules for appointment and 
recruitment, I am not particular about 
putting it specifically Still I think 
the hon Minister may examine it and, 
if necessary, put it specifically that 
rules should be framed for appoint
ment and recruitment of officers, in
cluding Class III and Class IV

My hon friend Pandit Thakur Dm 
Bhargava has mentioned about the 
powei of revision In clause 9(2) we 
find the provision, “Any member of 
the Force aggrieved by an order made 
under sub-section (1 ) may appeal 
against the order to such authority M
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*nay be prescribed, and the decision of 
the said authority thereon shall be 
■final.”—which means that there j s  jaa 
-scope for Any revision petition for the 
officer concerted who might have been 
punished. So I  think that should 
also be provided In .several cases, 
-after lhe qppeal, the .aggrieved officers 
.have to make revision petitions and 
even petitions to the President But 
.here it has been put that the decision 
•of the said authonty shall be .final I 
think this also requires to be exa
mined properly whether some modi
fication is to be made or not, so that 
the aggrieved officer may file a revi
sion petition to the Government, as 
also to the President

Shri Jagjivan Ram: Sir, after what 
you have observed, there is not much 
for me to say In this clause 21 we 
liave followed the general pattern that 
we have been following m this House 
practically m ail ithe Bills "We do not 
intludc only those items which have 
'been specifically included in the 
sections

Then, Shn Guha referred to revision 
by higher authority Review usually 
is by the authority himself at a sub
sequent stage, if he finds that the 
<ordci s which he has given

Shri A. C. Guha. The aggrieved offi
cer may file a revision petition

Shn Jagjivan Ram So it is an 
enabling provision and it will be use
ful

Shri A. C. Guha: There is  no provi
sion for revision According to clause 
’9(2) the decision df the authority who 
might have heard fhe appeal is to be 
f in a l So there is rro scope for 
T e v is io n

Shri Hajarnavis (Bhandara) In law, 
revision is always regarded as a form 
o f appeal

Shri A, C. Guha: It is quite serrate 
•from appeal And it is the next stage 
after appeal

Shri Hajarnavis: Revision is always 
part of appeal

Mr. Speaker: We know an appeal is 
preferred under the Civil Procedure 
Code Invocation of that section can

be made for a revision or where 
appeal is competent Now, there is no 
specific provision here for revision. 
What they say evidently is that m the 
body of the Bill an appeal is provided 
for and it is said that the decision of 
the authority on the appeal shall be 
final, but in the rules reference is 
made to revision, and it is not referred 
to m the body of the Bill So, firstly, 
under what circumstances can the 
.authority to revise be exercised, and, 
secondly, whether—when the order on 
the appeal is> final—, there will still be 
any right to revision It will be gov
erned by the general provisions Even 
though it is not referred to m the 
body itself, rules can be framed They 
have been framed If we give powers 
for particular things, there is always 
-a section

Pandit Thakur Das Bhargava: If
they provide like this m the Bill, then 
the revision may be made to the Gov- 
-ernment The appeal is to the 
authority

Mr. Speaker: If it is an appeal, it is 
final when once an appeal is preferred 
He must take the chance of appeal or
T e v is io n

Shri Dasappa (Bangalore) May I 
suggest that the rules may provide for 
some period within which an appeal is 
to be preferred’  If for any reason a 
member of the force who is punished 
or dealt with is unable to file his 
appeal within the time, the question 
is whether he should still have a 
remedy or not If, for instance, by 
reason of any difficulty or disability, 
he cannot file the appeal m time, there 
should be some remedy here for him 
to go by way of revision If that clause 
remains there, there is nothing that 
will prevent the securing of justice

Pandit Thakur Das Bhargava: In 
the Third Reading we may add a 
clause under clause 13(2) giving some 
power for revision by Government

Shri A C. Guha: Clause 9(2) or
13(2)’

Pandit Thakur Das Bhargava: I am
sorry, I mean clause 9(2) That will 
solve all the difficulty Then Govern
ment can make the revision
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Mr. Speaker: It will all be govern
ed by the rules. It is not necessary 
to add it on to clause 9. But the rules 
may provide lor it.

Shri Jagjivan Ram: That is the
opinion of the Law Ministry, that it is 
not necessary that everything men
tioned in the rule-making section 
should be mentioned in the body of 
the Bill And we have followed that 
procedure

Shri A. C. Guha: My only appre
hension is regarding the wording of 
clause 9(2) where it is stated that the 
decision of the said authority shall be 
final, The question is, whether even 
after this wording, there wilt be scopc 
for revision and for somebody to hear 
the revision.

Sardar Hukam Singh (Bhatinda)* 
Sir, as you have yourself remarked, 
when an appeal is provided, then there 
is no revision But even if there is no 
revision, the petitioner has a right to 
approach the authorities that they 
might revise their decision—th^y 
might or they might not, that is dif
ferent But if in any case, they find 
that there is sufficient cause, Govern
ment might revise it If the rules 
provide that it will be considered in 
such and such circumstances, there is 
no harm Even if no provision is made 
in the body of the Bill, there will be 
powers for revision Those powers 
will remain, they are inherent, and 
Government can revise the orders So 
there is no need for making a specific 
mention in the Bill

Shri Fattabhi Raman: 1 wish only to 
invite attention to what the hon the 
Deputy Mipister said yesterday, name
ly, that this is more or less on an 
army footing They want to have a 
finality about the order You will 
remember, Sir, that yesterday there 
was some little argument about the 
powers of the superior officer, and it 
was stated by the hon. the Deputy 
Minister that it should be on an army 
footing. Therefore, there is going to 
be no revision but only an appeal. 
The revision may always be there 
Section 9 provides only for appeal

Mr. Speaker: The point is this. It is 
said that there can be an appeal ana 
the order on the appeal, is final; the- 
revision is sought thereafter. They 
want to have a revision, even after 
a final order is made on the appeal. 
That is a matter of substance, whiclfc 
it is open to the House to accept or not. 
Another point raised is whether, with
out providing for a revision in the* 
body of the Bill, provision can be* 
made by rules only We were under 
the impression that there must be a 
provision in the body of the Bill itselfr 
but we have departed from that 
Clause 21 is as much in the body o f  
the Bill as any other clause. It is 
asked whether we should add sub
clause (3) to clause 9 providing that 
a revision can be preferred under con
ditions which are to be laid down in> 
the rules, I do not think that is neces
sary I think clause 21 is sufficiently* 
wide

I will now put amendments 55 and!
56 of Pandit Thakur Das Bhargava to 
the vote of the House

The question is 
Pane 6, line 29— 

oriuf “or the revision of”
TJjc motion was negatived 

Mr. Speaker: The question is.
Pafif> 6, line 36— 

odd at the end
"or at any other time”

The motion was, negatived 
Mr. Speaker: The question is.

"That clause 21 stand part of 
the BiH”

The motion was negatived 
Clause 21 was added to the Bill.

The Schedule clause 1, the Enacting 
Formula and the Title were added to 

the B ill
Shri Jagjivan Ram: I beg to move:

“That the Bill, as amended, be 
passed”
Shri S. A Dang? (Bombay City— 

Cential) rose
Mr. Speaker: Does the hon Utmbwr 

want to say something?
Shri S. A. Dange: Yea..
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Mr. Speaker: All right.
Motion moved:

“That the Bill, as amended, be
passed”.
Shri S. A. Dange (Bombay Ci'y— 

Central)* Mr Speaker, I am opposing 
the third reading of this Bill It 
looked that you wanted straightaway 
to go to the third reading, expecting 
that there should be no remarks 
offered during the third reading But 
I would have liked to suggest that 
after all this debate and after some 
amendments had been made, if we 
had been given some time to consider 
how the Bill stands after the second 
reading and then gone over to the 
third reading with some mature 
thought, it would have been better 
Anyway it cannot be done now and 
even as it 1 I want to say a few 
words about this Bill

I do not know whether the serious
ness of this Bill had been really 
grasped by people outside or even 
by this House But the seriousness 
was discovered during the course of 
the debate on the amendments I 
should like to refer to that in short 
This Bill intioduies a very dangeious 
precedent in the machinery of the 
State and I draw your attention to 
the dangerous principle that is being 
enunciated What is the principle 
that is being munciated by this Bill’  
Certain thefts are taking place, which 
are very serious, of governmental 
property The thefts amount to, say, 
Rs 2| crores 01 so Nobody certain* 
ly supports the thuf either here or 
outside Everybody agrees that thiev
ing ought to be stopped Now, m 
order to stop this thieving which 
takes place ordinarily in the whole 
society in India today, we have got 
the ordinary law and order depart
ments both of the Centre and of the 
States The introduction of this Bill 
is first an admission that neither the 
Central machinery in the law and 
order department nor the State 
machinery is capable of so function
ing that theft of railway property 
can be stopped A complete nullity 
of the usefulness of the law and order
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department, either of the States or 
of the Centre, is reflected through this 
Bill, because this Bill comes for
ward on that very basis that the law 
and order departments are unable 
to check thefts of railway property. 
Therefore, one department of the 
State, which is based upon a heavy 
force of law and order, comes for
ward and says, since the ordmarv 
law and order department cannot 
function, my department must have 
its independent force, its independent 
army and its independent jurisdiction, 
which is not only what obtains m the 
ordinary army and law and order 
force, but with powers to shoot What 
i» this leading to’  It is leading to 
militarisation of the railways Power 
is given practically to establish 
martial law on the railways *nd > 
create independent armies for each 
department This is the beginning of 
the breakdown of the State machine 
as such as a composite whole

1 do not think this aspect of the 
matter has bepn at all discussed here 
or attention diawn to it Each depart
ment can say that its property is 
being stolen Just now we heard a 
Minister saving that copper wires are 
being stolen from the telephones de
partment Then another department 
comes lound and says that in Bhakra 
Nangal steel is being stolen, cement 
is being stolen and so on What will 
it amount to then’  It means that 
sinre the Home Ministry is failing to 
restore law and order or to carry out 
its duties, each department comes for
ward and savs, “I want a protection 
force for myself’ The railway de
partment demands an armv for rail
way property The communications 
department demands a force for its 
property The prohibition department 
has got its police force Gold smug
gling requires its own force Only 
the Finance Minister has not 
so far come with a demand for 
a police force to arrest some tax evad
ers, he might do so later on What is 
it amounting to* It means that the 
State is dissolving itself into different 
departmental armies in order to guard 
the particular property m the name, of
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[Shri S A Dange] 
course, of that being national property 
Because the national law and order 
force fails t* function, a departmental 
force, a departmental army and a de
partmental law and order come into 
existence Thus, the State breaks down 
into a form of mediaevalism, where 
each department has its own armed 
force This is what is going to happen 
through this Bill and nobody seems to 
have realised this theoretical aspect, 
this aspect of principle, that the State 
is dissolving itself into departmental 
armies and departmental forces The 
communications department wants a 
force the railways want a force and 
the prohibition department wants a 
force Smuggling wants a force and 
all these forces together are incapable 
of doing anything good to the society 
The anti-smuggling force found some 
gold hidden m some mdhant’s house in 
Kathiawar What is our expenei ce 
with the prohibition force in Bombay’  
The prohibition force has not don*.; 
anything The force is there and some
times we find that the boot-Ieggeia 
have some of the officers of the force 
on their pay rolls This is the experi 
ence in Bombay and the foice is not 
able to prevent smuggling of liquor 
The customs force is not able to pre
vent smuggling and Rs 6 lakhs worth 
of gold was found hidden in a b.g 
man’s place in Kathiawar Is this forc«- 
going to attack real sources of cor
ruption and theft’  It is not a bag of 
rice in a waggon which five thieves 
burgle which really mattei The real 
burglars are hidden in big places and 
in those big places such forces are 
altogether ineffective and cannot do 
anything
12 58 hrs

[S h r i  B a r m a n  in  th e  C h a ir l  

While speaking on the budget, I h a a  
suggested that the real remedy is not 
to go on adding to different forces 
The real remedy is to make the peopls 
have their own committees—works 
committees, trade union committees, 
etc—and ask them to guard property, 
then property will be guarded Instead 
of that a principle is now being en

unciated in this country that for the 
protection of departmental property, 
departmental armies will be bom If 
two of such departmental armies were 
to clash, then God save this country 
and its national unity The nation 
may not be dissolved into different 
States with sovereign powers, but at 
this rate the nation might be dissolved 
into different departmental arm es 
clashing with one another This is 
what we are finding in this Bill
13 tan

What is happening here9 Along
40 000 miles of railway lines we are 
gong to have 36,000 men, a strength 
of three divisions of an army which 
is going to be posted along the railway 
lines running through the whole coun
try side from forest stations to village 
towns and cities—one gunman for each 
mile

The Deputy Minister of Railways 
(Shri Shahnawaz Khan): All of them 
are not going to have guns

Shri S. A Dange Then why the 
power to shoot9 Are they going to 
shoot without guns I have to learn 
that new invention

Not only that About a month back 
there was a report from Sholapur that 
the Watch and Ward Department in 
trying to catch a thief ran after some 
people and shot not the thieves but 
a woman in the field and wounded her 
1 do not knou who is going to com
pensate that woman This was a re
port which appeased in the papers 
even before this force had come into 
existence What is going to happen 
\v ith a law creating an army of 36 000 
people with wide powers to detain to 
search to arrest and to shoot at the 
least suspicion The moment vou dip 
under a table it is ground for suspi
cion that you are hiding yourself, re
sult’  shoot This is the meaning of 
the Bill I am sure this Bill is being 
brought forward not so much with the 
object of protecting railway property 
Perhaps it is being brought forward to 
deal with other matters, maybe to d*al 
with strikes maybe to deal
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with workers. maybe even 
when a man pulls the chain 
because there is congestion, as 
used to happen in Calcutta and Bom
bay, or when people get disgusted with 
the number of accidents that take 
place If ordinary petitions do not 
help and people squat on the track, the 
protection force would be used against 
them in the name ef danger to move
ment of railway property, because an 
engine is railway property and it must 
run So, I am very serious in my 
opposition to this Bill

My first point is one of principle 
If you want to establish real law and 
order, give powers to the hon the 
Home Minister, give more forces to the 
other law and order departments But 
why should each department run about 
with its own army and armed police 
force That I do not understand So, 
on the point of principle I am vehe
mently opposed to this Bill

My second point is that it is in
effective Perhaps at the end of the 
year at the time of the next Budget we 
may be told that the force had done 
wonderfully well and that the inci
dence of theft has gone down by about 
five lakhs Today the ordinary th.ef 
would only run away with the pro
perty tomorrow after this force 
is sent against him he may 
have to find some more cost for hid
ing that theft by other means that is 
by using this force itself I do not 
mean to say that all the officials m the 
force are corrupt I do not wish to 
cast any reflection on the services as 
such 1 wish to make that very clear 
No doubt there is corruption Every
body admits that In regard to the 
Prohibition Department of Bombay, 
an hon Member of the Bombay As
sembly the other day said that in 
spite of the vigilance of the Prohibi
tion squad he could produce any 
brand of liquor within five minutes

Pandit Govind Malavlya (Sultan- 
pur) It is so all over the world, per
haps here it is not more

Shri S. A. D&nge. I thought the 
Gandhian word should be “better” 
That is why I said il

Pandit Govind Malaviya: You are
thinking of thought, I am mentioning 
facts

Shri S. A. Dange: Anyway you do 
not know your own country, perhaps 
What can I do9

On the point of principle, on the 
point of effectiveness, I am opposed 
to this measure, because it would 
really mean having departmental 
armies in various departments

My third objection is that the 
powers given here are very wide 
Over 40,000 miles of track running 
throughout the country, over which 
10,00 000 workers are working and 
millions of people are moving, an 
ordinary constable is entrusted with 
the power of arresting and shooting 
What does it come to7 It will mean 
harassment to the villagers, harass
ment to the workers and harassment 
to the passengers, if this force is 
allowed to function with all the 
powers it has got

I am not opposed to giving powers 
to the police to protect national pro
perty, to prevent its being stolen 
away I am objecting to the method 
of it The other thing which I want 
to point out is the callousness with 
which the whole thing has been done 
It was very painful to see yesterday’s 
sight when my hon friend Pandit 
Thakur Das Bhargava was fighting 
for protection of individual liberty, 
when the gentlemen on the opposite 
benches were making jokes about 
that liberty If an ordinary Member 
does not appreciate the seriousness of 
the situation he can be excused he 
does not know, the law But what 
was the scene’  Even the Law Minis
ter who is expected to know the pro
visions of the law well would not 
come to the help of individual liberty 
He was joking about the thing It 
was said here is a Bill either you 
pass it or we do not care The answer 
to it can also be given outside the 
House, if this is the way in which 
legislation is going to be handled

Ultimately it was by chance that 
the Prime Minister dropped m I 
must congratulate my hon friend
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[Shri S. A. Dange]
Pandit Bhargava though he belongs 
to the opposite party for having 
fought doggedly for individual liberty, 
until the Prime Minister was good 
enough to intervene and the Chair 
also was good enough to intervene 
and agreed to the insertion of the 
word “forthwith”. My hon. friends 
opposite wanted at least twenty-four 
hours detention for the man for the 
sake of prestige, and therefore, they 
did not wanted search “forthwith” . 
What is the conclusion from fhis?

People very often ask: What after 
Nehru? Let that be. But this is what 
happens when Mr. Nehru is absent 
even from the House. My hon. friends 
on the other side would not agree to 
the insertion of the word “forthwith” 
and the Prime Minister had to inter
vene asking “why not accept-ft, it is 
a simple amendment”. Then the Minis
ter comes round and says it might be 
done. What does it mean? It is not 
my intention to sow any seeds of 
division in their ranks. There is no 
division between the Prime Minister 
and the other Ministers so far as run
ning of the Government is concerned. 
I am just recalling the scene to show 
the way in which bureaucracy sticks 
to a draft and rejects even reasonable 
amendment;-

There should be no question of 
prestige on this matter. It is a ques
tion of individual liberty being pro
tected. You should have been more 
careful about individual liberty; you 
should have been more liberal in 
accepting amendments. What 1 say 
is that the attitude, their approach to 
individual liberty exhibited in this 
Bill is extremely vicious and will lead 
to dangerous situations. It is not 
merely a question of faulty drafts
manship, though the drafting of this 
Bill is a little shoddy. What can the 
poor draftsman do when he is given 
directions to take away every liberty 
that is possible through this Protec
tion Bill. He says all right, I shall 
attack with all the words at my com
mand and he has done it. Depart
mental armies or forces is a most

dangerous principle to be introduced. 
It means that the ordinary law and 
order machinery is incapable of func
tioning.

The effectiveness of this force is 
going to be more or less niH. Third
ly the way in which it is being done 
shows that inspite of the presence of 
men of goodwill on the other side the 
approach of the ruling party to the 
question of individual liberty- smacks 
of police approach. Nothing but this 
is in this Bill. It is a manifesto not 
of democracy, which exists only for 
propaganda or election, but for action 
it is a police state, every department 
suppressing the liberties of the indi
vidual in the name of protecting 
national property. National property 
is not going to be protected by this. 
Not because we do not want it to be 
protected; we want it to be protected. 
We are the protectors of national 
property. All these forces in all the 
States are not able to protect it 
whether it is Bhakra Nangal or 
D.V.C. or any of these schemes. 
Therefore, this is not the way to do 
it. My appeal to the Government 
would be, please do not carry on with 
this. My appeal would be, go to the 
trade unions, go to the works com
mittees, go to the people, take their 
co-operation and hand over the pro
tection of property to them. Let the 
Ministers talk to them and argue with 
them instead of threatening depriva
tion of liberties. Then, something 
good will come. I hope that they 
will take that course instead of having 
such a dictatorial measure.

Shri Jagjivan Ram: I have not
much to say. I was not intending 
to speak but for the enthusiastic 
pleading by my friend for individual 
liberty. That was rather a strange 
and anomalous thing, individual 

v liberty being pleaded so enthusias
tically by a person who represents a 
party which cares so little for indi
vidual liberty. He made so much of 
the word ‘forthwith’. He pinned his 
faith on that. I will refer him to the 
proceedings and the speeches of
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.yesterday's .debate on thxCt clause *hd 
request him to refresh his memory 
whether at any stage be suggested 
•this word ‘forthwith’ and 'whether 
Ihere was resistance from this side to 
that word He is making too much of 
4hat I myself said that where the 
word ‘detain’ has been used, it may 
be for 10 minutes or half an hour 
«t the most .̂s soon as the word 
-‘forthwith’ was suggested it was 
accepted It was not suggested from 
■that side, it was suggested from this 
.side

Then, he said, go to the workers, 
go to the employees, go to the masses, 
as if he has the only monopoly of 
approaching the masses and work
ers,

Shri S. A. Dange: I have '
Shri Jagjivan Ram and this 

.side does net
Shri S A Dange Because the hon 

Minister does not recognise any works 
committees because they are to his 
distaste * Take for example Chittar 
anjan workshop

Shri Jagjivan Ram We also know 
to approach the masses I make bold 
to say that we enjoy betU r the con 
fidence of the masses and working 
classes than tht hon Member

Shri S A Dange Very doubtful
Shn Jagjivan Ram He does not 

beluvi in the democratic principle 
That is whj he says he will go ouf 
side and see What does it mean7 
If >ou are here in this Pailiament and 
if you really believe in the democratic 
piooesses and democratic principle, 
you have to decide here What is the 
meaning of saying that if we do not 
listen here, he will go and make us 
listen outside

Shri S A. Dange: That is a demo
cratic right

Some Hob. Members* Democratic 
principle

Shri Jagjivan Ram: In a demo
cratic way, we also approach the

workers. That »  democratic, of 
course I would request him again 
to go to the basic principles of demo
cracy We are doing it here with the 
consensus of the majority of the 
House That is exactly the demo
cratic principle He may try to win 
more the confidence of the masses of 
the country That can he done if he 
changes his methods If you really 
believe m democratic principles, if you 
believe m individual liberty, then you 
should do it

To say that each Ministry wants 
to create a force of its own is farthest 
fiom the idea We have on the Rail
ways the Watch and ward We were 
expending more or less the same 
amount which we are now proposing 
to spend From the nature 6f the 
railways, extending over so many 
thousands of miles, and the properties 
scattered all over and properties of 
the public being entrusted to us, it 
has not been possible to check and 
protect them effectively by methods 
that have been followed up* till now 
by the Watch and ward We are not 
assuming all police powers We are 
assuming certain powers for protect
ing these properties It is never the 
intention to supersede the powers or 
authority of the State Governments 
or the police That is evident from 
the Bill itself

Then again, regarding entrusting it 
to the workers and employees, I as
sure my hon fru nd that I am always 
prepaied to take the full co-operation 
of the employees in the Railways I 
make bold to say that I am getting 
that co operation and I try to enli&t 
it more and more so that with their 
help we can protect railway property, 
the property of the nation and give 
efficient service to the nation There 
is no word m the Bill whicFT mayTJive 
cause for the apprehension which my 
hon friend has in his mind that his 
party will not get enough opportu
nity to engage m that type of activity 
for which it is keen The cat was 
out of the bag He said that this force 
may be utilised 4 m checking un
desirable activities or some other 
activities
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Shrl s .  A. Dance: In dealing with 
strikes, I said not undesirable acti
vities

Some Hon. Members: The ‘Noes”
have it

Shrl Jagjivan Ram* So long as a 
stnke is sought for on genuine trade 
union lines where we fail to meet the 
genuine grievances of the workers, I 
will be the last person to use any 
force

Some Hon. Members Thank you 
for the assurance

Shri Jagjivan Ram But, if there 
are undesirable activities by persons 
who do not believe in democratic 
principles, who thmk that subversive 
activities are the only way to esta
blish supremacy, of course all the 
forces of the Government will be 
utilised to suppress them I do not 
want to make a secret of it

Some Hon Members Now the cat
is out of the bag

Shn S A Dange Thai is what 
makes independent woikmen (In 
terruption)

Shri .tafcjivan Ram Why does it 
pinch my hon friends so much9 If 
they believe in the methods of this 
Parliament why are the\ so much 
perturbed by the mention of the w ord 
subversive activities’

I have not much to sav There was 
not much in what my fnend Shn 
S A Dange said When he ,osc to 
speak I thought that he v as going 
to contribute to the debate but I was

trs rs s L 1

Mr Chairman. The quest,on ,,

M M  -  “ * B,“ ' “  ‘ “ H

Shri S. A. Dange: I claim division.

Mr. Chairman: We shall have to- 
defer it according to our convention. 
At what time shall we have it?

Shri S. A. Dange: Four o'clock, or„ 
as you like

Some Hon. Members: Four o’clock

Mr. Chairman: The voting is defer
red to 4 o’clock.

I think the 'Ayes’ have it

BUSINESS OF THE HOUSE
Mr Chairman. Now, we have to> 

take up items 4 and 5 in the agenda 
Here, I want to mention to the House 
that it has been suggested to the 
Chair that both the motiorfc may be 
moved one after another and placed 
before the House The time allotted 
is four hours for the first Bill, that 
is, the Wealth Tax Bill and four 
hours for the Expenditure Tax Bill 
If that is acceptable to the House, we 
shall get a sum total of eight hours

Shnmati Renu Chakravartty
(Basirhat) On a point of clarifica
tion

Mr Chairman 1 am asking the 
opinion of the House

Shrimati Renu Chakravartty: I just 
want a clarification If the two Bills 
aie moved does it mean that the dis
cussion on the Bills is taken together7

Mr Chairman That is the point
I

Some Hon Members No no
Shri Naushir Bharucha (East Khan- 

doshj That is not acceptable at all
Mr Chairman- So, that is not 

acceptable So, 1 call upon the hon. 
Finance Minister to move his w n ,



3693
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Tbe Mtateter of fb u sn  (Shrt T. I . 
&rishnamachari): I beg to move that 
the Bill to provide for the levy of 
wealth-tax be referred to a Select 
Committee consisting of Shri Asoke 
K Sen, Shri H C Heda, Shri Praful- 
la Chandra Borooah, Shri R Jagan- 
nath Rao, Shri Muhammed Khuda 
Bukhsh, Shri Narendrabhai Nath- 
wam, Shri Shivram Rango Rane, Shn 
Anand Chandra Joshi, Dr G S Mel- 
kote Giani Gurmukh Singh Musaflr, 
Shri G D Somam, Shri R R Morar- 
ka, Shri Feroze Gandhi, Shri C D 
Pande, Shn Tribhuan Narayan Singh, 
Shn R M Hajarnavis, Shri M R 
Krishna, Shrimati Tarkeshwan Sinha, 
Shn Ram Subhag Singh, Shn Nemi 
Chandra Kasliwal, Shn Saif F B 
Tyabji, Shn Fatehsmhrao Pratap- 
smhrao Gaekwad, Shri K Periaswami 
Gounder Shn Bali Ram Bhagat, Shn 
U S Malliah, Prof N G Ranga, Shri 
T C N Menon, Shn Prabhat Kar, 
Shrj Bimal Comar Ghose, Shn Lais- 
ram Achaw Smgh Shn R K Khadil- 
kai Shri M R Masani, H H Maha
raja Sri Kami Singhji of Bikaner, Dr 
A Krishnaswami and the Mover, with 
institutions to report bv the 12th 
August 1957

In out sense this, Bill and the next 
Bill that 1 will mote aic part of one 
attempt at improving oui tax struc
ture and that is whv I suggested that 
I mat mote the two together and 
make a cingJt speech

In tho sptoch that I unde at the 
time I introduced the Budget, I had 
gitcn moif or less fu ll particulars m 
regard to this Bill and the discussion 
to a very large extent has taken 
place in regard to the pnntiples of 
these two Bills, and therofoie it is 
unnecessary for me to go over the 
whole ground again

The Bill has been before the coun
try for nearly two months and I might 
say that all that I have heard mside 
and outside the House has not in any 
sense altered the justification that I 
originally claimed for introducing this 
-Bill Hon Member's know that a tax

on wealth is considered to be comple
mentary to a tax on income, and the 
two together are a measure of a per
son’s ability to pay taxes As I have 
explained before, it is just because *> 
wealth tax is proposed to be impos
ed, and an expenditure tax as well, 
that I suggested m the Finance Bill 
a reduction m the income-tax and 
super tax, particularly the earned in
come rates of individuals

The wealth tax is proposed on indi
viduals with a wealth of more than 
Rs 2 lakhs, on Hindu undivided 
families with a wealth of more than 
Rs 3 lakhs, and on companies with 
a wealth of more than Rs 5 lakhs

It has often been said and I do- 
believe that even parties that normal
ly would support this measure in this 
House have been heard to tell the 
common people Here you are, you 
voted for the Congress, so you will 
have to pay a wealth tax" And 
many people have asked me ‘ Have I 
got to pay the wealth tax’ ” The 
question which I have to ask them is 
Have you got Rs 2 lakhs9” Well, 

they have not got Many of these 
people who are told that the Con
gress Party which they have return
ed to powet have imposed a tax on 
their wealth, have not got Rs 2 lakhs, 
and so much of the agitation against 
the wealth tax engendered by vested 
interests and even people who are not 
vested interests who want to agitate 
against this tax for political purposes 
is without any foundation I can 
undu stand the vested interests com
plaining because it does affect them 
and it is intended to affect them, but 
the propaganda that is being made, 
the piocessions that are taken out, the 
protest meetings that are being 
engineered, no matter what their 
principle is they are all done by peo
ple who I suppose m this House will 
support the principle of the lax And 
of course it is their duty to mislead 
the people that is democracy I have 
no complaint

Shri Rem Baraa (Gauhati) Is it 
not the wealthy people who are 
carrying on the propaganda9

,Y 1857 Wealth Tax Bill 3&9Q
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Shri T. T. Krishnamachari: They 
do, but also others who are not sup
porting the wealthy people, that is 
my grievance. I am quite prepared 
to admit that wealthy people com
plain, and rightly complain. I have 
no quarrel with them at all. After 
.all, if you are going to take a sacrifi
cial goat to the altar, and the goat 
wants to hit you, to bore you down, 
1 think it is perfectly entitled. It is 
A measure of self-protection. The or
ganisation of the wealthy people in 
this country in the shape of forums 
is a very justifiable method of defend
ing their own interests, I have no 

.grouse against them. In spite of the 
fact that I am called the most 
atrocious names, I have really no 
.anger against them.

Shri V. P. Nayar (Quilon): What’s 
in a name? That which we call a 
rose by any other name would smell 
as sweet.

Shri T. T. Krishnamachari: The
trouble is that those people who do 
not believe that the tax is wrong, 
would still like to tell the people: 
“See what you have done, whom you 
have put in power.” But the com
mon people who voted for me or my 
party have not got Rs. 2 lakhs and 
over, they are not likely to get it. 
Therefore, much of the agitation, the 
bulk of the agitation I should say, 
which reaches the common man has 
been intended for political purposes, 
has been an agitation deliberately, 
wilfully misdirected in order to cloud 
the issues and the bona fides of Gov
ernment in introducing these taxes.

It is said that according to the 
figures known to the income-tax autho
rities, and I would admit those figures 
are by no means complete, we shall 
have about 36,000 assessoes including 
companies, but we do expect that we 
should be able to get a lot more once 
the tax is in operation, and that is 
exactly another reason why the tax 
is introduced.

We have tried as far as 3  lies 
within our power, even in the book
lets that we have issued, to explain
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the necessity of this tax. So far as 
the drafting of the Bill is concerned, 
we have taken particular care to 
avoid disincentives as mucfi as pos
sible in the way of production of 
more wealth for the country and in
crease in the national wealth, Hut I 
think it is for the Select Committee 
to examine this matter and prono
unce an opinion whether any changes 
are necessary in order to safeguard 
certain principle which it is worth 
while to safeguard in a developing 
economy.

In the meantime I had myself to 
think of what we should place be
fore the Select Committee in regard 
to the changes that we consider 
necessary, and we have been workinjg 
at it. I am sorry to say that I have 
not been able to find many changes 
that I can suggest to the Select Com
mittee in the wealth tax. It does not 
mean necessarily that the Select 
Committee will not be able to make 
changes if some of the Members of 
the Select Committee have some more 
fertile imagination than such as I 
may be able to command either in 
person or through my officers.

I had at the conclusion of the 
general debate on the Budget men
tioned two changes which I intend 
to place before the Select Commit
tee. The first change proposed by me 
then was to give a wealth tax holi
day in regard to companies for the 
first five years from the date of in
corporation, that is until they earn, 
provided the undertaking is not 
formed by splitting up or reconstruc
tion of existing businesses or by the 
transfer to a new business of build
ings, machinery, plant etc. that has 
been used in the existing business.
The other change that I mentioned 
was that investments of one company 
m another, namely what are called 
inter-corporate investments, will not 
be liable to wealth tax. It has been 
suggested to me that a fortiori the 
first suggestion that I have made 
namely giving a wealth tax holiday 
to companies should also be given to 
individual investors; that is to say
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a person who has bought shares m a 
jiew company, on which he is not 
likely to get any income for five years 
.should not pe called upon to pay any 
wealth tax May be, it is likely that 
he might sell the shares to an exist
ing company and buy shares in a 
new company But I would leave it 
to the Select Committee to judge 
whether it is proper to extend the 
principles to individual investors in 
a new firm Of course, in the case 
•of income-tax, we give that conces
sion, it is not a principle which is 
new But it is for the Select Com
mittee to examine this particular 
matter

The other suggestion that I thought 
J should put before the Select Com 
mittee was in the case 'of a non- 
Indian who resides elsewhere and has 
property in this country It has been 
said that wealth tax is a disincentive 
People will probably sell their invest 
ments and take then money back It 
may be that if he is a non-Indian not 
resident in this countiy, and he has 
an investment at the present moment 
if he sells it, it mav be very embar 
rassmg to me from the point of view 
of foreign exchange It is for the 
consideration of the Select Commit 
tee whether m this case we should 
not offer some kind of concession 
that is to say while he will be liable 
to pay wealth tax the rate will be 
somewhat lower may be round about 
50 per tent

So far as the cnticisms against the 
tax are concerned apart from the 
fact that it has been said by vested 
interests that it will be a disincen* 
tive against investment that it would 
prevent growth of companies and 
that corporate investment will not 
take place and so on, one outstand
ing complaint was that it would lead 
to harassment that there would be 
more harassment bv the wealth tax 
authorities that is to sav the m 
come-tax authorities and that they 
will go into all the personal effect' 
of a person and find out how man) 
pieces of clothing he has, and how 
much of pots and pans and crockery 
he has

Of course, the fact that we have 
given Rs 25,000 exemption takas 
away what you might call the com
mon man’s complaint But a com
plaint has been made, and it is for the 
Select Committee to consider whether 
we shall give up the tax in regard to 
personal effects, pots and pans, cro
ckery, furniture, livestock and things 
of that sort, and merely stick to 
jewellery It is tangible wealth 
After all personal effects cannot be 
sold and money cannot be garbed 
Maybe, even if you buy a radio and 
you sell it, you sell it at a loss and 
the quick changes does not happen 
But in the case of jewellery, you can 
piobably sell it you have not to sell 
it at a loss, you can even sell it at 
a profit

It is for the Select Committee to 
considei whether personal effects 
should come in m view of the fact 
that the income-tax man will go and 
ask how many blouses a lady has 
One friend asked me, How can any 
person come and ask my wife how 
many jewels she Has’ ’ If she has no 
jewels* the questions will not be 
asked The simple thing to do is not 
t vc n to divest herself of the wealth 
but to cash the jewels and put it in 
the bank Incidentally, probably the 
jew c W might give some foreign ex
change for us, we might sell it 
abroad My hon friend Shn S A 
Dange even though he might sympa
thise w ith me might sav m answer 
to that that it is callous

Theiefore we might think that so 
far as jewellerv is concerned it can 
not be exempted because jewellerv 
is part of peoples wealth and often 
times it runs into lakhs and some
times into croreS of rupees But that 
is a ma ttei for the Select Committee 
to consider, namely eliminating furni
ture household utensils clothes, 
livestock and so on I do not mind 
how manv sterile cows a person has 
or how many milk yielding cows and 
all that sort of thing We can pro
bably eliminate them But that is 
for the Select Committee to decide
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[Shn T T Krishnamachan]
Then, m regard to valuation, the 

Bill provides that all assets will be 
valued at what they fetch if sold in 
the open market on the valuation day 
So far as stocks and securities are 
concerned, the valuation of these will 
not be very difficult, because stock 
exchange prices afford an indicator

As regards immovable property, it 
is possible only to go upon local con
ditions and the general principles of 
valuing the asset on the basis of the 
rent that it fetches

In this connection, hon Members 
will notice that under clause 24(5), 
the assessee has the right to refer 
the question of disputed value of any 
immovable property to the arbitra
tion of a committee consisting of a 
valuer and an adviser appointed by 
the Central Board of Revenue in this 
regard

Some reference has been made by 
hon Members here and also by the 
deputations that met me to the pro
visions of the UK Estate Duty Act, 
under which the Boaid of Inland 
Revenue has the right to accept real 
and household property in satisfac
tion of payment of estate duty, suc
cession duty etc It has been sug 
gested that Government should be 
prepared to take over property at the 
valuation placed upon it by the 
wealth tax officer I might mention 
that although the Board and the as- 
sessee in UK have the power by 
mutual agreement to take over such 
property, there is no statutory pro
vision in regard to the acquisition 
price This acquisition price depends 
upon agreement so that it is a matter 
of negotiation As far as I can gather 
the value payable is the value of the 
property at the time of the negotia 
tions, which may be different from 
the value for duty on the date of the 
death of the assessee, in the case of 
estate duty The UK parallel is, 
therefore of no help in this matter, 

t,he valuation still remains a 
subject of negotiation

These, in brief, are the changes- 
that I thought that Government xmght 
put before the Select Committee for 
their examination I .have nothing 
more to say about the Wealth Tax 
Bill *

So far as the changes that might be 
made are concerned—may be, there 
might be one or two verbal altera
tions—the Select Committee itself is 
a very impressive Committee with a 
large element of legal talent

Shri V. P Nayar. And wealthy per
sons too

Shri T T. Krishnamachari. and
I do hope that they will be able to- 
scrutinise the Bill and send it back 
to the House with their report, so 
that it will be a Bill which will cause 
the least amount of annoyance to the 
people and will also not be, under 
ordinary circumstances, the subject of 
litigation Sir, I commend my motion 
for the acceptance of the House 

Mr Chairman. The motion to refer 
the Bill to a Select Committee is 
before the House

Shri V P Nayar. I listened to the 
Finance Minister s speech But when 
I went through the Bill, I could not 
help thinking that the Finance Minis
ter is not as serious in this measure 
as ht ought to have been, m this legis
lation

The Bill undoubtedly, has certain 
advantages And coming as it does m 
jhis context of financial strain, cer
tainly it is wc lcome to the extent it 
goes With the background of collec
tion of taxes as we know, I am not 
however very hopeful about the re
sults, and 1 am sure that the Finance 
Mimstei has made no serious attempt 
to mop up all the surplus money 
which may be left with the richest 
classes

We know that m his budget pro
posals, he has given some relief to 
the tunc of Rs 7J crores for the 
highest tax-paying slab At the same 
time, he has had to take about Rs 5 
crores from the lower slabs And
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here he comes forward with a Bill 
and says that he will take credit, on 
account of this Bill, to the extent of 
Rs. 15 crores.

I do not know the exact figure but I 
■am very glad that he himself confess
ed that the figures at his disposal may 
not be very correct.

Shri T. T. Krishnamacharl: I am
-nfrniH I never said that my estimate 
•was m any way an overestimate I 
do not think my hon friend can 
draw from anything that I have said 
that my estimate of Rs 15 crores is 
•an over-estimate On the other hand,
1 have been accused by many people 
that it is an under-estimate

Shri V. P. Nayar: It is an under- 
«stimate and a gross one too, that is 
what I say

Shr! T. T. Krishnamacharl: If I
get more money, it is quite welcome

Shri V. P. Nayar: I do not know 
Sir, how when Prof Kaldor himself 
thought that by this tax for the first 
year we may get Rs 20 crores, the 
Finance Minister seems to think that 
■we will get only Rs 15 crores I am 
sure Government have no figures and 
thev have to rely by and large on 
those supplied by the income-tax de
partment When we know that tax 
evasion is still being practised—and 
practised to a very large extent—the 
figures given bv the Finance Minister 
are certainly liable to be an under
estimate I am sure if figures are 
•collected, it may be possible for him 
to collect not Rs 15 crores, but 
•double or treble that amount

As you go through the provisions 
■of the Bill, you will find that it has 
some peculiarities After the deti- 
■sion of the Government to tax wealth 
was publicised, you find that both 
the Finance Minister and his Deputy 
being over-anxious and going about 
the country telling big business men 
that they need not fear so much about 
harassment

Shri Pannoose (Ambalapuzha): 
Consoling their children

Shri V. P. Nayar: Shn Punnoose
says it is consoling their children. 1 
do not go to that extent, but I would 
say that it is consoling their dear 
fnends.

I find Sir, that even Shn B. R. 
Bhagat, when he went to Poona and 
made a speech on the Second Five 
Year Plan, prefaced it by saying that 
the new taxes may do a bit harm but 
nobody need be worried that he will 
be harassed I ask them, why this 
over-solicitude9 Do they think that 
these richest people amongst us will 
not be able to pay these taxes We 
do not find the same solicitude when 
it is a question of taxing the lower 
slabs

*Sir, I also find the Finance Minister 
speaking in Calcutta almost assuring 
the same, but I know that despite 
these comforting statements of the 
hon Minister and the Deputy Minis
ter, there is opposition from among 
our friends on the other side.

There has been a campaign against 
this tax Many trade associations 
have protested, I find my hon friend, 
Shri G D Somam, looking very 
seriously at me, he may have a diffe
rent view, but I know that, as point
ed out by the Finance Minister, vest
ed interests have been doing a lot 
of campaign against this They have 
produced several articles written by 
so-called economists on the defects of 
this Bill, how it will prevent incen
tives for the business community All 
this is nothing short of nonsense, 
because the opinion of economists who 
do not hold a brief for a socialist pat
tern of society, indicates—and indi
cates very clearly—that this wealth 
tax will not result in any incentives 
being taken away either for invest
ment or for other purposes

I was interested to read m Prof 
Nicholas Kaldor’s report that this 
would not be so As everybody will 
agree, Prof Kaldor did not come to 
India with a brief for introducing a 
socialist pattern of society. You will 
also find in a representative journal 
of India’s biggest business saying that
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iShri V. P. Nayar] 
this tax will not be a disincentive or 
deterrent to investment; on the other 
hand, it will only promote some more 
investment. I am referring in this 
connection to a statement in one of 
the most authoritative publications 
representing the interests of capita
lists in India, the Fortnightly Share 
Market Report which is quoted in a 
very critical leading article of the 
Hindustan Times of the 20th June, 
1957. It says:

“The Fortnightly Share Market 
Report issued by the well-known 
share broker firm of Place, Sid- 
dons and Gough seriously argues 
that the new tax proposals are 
in a way bullish to equities. Both 
the taxes, it is considered, instead 
of discouraging investment, may 
actually stimulate it, on the one 
hand by curtailing expenditure 
and on the other, by coaxing 
capital”.

But the editorial nolo of the Hindus
tan Times would dismiss this as 
‘rather conjectural’. Probably, in 
their way they do it. But we know 
that this wealth tax will not in any 
way affect investment adversely. 
Then why all this fight? Wo have 
received tons of representations—I 
am sure every Member of Parliament 
must have received them—asking us 
to oppose the wealth tax and the ex
penditure tax. I am sure many hon. 
Members who will be speaking on 
this will have something more to say 
about these.

So when you are very li^ht for 
money and when you have already 
given some reliefs to the richest sec
tion of our people to the extent of 
Rs. 7i crores, you introduce a Bill 
by which you hope to collect a tax 
of Rs. 15 crores. 1 submit that as 
we read the provisions of the Bill, in 
the background of the income-tax 
collections, we are inclined to think 
that Government have a double pur
pose: (a) to allay the feelings of the 
lower sections in having been taxed 
for the Plan, and (b) to create the 
Illusion that all that could be mop

ped up from the richest people is 
being mopped up.

This Bill has several shortcomings. 
I do not want to go into all the 
details. But if you go through the 
provisions, it will be found that the 
Bill ought to have been presented to 
the House in a very much better 
form. 1 do not go about drafting 
details, because they can undoubtedly 
be improved. But there are certain 
points in regard to the provisions of 
the Bill which require very serious 
consideration by the Select Commit
tee. There is, for example, chapter 
111. The hon. Mover states in his 
Financial Memorandum attached to 
the Bill that this will be a tax which 
w'ill be collected by the income-tax 
department, because the assessment 
and collection which will have to be 
resorted to under the provisions of 
the Bill are almost similar to the 
assessment and collection under the 
Income-Tax Act. I agree, but then 
there is one difference, that in the 
matter of income-tax, there is some 
account of the income kept and there
fore it is easier; in the matter of 
collecting wealth tax, I do not believe 
that a person who owns wealth will 
keep such accounts in such a way as 
to facilitate assessment and collection, 
and unless we are very certain about 
the officers who are deputed for this 
job—very very able and honest 
officers—there is point in asking 
them to collect.

The; income-tax department, as the 
Mover says in his memorandum, is 
overburdened with work. We know 
that despite all the amendments 
which this House has passed relating 
to the Income-tax Act, despite seve
ral inquiries conducted by Ihv Income- 
tax Investigation Commission, we 
find tax evasion on a wide scale. 
Even here, Prof. Kaldor has given a 
figure which I do not want to quote 
bccausc it has very often been quoted 
in the House.

Now, Sir, a department which has 
not been able to plug the holes in an 
existing law and collect all the money
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which outfit to have been collected 
and which has left scope for large- 
scale evasion and which has not been 
able to check evasion to any appreci
able extent, is being asked to go into 
this work r submit this will not be 
fair to the cause for which we are 
introducing this Bill On the other 
hand, I submit that as assessment and 
collection of wealth tax requires the 
services of very honest type of people 
I do not say that all the income-tax 
officials are corrupt, some of them 
are and others are nor—and as in 
this case the work involves certain 
duties which are certainly more 
strenuous than those of an income- 
tax official, the Select Committee 
should consider wheather they should 
not revise the chapter instead of 
making the income-tax officials res
ponsible for assessment and collection, 
an entirely different team the cole 
of which, in view of the very great 
job which is ahead of them, should 
consist of officers recruited from the 
judiciary, a department which has 
the least suspicion of corruption 
around it Therefore, I submit that 
once it is accepted that the assessment 
and collection of this tax has to be 
done bv a different set of veiy effi
cient and honest officers about whose 
integrity there is compai ati\ cly a 
lesser charge from the public, then, 
the whole machinery improve

A s 1 go through the other provi
sions I find that theie are many 
shortcomings I will refer to the 
definition clause Here, ‘net wealth’ is 
defined As th< hon Movei said two 
months ago the declaration of the 
intention of this Government to im
pose a wealth tax was made known 
to the public Now Sir, ‘Net wealth’ 
is described as follows —

“ Net wealth’ means the 
amount by which the aggregate 
value computed m accordance 
with the provisions of this Act 
of all the assets, wherever loca
ted belonging to the assessee on 
the valuation date, including 
assets required to be included m 
his net wealth as on that date 
under this Act, is m excess of the

aggregate value of all the debts- 
owed by the assessee on d e 
valuation date other than debts 
which under section 6 are not to 
be taken into account,*1

Nowhere is debt defined So, we* 
have to take ‘debt’ in its common 
parlance The difficulty is this As 
we know fiom the reports of the In
come-tax Investigation Commission, 
firms which have been supposed to- 
keep accounts in the reasonable 
course of business, in the conduct of 
business have accounted for fictitious 
debts They have bought fictitious 
debts If you put the definition of 
net wealth and put debt there, hav
ing given an opportunity for the 
entire tax-paying section to know 
that Government is coming out with 
such a legislation, how will you pre
vent such fictitious debts being put 
into the accounts’  They had plenty 
of time and, in the time which will 
never be wasted by such people, you 
will find that a number of fictitious 
debts will be acquired How will you 
prevent that’  That is a provision 
which if not changed will rob Govern
ment of its legitimate dues

I would refer to the provision o£ 
clause 6 Heie, again, there is some 
trouble I do not understand how 
this is going to be applied In Ex
planation II it is stated

A company shall be deemed 
to be resident m India during the 
year ending on the valuation date 
if during that year the control 
and management of its affairs is 
sitUVed wholly m India”
What happens m the case of a com- 

pan\ incorporated m India but whi«* 
manage s its affairs in India through a- 
London office We know companies 
like the Kannan Devon Hills Produce 
Co Ltd, incoroornted in London 
and managing the affairs in India 
Here, unfortunately, the words are—- 
control and management of its affairs 
is wholly in India It is not very- 
clear to my mind—probably, my un
derstanding is not correct—but T 
think that by this provision you are 
giving a chance for certain foreign.
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[Shn V P. Nayar] 
companies which function ’n India to 
cescape the Wealth Tax.

Then, agam, you find in clause 7(2) 
that the Income-tax Officer also func
tions as the Wealth-tax Officer It is 
.said—

“ the Wealth-tax Officer may, 
instead of determining separately 
the value of each asset held by 
the assessee m such business, 
determine the net value of the 
assets of the business as a whole 
having regard lo the balance- 
sheet of such businessi ”
What is the balance-sheet7 Is 

Government prepared to say that all 
balance-sheets reveal the exact state 
of accounts7 Can they say that the} 
are all true and have nothing but 
truth9 I, for one, would think that 
all balance-sheets, almost everv ont 
-of them, are manipulated and more 
so m the case of balance-sheets pre
pared by companies managed b\ 
managing agents So, if you arc 
giving the Income-tax Officer or thi 
Wealth-tax Officer the authority to 
believe the balance sheet, then, theic 

is trouble Most of these manipula
tors will find some way of escape 
through their balance-sheets and they 
will rely on the balance-sheets for 
purposes of assessment

There is another question which I 
want the Selcct Committee to consi
der very seriously and that is the pro
vision m clause 18, penalty for con
cealment I know that under the In* 
•come-tax Act which is now in force, 
the penaltv for concealing the correct 
income is about 150 per cent of the 
■tfic Very conveniently, the same 
percentage has also been mcorporate- 
ed in this But, is it justified9 What 
is a penalty worth if it is not deter
rent7 Here, again, I would request 
the hon Minister who takes hi« cue 
from Prof Kaldor to read that report 
and find out what he had to sa> 
Prof Kaldor says that the penal t 
ought to be very deterrent m order 

to  avoid tax evasion I do not pro
pose to read the entire passage The 
hon Deputy Minister has the book

before him and he may retar to page 
131 There it is said.

“I very much doubt whether 
the policy of ‘softness’ is of much 
avail, or whether, on the cont
rary, it tends to increase the 
scope of evasion For it loads to 
a ‘heads I win, tails I do not lose' 
attitude, which must have the 
most destructive effect on tax 
morality Indeed, even if a tax
payer knows that he cannot avoid 
penalties in case of detection it 
may still pay him to evade so 
long as the chances of detection 
are considered by him to be less 
than the proportion which the 
tax evaded bears to the total 
liability ( i e ,  penal'y plus origi
nal tax charge) he wou’d incur 
in the event of being detected 
Thus if the penalty imposed ,s 
equal to 100°c of the tax evaded, 
it pays to evade so long as the 
chance of detection are less than 
50% The maximum that can be 
levied under the In Tax
Act in India is 1507 "

Later on, Prof Kaldoi m the same 
paragraph says

‘ the likelihood of detection 
in India is above 1 in 10 in the 
average, so that to be a real 
deterrent the pen«il v imposed 
should be more tha 1 '1 1 mes the 
sum risked and noi 11 *mes” 
Despite Prof Kaldor s very unam

biguous statement that tax evasion 
is vcr\ rampant m this country, if 
Govt rnment have any intention to 
have a deterrent punishment to pre- 
\tnt tax evasion it is surprising that 
the hon Minister Ins choscn 10 intro
duce a measur; which ronsideis 
c< penalty of 250 pei cent as 
sufficients det nent Ir wil1 
provide an opportunity for the tax 
evaders who have developed it as a 
fine art to indulge in that as long a" 
they choose to do 

Sir I also wish to refer to another 
provision about which I think the 
hon Finance Minister has already 
received a representation Under sec
tion 61 of the Income Tax Act—I am



liable to correction—I think in ras«> 
where income-tax matters are taken 
before competent authorities, apart 
from a pleader or a representative 
an income-tax practitioner can also 
appear On the one hand the Gov
ernment says that this is almost like 
income-tax and that the income-tax 
department will take up the work 
Then, I do not understand why m 
clause 44 the income-tax practitioners 
have been left out

We have received a copy of a peti
tion and I find t*"Pt there is ? very 
strong case for the inclusion of in
come-tax practitioners also, who have 
been defined under section 61 of the 
Income Tax Act, as it stands today, 
to represent parties

There is one other question also 
which I want the Select Committee 
and the Minister to consider We are 
fixing some fees for appeals I have 
not applied my mind m detail to that 
but on a rough calculation it appears 
that the lowest tax which could be 
levied on incomes will come to about 
Rs 1,500 or Rs 1 O' C, or froir Jtfs 1,000 
to Rs 1,500 In every case of appeal, 
the provision is for a fee of Rs 100 
Cannot we think in terms of having 
a percentage because here it is not 
that every assessee will have to pay 
Rs 1 500 Most of them will have tn 
pay more and for every appeal +h*' 
prescribed fee is Rs 100 Instead of 
that, I would suggest that a percen
tage basis of the amount mvolved in 
the appeal may be fixed It may be 
ten or fifteen per cent The section 
relating to the provision of appeal? 
should be modified accordingly
14 hrs

With these suggestions, I welcome 
the Bill subject to this condition tha+ 
Government must make a very senou- 
effort to realise as much money as l* 
can The charge of the business com
munity that the Government, by such 
measures, is trying to kill the goose 
which lays the golden egg is a charge 
made not with any patriotic instinct 
We know that the top business people 
can never be called as goose which
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lay golden eggs The eggs they hav<* 
laid are mostly rotten and no mercy 
need be shown to them Every effort 
should be made to collect as much 
money as possible by these measures 
and every provision should be thought 
of in terms of plugging every possi
ble loop-hole as the tax dodgers and 
tax evadors who practise this profes
sion as a fine art, would reap nch 
harvests from any lacuna which ma> 
possibly be left out in case we do not 
take sufficient care about the word
ing of the various provisions With 
these words, I submit that I welcome 
this Bill in so far as it goes

Shri Naoshir Bharucha (East 
Khandesh) I rise to support the 
Bill because it appears, if we art* 
serious about the socialist pattern of 
society, a Bill of this character is in
evitable The Finance Minister point
ed out various justifications for th«s#» 
measures If one is to have an in
tegrated system of personal taxation, 
it becomes inevitable that the mcomn 
tax has to be supplemented by other 
taxes such as the wealth tax, expen
diture tax and probably gift tax, 
which may probably be m store for 
us the next year It does seem that 
if the personal taxation system has 
to be integrated, this measure is in
evitable It is egalitarian in intent 
and purpose But, the real reason 
seems to be that the stark necessity 
of the State to save the Five Year 
Plan from collapse for want of funds 
that alone is one big justification

If we examine the scheme of th" 
Bill, it will be found that if a tax on 
wealth has to be levied, wealth ha" 
to be defined It has been defined m 
clause 2 The method and manner of 
computing wealth has been laid down 
in clauses 4 and 5 Certain items 
have been excluded To my mind, 
they do not seem to be of a very im
portant character but they may fce 
accepted on grounds of expediency 
After the net wealth is determined, 
certain procedure follows Ample 
provisions have been made for appeals 
from decisions of various officers and 
I do not think that anybody can find 
fault with the procedure laid down
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for appeals, revision^, reference* to 
IJigto Court and even to Supreme 
Court, if need be.

T&fe second point that I desire to 
d^Cf With is the incidence of this tax. 
It Has been said that this tax has to 
b% Kvfed on individuals, joint Hindu 
families and companies. Let us tike 
individuals first. There is considera
ble ajfftation In cfcrtain quarters that 
t&e schedule of tax, th« imposition of 
a ttfx of 0-8 to 15  per cent, taken 
together with other taxes such as the 
income-tax in the higher bracket9, 
may lead to a stage where not only 
the entire ihcbtrle of the indvidual 
Will be taken up by taxation but that 
tfie assessee will have to pay some' 
thing out of his capital. I have read 
a table where it has been pointed out 
that if one values his capital at the 
rite of six per cent for the purpose, 
the income in that case of a person 
having Rs. 5 lakhs will roughly be 
about Rs. SO,000 and he will have to 
jiay only Rs. 8,660. A person with 
Rs. 10 lakhs may have to pay about 
Rs. 30,000 and a stage is reached at 
Rs. 80 lakhs, where he pays all the 
income to the State by way of per
sonal taxation. Not only that. It is 
cjnlculfcteii that he will have to pay 
Rs. iA. from out of his capital to make 
good the tax demand.

Now, I ask: is that a reason for 
rejecting thiB tax? If a man has got 
Rs. 80 lakhs, I will tell him certainly 
to pay not only the entire incomc but 
a little bit out of his capital also. 
Calculated at Rs. 24 per annum, it will 
take & person having Rs. 80 lakhs 
fe!bout 350,000 years to wipe off his 
c&pitgQ. It is absurd for anybody to 
s£y tbat a stage is reached in this tax 
measure where not only the entire 
inco&e is taken up but something 
out of his capital. His duty to the 
society is that he must pay out of his 
cftplliftl as well.

The second point is that the inci
dence does not at all seem to be 
heavy. People with a net wealth of 
about Rs. 2 lakhs have been exclud
ed. What it the percentage of people

to be excluded? More ttuUi 9».f 
pfcr cfent of India’s population it {in
cluded but the great agtkttoa that tt 
Misfed against this tax sdtads Id gug± 
gest that a good bit of the" pdpulri- 
tion is against thH t &  Lift xul cdnti- 
der what the jtajor objeCtiohs to tttil 
tax are. First^it Was cdhsidersd in 
Britain ahd droppedj it does not exiti 
in any other country which is big. 
It exists in small countries—Nether
lands and Sweden. Evaluation, of 
wealth iS such a cumbersome process 
that in UK it was estimated that it 
will take abtiot 2| years. Assuming 
there is this difficulty is that a ground 
for rejecting it? There were other 
grounds which were advanced against 
this tax by so prominent and respect
ed a leader as Shri Rajagopal&chari. 
He has said that this tax nas been 
taken straight from academical 
thought to actual imposition in India. 
All taxes have first to belong to aca
demical thought. It has also been 
stated that sacred secrets of families 
will have to be opened up. TM  
income-tax already rips open many 
of our secrets. We have gradually 
reconciled ourselves to that thing. It 
is also stated that this tax will U-ad 
to greater evasion. Most taxes lead 
to evasion of some kind or the other. 
That is only an argument for making 
the collection machinery stul tighter.

The argument has been advanced 
that it will lead to depreciation, dep
letion and deletion of capital and that 
it will leatd to disintegration of wealth 
in forms rfuch as jewellery and preci
ous stones and so on. We have been 
given these arguments at every stage 
when direct personal taxation has 
been* imposed; they are not new. The 
rate of income-tax being so very high, 
still we find that capital formation 
has in no way suffered. I would 
like to ask anybody who opposes this 
Bill on the ground that it allows down 
capital formation  ̂ or that it destroys 
capital formation, where has the capi
tal formation at all been checked? 
These are grounds which I am not 
prepared to accept. Also, it has be** 
stated on one hand that the yields
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from this tax will be negligible, and
on the other hand it is stated that if
this tax is imposed capitalists would
rush to the markets to sell their pro-
perties and there will be a collapse
of security markets, a collapse of
property markets. How these two
things can be reconciled, I cannot
understand. I think the incidence is
estimated at Rs. 15 crores and it may
be Rs. 20 crores. We are collecting
from income-tax a much larger figure
and there is no collapse of the secu-
rity market or property market. Why
should an addition of Rs. 20 crores
lead to it, I really cannot understand.

It has also been argued that the
Finance Minister has taken this
Wealth .Tax from Prof. Kaldor's sug-
gestion without implementing his
other suggestion in regard to the
integrated system of taxation, namely
that there should be only 45 per cent
maximum income-tax. It is said that
some relief has been given but the
other part of Kaldor's report has not
been implemented. I submit that that
is not an argument which can be
legitimately advanced. Today, the
State's requirement of money is so
acute that we cannot permit any form
of acadamic arguments to stand in the
way of oollection of this tax.

But, I must admit that there are
certain valid objections to the Wealth
Tax. First, for instance, the evalua-
tion of wealth calls for extraordinary
administrative machinery. That point
cannot be gainsaid; it does call for it,

., and there may be inquisitorial inves-
tigations into the privacy of domestic \
affairs. On the tact and the manner
in which the in'come-tax authorities
implement the provisions of the
Wealth Tax will largely depend the
success of this tax. But these are
incidents connected with the coliec-
tion of most of the taxes and they
cannot be made a ground for reject-
ing the Bill.

At the same time, I do believe that
some method of simplifying evalua-
tion will have to be invented. The
hon. Finance Minister has said that in
case of firms and other companies it

may be possible to take the balance-
sheets for purposes of evaluation. The
hon. speaker who spoke before me
said that balance-sheets do not repre-
sent a correct state of the financial
position of the concern. It is quite
true. But, I am afraid, even then the
balance-sheets will have to be the
basis for calculating the wealth of
firms and companies. They may be
adjusted to a certain extent, for in-
stance, where they reflect immovable
properties at a very low valuation
because the costs of those properties
have been written off. For instance,
it is said that in 'the Bank of England
balance-sheet the building of the
Bank of England is valued only at one
pound. That may be so. All these
things can be adjusted but, by and
large, balance-sheets will have to re-
main the basis for evaluation for this
type of assessment, unless the income-
tax authorities want to launch them-
selves into serious trouble.

But matters like this will have a150
to be gone into further for simplifica-
tion of evaluation procedure. For in-
stance, in the case of valuing an im-
movable property I am sure it 'is not
necessary every time to refer such
matters to two people or go through
the very tedious and cumbersome pro-
cess of evaluation. Why can't we in-
vent some sort of a method by which •
we may divide the immovable pro-
perties into half a dozen categories,
like first class, second class, third
class and so on, and have a rough and
ready yardstick? You can say that it
is so many rupees per cubic foot for a
first class building and so on. In the
Bombay City such a yardstick is ap-
plied; they have fixed a particular
amount per cubic foot for a flat type
building, so many rupees for a second
type of building and so on for purpo-
ses of evaluation. Some such forms for
simplifying evaluation will have to be
decided upon. It may be that they will
not be perfect, but they will serve a
practical purpose. If, by and large,
they serve the purpose I am not very
keen if a little bit of wealth tax is
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evaded here and there That is bound 
to happen

I will go even to the extent of say
ing that m the first few years let the 
wealth tax be administered generously 
If there are some sort of evasions, un
less they are very serious do not 
bother about them, collect the tax in 
a rough and ready way, do not get 
entangled too much in evaluation pro
cesses

There is also some legitimate com
plaint made in regard to the share
holders The hon Finance Minister 
has already referred that it is open to 
the Select Committee to consider whe
ther m case of new companies, where 
the concession is being extended to 
them on account of their being now, 
the concession should also be extened- 
ed to the shareholders I will go a 
step further and say, if you are going 
to collect wealth tax the principle of 
it should be that you must collect it 
from wealthy people only Who owns 
the shares in the thousands of limited 
companies’  The middle-class people 
They own the shares I, therefore, 
plead on behalf of the middle-classes 
who own shares that the system of 
refund should be incorporated in the 
Bill They should be given refund of 
the \ calth tax which they pay, just 
as we get refund m case of income- 
tax If you are going to tax com
panies, by all means they must be 
taxed, otherwise there will be eva
sions in the form of people creating 
new companies and so on But I do 
make this plea that if a company 
pays the wealth tax ultimately it 
goes out of the dividends of the share
holders and, therefore, the middle- 
class men must get some relief, 
otherwise it will mean that the 
wealth tax is being imposed not only 
on the rich but on the middle-classes 
as well I do hope that this point 
will be looked into by the hon 
Finance Minister and the Select Com
mittee

I am glad the hon Minister has 
said that new companies may be ex
empted for five years That is a 
concession sufficient to repudiate any 
argument that this wealth tax will act 
as a deterrent to fresh investments

The conclusion, therefore, is that 
even though tl\is may be a novel 
form of taxation, if it is administered 
wiselv and well and certain direc
tions are issued by the Central Board 
of Revenue, I am inclined to thuik 
that this may be a good tax by and 
large and a good resource which we 
can tap at will Our collecting a lar
ger amount from wealth tax will not 
necessarily involve additional collec
tion charges

As I said, Sir, this tax does not 
touch 99 9 per cent of the population 
The rich people must now leconcile 
themselves to this idea that socialis
tic pattern means that their wealth is 
not merely for exploitation for their 
own benefit but that they hold it m 
the nature of a trust partly for the 
benefit of the society at large also 
The rich will have to soon get them
selves reconciled to this idea Why 
should they grumble if at the stage 
of 80 lakhs the entire income is taken 
away9 I repeat, Sir, if a person has 
got so much wealth he owes a duty 
to the societ} to see that the income 
derived from that wealth goes to fits 
benefit of th society

Already the po.rrr sect on’  of i'ie 
communitv are paying through their 
nose This year we have taxed to the 
tunc of Rs 93 crores and a large por
tion will have to be borne by the 
poor people and the middle-class 
people When they contribute so 
much to financing the administration 
of our country, I do not see any rea
son why the rich people should grum
ble about the wealth tax

There may be some difficulties ex
perienced here and there There may 
be some defects in the beginning and 
we might find the working of this 
measure defective here and there But 
that does not alter the situation The 
wealth tax is not only a socialistic
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measure; it is a necessity which should 
have come long ago. I whole-heartedly 
support the Bill I hope that the sug
gestions that have been made by 
many hon Members here will be 
borne in mind by the Select Commit
tee and the Bill will emerge in such 
an improved way that most of the 
pin-pricks will disappear and yet the 
State will have benefit of the yield 
which we expect from the wealth- 
tax

Shri Pocker Sahib (Manjen) Mr 
Chairman, Sir, ^was really very much 
surprised at the criticism levelled 
against the nature of the agitation 
against the new taxes by the public

The hon Minister assumed that any 
criticism of the new taxes can legiti
mately come only from the people 
who are directly affected, whose 
pockets aie really touched by the new 
taxes This is an assumption which 
very much surprised me It is the 
right of every citizen to see that the 
taxes imposed are m the general 
mleiests of the public and that they 
are in the best interests of the proper 
administration of the country There- 
foie to assume that it is only for 
those well • to do people who are 
d»telly affected by this wealth tax 
that ate entitled to agitate against 
this measure and the common man 
whose pocket is not directly touched 
by this wealth tax is not entitled to 
do so This assumption is absolutely 
wrong I do submit that the hon 
Finance Mimstei should have thought 
it as the legitimate right of even the 
poorest man in the country to agitate

* against such measures in the best way 
he can The question is not to be 
decided on the criterion of the kind 
of tax which touches the pockets of 
particular individuals

His further assumption that there 
is no real agitation by the people who 
are directly affected, namely the 
wealthy people is, I fear, absolutely 
wrong Everybody knows that this 
agitation has been going on a very 
wide scale in the country and every
where there is a very great discontent

expressed against the nature of the 
new taxes imposed by the Government 
including this Wealth tax and the 
wealthy people who are affected by 
these measures are also agitated very 
seriously against I have not the least 
doubt that all sections of the people 
are really represented in the agitation 
against these new taxes including this 
Wealth tax Therefore, I would 
request the hon Minister not to view 
the agitation from that point at view

So far as this measure on the merits 
is concerned, I do submit that I agree 
with the principle that you have to 
tap the wealthy people m order to 
recoup the finances of the country It 
is the wealthier people that ought to 
be taxed and we ought to get as much 
reasonable amount from them as it is 
practicable I do also agree that what
ever measures we take must be in 
consonance with the principle that has 
been adopted, namely that our march 
is towards the socialistic pattern, but 
I do oppose this particular measure 
on more than one ground This 
measure does not achieve the purpose 
for which a tax measure is directed, 
namely, the realization of revenue I 
have stated that it is the wealthy 
people that ought to be tapped and it 
is from them that we must try to 
recoup the finances of the country 
But thi>- is the worst 1 lethod that can 
be adopted to realize anything from 
the wealthy people

As I understood from the speech of 
the hon Finance Minister, he seems to 
have m mind some bargain by which 
the wealthy people are partly exempt
ed from the income-tax on higher 
income They are given substantial 
lelief so far as the income-tax on the 
higher income is concerned and m 
order to pacify the public, though we 
have exempted the wealthier people 
from higher income-tax, we are taxing 
on the very corpus, instead oi the 
income It is m that way that the 
baigain seems to have been struck. I 
am afraid that in spite of all his 
experience as a businessman and a 
successful businessman, he has struck 
a very bad bargain from the point of 
view of the State The State will
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certainly be a loser by this bargain. I 
am absolutely certain that in the long 
run this Wealth tax which is sought 
to be imposed as a compensation 
•gainst the relief which is given to 
the wealthy people as regards the 
Income-tax on higher income will go 
very badly against the State.

The very idea of assessing the 
wealth of the people particularly of 
the richer type is really a fantastic 
idea. I do say that it will be an im
possibility for you to get at the right 
estimate of the wealthy people, of 
indiyiduals or families or companies. 
Of course, there may be cases in which 
it can be assessed by means of records 
that are available, as, for instance 
where an individual or family owns 
landed property, that cannot be con
cealed, but even in those cases when 
this idea of Wealth-Tax has come into 
being or where the people know that 
they are going to be deprived of some 
percentage of their wealth, certainly 
all kinds of measures would have been 
adopted and in order to conceal that, 
it is given such a shape as to escape 
the assessment and there are so many 
loopholes m the Act itself Therefore, 
I say it is a very unwise measure even 
as regards that part of the wealth 
which may be proved by record and 
which cannot be concealed ordinarily.

Then, so far as cash and other 
movables are concerned it is physi
cally impossible for anybody to assess 
it aright. It is said that the people 
here in this country are m the habit 
of investing a large portion of their 
wealth in jewellery. It is so, I do 
admit. But to go to the extent of 
catching the jewels which a family 
possesses it something beyond the 
possibility of the Government or any« 
body.

( vould also like .to say that this 
BwaWf* will make the people who are 
already habituated to evasion of tax 
store dishonest. This is one of the 
methods et making them more dis- 
fconfrt and we should not adopt such 
^ method. Of oaiirn, Income-tax in 
nqpct o f wfcidi iwHef is being given

is also not a matter in which there 
is no method of evasion. There it s 
evasion no doubt, but It has been 
working We have to take as much 
efforts as possible to defeat their 
methods of evasion. To give up thajt 
method and to resort to this wealth- 
tax is really very unprofitable and 
very bad. Therefore, I would say that 
the relief that is sought to be givei} 
in respect of higher income-tax should 
not be given and this wealth-tax 
should not be imposed. This Bill 
should be dropped. My submission is 
that apart from this evasion of tax, 
there will be no incentive to earn 
wealth also. After all, wealthy people 
are as much a necessity to the coun
try as anybody else in various ways. 
So, we must encourage people to earn 
more wealth and we should not dis
courage t lern This measure will dis
courage people from amassing wealth.
If the wealth is amassed, after all what 
is derived from wealth is income 
which can be taxed When the wealth 
is invested in various ways, income 
will be derived and the Government 
should catch at that income to as 
much an extent as possible So, I agree 
with those who say that the people 
who have got wealttt should be 
allowed to earn more They should be 
encouraged to make more profit and 
the Government should realise* as 
much money as possible out of that 
profit and not resort to methods like 
these which will increase the harass
ment of the people Therefore, I hope 
that this measure will be dropped

Shri Mohamed Iauun (Chitaldrug): 
Just now the Speaker announced that 
both the Wealth-tax Bill and the 
Expenditure-tax Bill will be taken 
together and 8 hours would be 
allotted.

Mr. Chairman: That has not been
the opinion of the House.

Shrl Mohamed imam: So, only 
4 hours will be aet apart for this Bill. 

Mr. Chairmag: That is right. 
Shri Sfcrfce ICtrayta DM CDar- 

bhanga): I whole-heartedly support
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this J)1eal;lyre. l're hon. Finance
Minister fylly deserves the congratu-
lations of this 'House as well as the
cq'n'g;.at~iations 'of 'the poor people
residing in Jn~ia for the bold step
that he has taken with regard to the
reforms he has brought into the taxa-
tion system in India. When hon.
Members from time to time drew the
atte'O.tion of the Government that
certain steps sh~uld be taken to re-
move the great gap existing between
the rich-anc!' the poor in the country,
everytime vested interests came for-
ward with arguments that if such taxes
wer~ levied, there' would be no incen-
tive for saving and earning. In a
,country like India, when we have

14-38 hrs.

[MR. DEPUTY-SPEAKER in the Chair.]

adopted a socialist pattern of society
as our objective, I think anyone desir-
ing the prosperity of this country can-

'not shut his eyes to the great extremes
of poverty and richness existing in
India. Taxes like the wealth-tax and
the expenditure-tax should have been
levied long long ago, just after the
country attained independence. /I'his
would have convinced the people that
the party in power is really desirous of
improving the lot .of the poorest in the
country; but, better late than never.
I think the name of our hon. Finance
.Minister will go .down in the history
of Indian fiA~.nce as the man who was
poJd enough to take such steps and to
disappoint such 0'1 our countrymen
who, though not large in number,
nevertheless exercise some influence
either through the papers .or ,other
,c,hanpels. Therefore, in' the history of
Indian finance .and taxation, this .day
will be Iorig remembered and remem-
bered with gratitude towards our hon.
,Fimmce Minister.

There are three considerations on
which we have to 'base ~ura~guments.
Here the objectives are . laudable.
There is great .necessity 'for this
measure. It is desirable that we
should remove the great gap existing
between the rich and the poor. Some
of our friends have Just 'expressed
ttheir opinion that :the working of this.

~ measure will not be feasible, and there '
i will be great many difficulties. Some
'hon. Members belonging to the Con-

gress Party also have said that there
W uld be harassment in executing this
measure. But I think that any tax
that is levied may lead to harassment
of some people; that may be due to
the defects in the administrative set-
up, which can be easily removed. Here
the' principle is important. We are
having before us the ideal of a socia-
list pattern and the question whether
we will have to wait for a long time
for the introduction of such measures.
I think this Bill has come at the right
time. Our, objective of socialist pat-
tern demands it; the fulfilment of the
targets of the Second Five Year Plan
necessitates this measure. Professor
-Kaldcr has said that the additional
burden that has been imposed or is
going to be imposed either through
taxation or through a rise in prices
on 'the broad masses of population
should be complemented by an effi-
cient system', of progressive taxation
on the small minority of well-to-do
people in India, who number only
1 per cent. of the population. The
hon. Minister has said that the tax
system in India is an old system and
.that it zequires some .drastic reforms.
By the le.v.y of the Wealth-tax and
.the (Expenditure-tax and the Capital
.gains tax which has already been
introduced, we wiU have an integrated
.and .coherent tax system which will
.avoid adl tbe loopholes of evasion or
.avoidance of tax. We know that in
.our country and in other countries
also, the marginal tax on income .is-
thigh and it has been observed and

"found .thg.t those on whom these taxes
,ar,e imposed .take .recourse to so many
devices to .avoid the tax or evade taxa-
tion. I think, by .the introduction of
these ;taxes, avoidance and evasion of
taxes ~ill not .be .there and the organi-
sation that would be entrusted with'
the .collection of .these taxes will find
,it easy. It is good that the Income-
tax department is going to be entrust-

,~~ ~iJD the ,~S~~~$.Il1~I?-tand qollection
,ol th~§e ,t!lxes ,3,I1d, I think ~h"er.ewill
$e ..},?s§, o,~~9rtl,l.J?-jtyf9r, thQ"sJ~ a,lfti-
~51~lal,~le!,J}eH.!s.,:\yho, j,nsteag re#. .gj.vi.ng
their best for the cause of the country
try to avoid taxation.



[Shri Shree Narayan pas]
I think the Opposition in this House 

does not function as it should function. 
Every tune they criticise whether the 
measure is good or bad They try to 
find loopholes m every measure
coming from this side This Wealth- 
tax Bill has been welcomed by my 
hon friend Shn V P Nayar Even 
then, he was critical He thought that 
the Income-tax and Wealth tax would 
not be properly worked and the
income from them would not be suffi
cient The fear in his mind was that 
the authority or organisation that 
would be entrusted with this work 
will not do their duty I think this 
is prejudging the case As we have 
observed in this House, we have 
criticised the Government and we
have criticised the organisation that 
has been entrusted with the task of 
collecting Income-tax We have found 
lacunae The hon Minister said 
during the Budget session that he is 
trying his best to re-organise that 
organisation which is responsible for 
assessing and collecting this tax With 
that assuiancc I think that the Wealth 
lax and Expenditure tax will be
collected properly and as much money 
as possible fiom the souices would 
be obtained by the Government and 
utilised for the fulfilment of the 
Second Plan It has been suggested 
by my hon friend Shn V P Nayar 
that theic should be a separate team 
for these taxes I think that is un
necessary The very principle on 
which these integiated and coherent 
taxes have been suggested by Prof 
Kaldor and accepted bv the Prime 
Minister would be destroyed We want 
them to be under one oigani&ation 
We want that theie should be less 
expenditure in the collection of the 
tax and in administration Therefore, 
it is necessary tnat the collection and 
assessment of these taxes should be 
handed over to the same authonty or 
organisation as is entrusted with the 
assessment and collection of Income- 
tax

The vested interests who are going 
to be affected by these taxes say that 
such taxes are disincentives for capital 
formation I think every tax whether
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it is on wealth or on income is, to 
some extent, a disincentive But, we 
have to place two things before us. 
The object of taxation is to remove 
the great disparity in the social and 
economic field, economic field in this 
case Some tax may be a disincen
tive Nevertheless, it is necessary that 
the disparity between the rich and 
the poor, the great gap between the 
cottage and the mahal, should be 
removed It is necessary that the 
wealth that has accumulated should 
be lessened gradually even when the 
private sector remained We require 
them for some time There must be 
some incentive It was with this pur
pose that Prof Kaldor suggested that 
while introducing the Wealth tax and 
Expenditure tax, the marginal rate of 
taxation on income should be reduced 
to some extent Speaking for myself, 
I would suggest that the rate of taxa
tion should be increased I have not 
worked out the whole scheme We 
have seen that after all the expendi
ture incurred m the Fust Plan and 
the heavy expenditure on the Second 
Plan, there has been some increase in 
national income At the time of the 
Budget discussion, we questioned the 
Prime Minister as to which sector of 
society this increase in national 
income has gone There are no statis
tics available to show whethu this 
expenditure has benefited the lower 
class or the middle class or the higher 
class Generally we have seen that 
the uch have grown ucher all these 
dajrs The benefit of all the expendi
ture that we have made so far 
has gone mostly to the rich 
people We know that the taxes raised 
in oui country at present is only 7 per 
cent of our national income During 
the five years that have elapsed, we 
have seen that the tax revenue has 
not increased This shows that the 
money that has gone into the pockets 
of the rich is there Sometimes they 
invest, sometimes, they do not invest. 
That is hoarded wealth If this Wealth 
tax is levied, the officers of the Gov
ernment will get a chance to see where 
the hoarded wealth is.

It is necessary that this tax revenue 
which is 7 per cent should be raised

Wealth-Tax Bill 372416 JULY 1957
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with the increase in national income. 
With the increase in national wealth, 
there must be an automatic increase 
in the tax revenue That is not hap
pening In spite of the tact that we 
have levied so many duties on so many 
things, indirect taxes, and getting all 
the tax, the rich people are not fully 
taxed They have not been taxed 
according to their capacity to pay I 
think the rate given in the Bill is low 
I think after some experience is gained, 
we may increase it afterwards This 
is the first time that this tax has been 
imposed My personal opinion is that 
the rate should be increased The 
sooner the disparity between extreme 
richness and poverty is removed the 
better for our country and Our society 
There will be less dissatisfaction and 
discontent and less of these strikes, 
etc The Taxation Enquiry Commis
sion suggested that this great gap 
between the salary of the lowest group 
and the highest group should be re
moved as far as possible We have 
not taken any steps with regard to 
this I think the Finance Minister will 
take these steps to remove the gap 
between the incomes of the lowest 
and the highest That is also neces
sary It is all these things that lead 
to discontent lead to demands that 
there should be another pay commis
sion and we have to resist it We do 
not resist it on principle We resist 
saying all these things should be con 
sidercd in due time, we have to fulfil 
the Second Five Year Plan and after 
the national wealth has increased we 
will be m a better position to distri
bute it on an equitable basis

Theie is one point which is a matter 
of detail With legard to appearance 
before the wealth tax authorities by 
authorised representatives, I received 
some representation from some organi
sation I have not studied their view
point fully

Shri T. T. Krlshnamacharl: Income- 
tax practitioners

Shri Shree Narayan Das: Here it
has been said in clause 44 of the Bill 
that assessees can appear before the 
wealth tax authority or Tribunal

through legal practitioner or chartered) 
accountants Chartered accountant and 
legal practitioner have been included, 
but income-tax practitioners have 
been excluded I think this matter 
deserves consideration, and if the 
Select Committee thinks it feasible and 
proper they may also be included.

I have nothing more to say I think 
the organisation is practically the same 
as the organisation of the Income-tax 
Department Matters of appeal, 
matters of valuation and other things 
connected with them have been pro
vided for m the Bill

With these words, I whole-heartedly 
support this measure, and I hope that 
m proper time, if not by this Select 
Committee, the rate of this tax will 
increase so that the great gap that 
is existing may be brought to an end.

Shri Mohamed Imam I rise to sup- 
poit this Bill, and while supporting it 
1 need not make a lengthy speech as 
it is going to be considered by the 
Sclect Committee

1 support this Bill mainly on three 
giounds Firstly, it is m accordance 
w ith the socialistic principles to which 
all of us are w cdded Secondly by pas
sing such a measure I expect that the 
poor and the needy who are already 
oppie sed by the appalling weight of 
taxation will get some relief if not 
now, at least m the future And 
thirdly, it is more or less a personal 
ita on I am a Muslim, and Islamic 
principles lay down, and the Koran 
lays down that every person who ™>n 
affoid to pay and who is rich shall 
set apart e\ery year 24 per cent of 
his property Perhaps Mr Pocker 
knows this It is a mandate So, on 
these three grounds I support this new 
taxation measure, though we are in 
an era of indiscriminate taxation

It is a well known fact that ever 
since democracy dawned on us, every 
year has brought to us either new 
taxes or enhancement of old taxes, 
and it has also happened that these 
taxes have fallen mainly on the poor 
who can ill afford to pay But this 
tax seems to be in the right direction.



*37*7 WeaWi-Tax Bill 10 JULY 1957 Wealth-Tax Bill

(Shri Mohamed Imam]
because it is in accordance with the

• -principle that taxes shall be paid only 
by those who can afford to pay and 
tit shall be m accordance with their 
paying capacity

I know this wealth tax is not levied 
in many advanced countries England 
-and America have not accepted this 
principle lor reasons best known to 
ithem elves But I know the Finance 
Tdimsier pnd tire Ministry are always 
•engaged in evolving and finding out 
new means of taxation, and perhaps I 
may say that to them this is an 
-achievement I may sav that by intro 
vducing this tax India so fai as taxa
tion is concerned, is far advanced than 

>many advanced countries
I know that in the beginning any 

new tax will cause serious misgivings 
We cannot predict wh3t its effects and 
its implications will be, but we are 

-$11 of us wedded to a certain policy 
though we form different groups The 
Congress is also wedded to a socialis 
tic pattern of society which it discards 
now and then to suit its convenience 

'The PSP and the Socialists are also 
wedded to socialism and I think our 
Communist friends also are wedded to 
socialism Perhaps it is Soviet sort of 
socialism So, it is in accordance with 
this principle that is existing in this 
House, and I think this tax and this 
-fneasuie will have an easy passage, 
«nd the Finance Minister is in a happy 
position

poor Very soon we will be faced 
with a series of new taxes, senea of 
enhancements of present taxes They 
will come up in the Finance Bill Then 
I will have my say But what I want 
to say is this, that those taxes and 
the present taxation policy are such 
that they hit the common man more 
than the rich The limit of squeez* 
ability so far as the middle classes 
and the poor are concerned has been 
exhausted I think the time has come 
when the poor man and the middle 
classes cannot be burdened with any 
more taxes It is imperative that here
after that some relaxation, some relief 
will have to be given, and hereafter 
taxes will have to be levied only on 
people who can afford to pay And 
the poor and the unhappy people 
should not be made to pay taxes
15 hrs

Taxation is the vital part or the 
central part of modern public finance 
It is true that to run a government 
and to carry on an administration, you 
must have recourse to taxation It is 
necessary that the people should be 
expected to contribute towards the 
cost of administration, m accordance 
with their paying capacity and m 
accordance with their earnings But 
what I am anxious about is this It 
is easy to pass a measure and levy a 
fresh tax But I am anxious that the 
proceeds of such tax are made use of 
wisely and judiciously

According to this socialistic principle, 
It is necessary that the rich shall part 
with a certain percentage of their 
wealth in favour of the poor The 
socialistic principle may be construed 
either way Either it contemplates the 
equalisation of wealth which is a 
more Intense form of socialism, or it 
toys dwvn that those who are happily 
Placed and who ace in a more fortu- 
**te petition shall part with a reason
able portion of their wealth for the 
Uplift of the poor and the -needy So, 
At is on this ground, it is on this 
'principle that I support this measure

Secondly, J think such a measure is 
■e canary in order "to give relief to the

When fresh taxation is unposed, the 
Finance Minister will give us all Wind* 
of assurances and say that the pro
ceeds o f the taxes will be utilised for 
the sake of the poor, he will assure 
us that the poor stand to gain, and 
they will be assured of social ameni- 
ties But in the end we find tint the 
proceeds of the revenue derived from 
the fresh taxation disappear some
where, a$»d the people do not actually 
stand to gain For Um last ten y£&rs, 
we have been imposing fresh taxa
tion, but I  must say that the corres
ponding benefit conferred on the 
people is rather disproportionate and 
disappointing also *he more the taxes 
that we have levied, the greater has
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been the financial pressure, and the 
more the taxes to which we have had 
recourse, the greater has been the 
unsatisfactory state of our finances

So, it is necessary, whenever a new 
taxation measure is placed before this 
House, that the Finance Minister 
indicates to what purpose he is gomg 
to devote the revenue, whether he is 
gomg to devote it to providing ameni
ties to the people, or to making edu
cation free and compulsory, or to pro
viding free medical service or to give 
eld oge pension, or whether he is 
going to use it for bridging the gap 
or to wiping off the deficit

It has been our experience from the 
very beginning that the more the taxa
tion, the greater has been the financial 
crisis, and the greater the deficit We, 
therefore, feel that all the extra 
income that would be derived will go 
towards increasing the cost of adminis
tration, towards filling up more jobs 
or to employing more persons, and it 
will not go towards providing ameni
ties or benefits to Jthe common man 
'That is what I am afraid of

I have no objection to taxing the 
rich, 1 have no objection even to 
taxing them more But I am anxious 
that the extra revenue that is deryfted 
should be utilised for the benefit of 
-the common man, and for his good

The Finance Minister, as I said a 
little while ago, will hold out the 
.assurance that all these moneys will 
be diverted for the uplift of the com
mon man But from previous experi
ence, we find that many a tune, this 
,promise has not been fulfilled If the 
.amount is not properly utilised, we 
-feel that all our efforts have been in 
-vain, and that the taxation measure 
'.has been not for the benefit of the 
persons who deserve it, but for the 
benefit of those that do not deserve 
it It may be a case of taking away 
something from Peter to pay Paul, 
which we all approve We can rob 
Peter to pay Paul, but if we rob Peter 
to pay some other Peter, I think it 
would ha a very unsound and unwise 
policy too. 1 hgpe t)u* will be borne 

.in mind whenever the Finance Mkiie-
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ter comes forward with new taxation 
proposals

As I said earlier, we are not against 
legitimate and reasonable taxation But 
we are only anxious that the moneys 
derived by way of such taxation 
should go towards improving the 
finances of our State and not for caus
ing serious dislocation

In spite of the hundreds of taxes 
that have been levied, what is our 
financial position today9 I am afraid 
a fathomless abyss has been created, 
which can never be bridged, or filled 
up

Now, various criticisms have been 
made It has been said that the wealth 
tax would retard the growth of indus
try, and the growth of wealth In 
fact, a certain amount of wealth is 
essential m every country In any 
country, there are people who are 
wealthy, who belong to the middle 
classes, who are traders, who are 
industrialists, and who are poor I do 
not know what the position is m 
Russia, perhaps, my Communist 
friends will enlighten me on this 
matter

This measure is not one which aims 
at the confiscation of wealth or the 
grabbing of wealth It does not aim 
at legalised robbery, as it is said some
times It is, pure and simple, a reason- 
able measure which lays down that a 
person who 16 in a more fortunate 
position shall part with a portion of 
his wealth in the interests of the coun
try

A good deal of anxiety was express
ed about the collection of the tax I 
know a capital levy like this always 
involves problems of valuation, assess
ment and so on Many persons are 
not afraid so much of the tax as of the 
process and the hardships that they 
will have to undergo in regard to 
assessment I know that this is a tax 
which is new and which is of an 
experimental nature We, therefore, 
do not know what will be the efteot. 
We do not kpow also what has hap
pened in other countries, because vary
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[Shn Mohamed Imam] 
few countries have levied this tax 
However, care must be taken to see 
that there is least harassment for the 
purposes of assessment Expert valuers 
are quite essential

We know of some unhappy incidents 
in connection with the income-tax 
collections, to which I shall refer at 
the appropriate occasion Here, I would 
like to suggest that a feeling should 
be created among the assessees that 
they are dealt with fairly and cour
teously As compared to other west
ern countries, in India, m the Income- 
tax Department and also in othci 
Departments of a similar nature the 
officers start with the presumption 
that everybody is an evader or a 
scoundrel, unless the contrary is 
proved

Shn V P Nayar It is a moderate 
presumption

Shrl Mohamed Imam So the burden 
of proving that he is fair and honest 
lies upon the assessee, and in some 
cases even his frantic efforts to dear 
his charactcr will not convince the 
assessing officer That is what many 
t f us arc afraid of And it mav lead 
to further tioubles also

For instance it has been mentioned 
that for valuation one has to pioducc 
om-’s propeity both movable and 
Immovable

As regai ds jewels it may so happen 
that a person who comes to assess the 
pioperty, may suspect that the assessee 
has concealed his jewels and other 
property underground So thcic s 
scopo for harassment In fact it is 
this that has made people nervous So 
I appreciate the suggestion by an hon 
Member that m such cases it is better 
to have a judicial officer who will 
arrive at a fair valuation

Also, the creation of a separate 
department is necessary I know that 
it will involve extra expenditure But 
I do not like the idea of this depart
ment being tagged on to the present 
Income-tax department which has been 
moving in a certain groove and which

is wedded to certain policies Assess
ment of property and wealth requires 
quite a sound handling of the affairs. 
One must procced on quite sympathetic 
grounds On the other hand, I know 
that the income-tax officers have been 
asked to see that a certain target is 
reached and they are more concerned 
to reach the target than to do justice. 
So I think that not only a new tech
nique of assessment should be evolved, 
but expert valuers, who will be 
specially trained, should be appointed 
and people with impartial outlook 
must be appointed to assess the wealth

Shri V. P. Nayar. He wants to have 
the judiciary do it

Shn Mohamed Imam Yes

I will make one or two suggestions 
inoie It is proposed to tax companies 
I welcome the idea of the Finance 
Minister that a new company will not 
have to pay for the first five years 
dunng its infant stage At the same 
time, we aie interested in the pic- 
motion of companies and we are 
anxious that industries should prosper 
It is our duty to give all encourage
ment and facilities to companies and 
to various industries While I have no 
objection to tax a companv which is 
alieady well established which is on 
a sound footing and has been making 
profit, I think it is a matter foi con
sideration whethei we can tax the 
assets of a company till it is on a 
sound footing Theic aie companies 
and companies which make profit but 
thcic are others which are still strug- 
Khng and running at a loss even 
though years and years have elapsed 
So is it prudent and equitable to tax a 
companj which is on tottering ground 
for years, which is unable to make 
both ends meet and support itself’  So 
1 feel that in the interest of the coun
try and the development of industries, 
if we lay down a principle that a joint 
stock company, till it is on a sound 
footing, will be exempt from such tax 
it will go a long way to that objective

I need not take much more time I 
am only anxious that we must make
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the best use of this opportunity I 
hop* the introduction of this novel tax 
will give a new orientation to our 
financial policy Till now, it has been 
a case of indiscriminate taxation and 
of grabbing as much money as possible 
from all sections of people, irrespective 
of existing conditions, status ot capa 
city I think hereafter the entire con
ception has to be changed Let them 
tax by all means, let them tax only 
those who can bear the burden of the 
tax

Secondly, when they tax, when they 
bring forward a new measure, let 
them give an assurance that all the 
proceeds thereby will go directly to 
benefit the common man and improve 
his status and earning capacity, and 
that it will not go somewhere else 
where we may think it is a waste

On these grounds, I support the 
motion
15 J6 hrs

Shn Supakar (Sambalpur) Sir, I 
welcome this npw venture of introduc 
mg a new system of taxation and I 
hope the Select Committee will take 
into consideration certain problems 
which will naturally arise out of this 
Bill

You know very well that this is the 
after-cffcct of a survey of the Indian 
tax system made by Prof Kaldor In 
calculating the amount likely to be 
realised from this tax and the number 
of assessees who are likely to be 
affected by it he bases his calculation, 
on the income tax figures available m 
the country In this connection, I will 
refer to page 26 of his report (para 
graph 37) where he states

“In the absence of any direct 
statistics bearing on the value of 
various forms of property in India 
and its distribution according to 
size groups, any estimate of the 
yield of wealth tax can only be 
undertaken by a rough method of 
working backwards from income 
By capitalising the profits of firms, 
partnerships and individual busi

ness and dividened income of 
companies, a rough estimate of 
the total value of wealth and its 
size distribution can be obtained”.

On this basis, he calcuates the figure 
and makes an addition of 10 per cent 
for non-income earning capital, and 
arrives at the final figure I believe 
that in calculating the expectation of 
returns at the figure of Rs 15 crores, 
the Finance Minister must have relied 
on this process I submit that this is 
takmg the wrong view of things, it is 
as if he would take a bucket of milk 
and calculate from it the market 
value of cows and she-buffaloes which 
yield the milk, but many of whom may 
not bo m a position to yield any milk 
at ill

The problem is not so much as to 
by what percentage the Finance Mims 
ter docs err or how much more or how 
much less we are likely to expect from 
this source of taxation, but the greater 
human problem is are you going to 
tackle wealth which docs not yield any 
income or which yields only an insuffi
cient amount of income on the same 
basis as you are dealing with the 
wealth which yields a reasonable 
income and which has a reasonable 
market value at all times9

You know that big houses and other 
non-agricultural properties in big cities 
and towns have a certain percentage 
of rent assessed on the basis of their 
value They yield good rent Not 
only that, there is always a good 
market and they frequently pass 
hands But, what about other proper
ties which are situated in the interior 
of the country, having a very laige 
value but yielding very little income’  
There are also properties which aie 
practicallv unsaleable or have no 
ready market at all In such cases, 
are you going to treat them in the 
same way as the properties in large 
cities and towns, which have both a 
good annual yield and also a ready 
market, or, are you going to make a 
special provision for such properties 
in order to tax them on a more equit
able basis9
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[Shn Supakar]
■the next point u : as soon as there 

is a detitarfd there is some time-limit 
lor 1h« payment <rf the tax <md if the 
tax is not pud within that time, cer
tain steps are taken It is just possible 
that in many cases—and probably in 
thousands and thousands of cases—the 
owner has no income and the property 
has no ready market In such cases 
there should be a provision to ensure 
that either Government is ready to 
purchase that property at a reasonable 
pnee and affords the owner an oppoi- 
turnty to redeem it or buy it back 
within a reasonable time or provide 
some such safeguard so that such pro

perties may not o'e unadr-soii" ^arc- 
able considerations demand that pro
per consideration should be given to 
such properties which though of high 
value have no market or, rather, no 
ready market and where the owner 
has no income properly so-called Such 
cases should be provided for in the Bill 
when it emerges out of the Select 
Committed

I have no other suggestions to make 
and I-hope that the Select Committee 
will take into consideration all these 
matters

Shri Sadhan Gupta (Calcutta—East) 
Mr Deputy-Speaker, Sir, we are dis 
cussing a Bill here which had raised 
high hopes when it was merely a pro
posal When the Finance Minister 
announced during his Budget speech 
that a Wealth-tax and an Expenditure 
Tax would be imposed for the first 
time in this country, many people in 
the country did heave a sigh of relief 
Not many of us, not many people 111 
the country then realised that this 
could hardly be a relief to them and 
that the finance Min W  hardly meant 
what he said

Let us remember the background m 
which we are considering these taxes 
We have the background of an 
impoverished people who have been 
asked to bear an intolerable burden of 
taxes m order to take our country 
through the Second Plan First of all, 
through British oppression and then

many kinds of mismanage- 
menl our country is growing poorer 
and poorer and, as it grows poor every 
year. we have to pay taxes on all our 
"“ “ taUes, on everything you can thinl* 0{ on which the common people 

to incur expenditure, cloth, 
" “ ^■h-box, mustard oil and what not 
“  ^  in this context that expectations 
wer* raised when this Wealth-tax was 
pronUsed to us m the Budget

what do we find here’  Look- 
t̂ clause 3 of the Bill, we find that 

® Vealth-tax is to be charged on the 
”  . Vealth and so on and so forth 

when we took at the Schedule, the 
rs disappointment comes Up to 
s lakhs, there is total exemption 
ven after that the charge is only & 

per cent and the maximum rate is not 
more tjjan per cent Let us not 
lorget that we ln country who are 
Deanng a crusjling burden of taxes—
* Sommon people of this country— 

ave an aversion for people who have 
am®ssed fabulous wealth, in most cases 
w,thSut deserving it Who hold the 

m thls country’  The big land- 
or who oppressed their tenants and 

^ rur\g out huge sums of money 
through the expj0]tat10n of the tenants, 
ex' Hulers of States who have fat privy 
piirs^s qUlte undeservedly and who 

by age-long oppression of their 
®ut̂ cts, been able to gather fabulous 

*“ nes It is said—I do not know 
Wlt what truth—that the richest 
amoijg them has a fortune of about 
f*® *00 crores It is said a thousand; 
_J“0 not know Both are alike to me. 

point is that we would have
expend

1*®r. Deputy-Speaker: It makes very 
ma enal difference to the man who 
poss ŝses that

,® h»l Sadhan Gupta: I do not know
a,jse it is all equal fo r^ e

**ebple in this country who are bear- 
lng . .his crushing burden of taxes 
mignt wej] expect that other people

0 had amassed large amounts of 
w th, who obviously did not need
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all that they have amassed and will 
not need that for generations to come, 
should at least part with the surplus 
wealth to the fullest extent in order to 
help our country tide over our diffi
culties, if not to give the poorer 
sections of the people some money 
from their pockets That has not been 
done We would clearly suggest that 
in the case of very huge concentrations 
of wealth, this tax should have been 
utilised for the purpose 01 mopping up 
the entire amount of wealth, let say, 
over a certain penod so that the entire 
wealth should have been taken away 
in taxes Even in capitalist societies 
something like capital levy is known 
A capital levy has been introduced in 
some cases Why should not we, by 
way of this wealth tax, impose a 
capital levy on very high concentra
tions of wealth9

At what concentration we should 
take away the full wealth can be 
decided with reference to the circum 
stances of the case and so forth But, 
there is no doubt that there are quite 
a number of individuals—and what is 
more—quite a heavy concentration of 
wealth in our country which would 
justify the entire taking away of the 
wealth by way of this capital levy 
This is what we would have expected 
The Finance Minister knows better 
than I what fabulous amount of 
revenue that could have brought It 
appears that it would have brought at 
least a revenue which would supply a 
substantial portion of what we would 
require for fulfilling our Second Plan 
Incidentally, it would enable the 
Finance Minister to grant the much 
needed relief to the common people

What is happening with the taxes on 
the common people9 Not only are 
they made to pay When you impose 
a tax of an anna, the price of an 
essential commodity goes up by two or 
threei or even five annas I take it 
that the Finance Minister will continue 
to impose these excise duties m future 
years also throughout this Plan and as 
a result, there is no doubt that the 
prices will shoot up If we could have 
taken away this surplus wealth, we 
could have checked the rise of prices

apart from giving the common people 
relief from the tax burden That ir
ons aspect of it 

The concentration of wealth has adt 
be£h brokeh which ought to have beear 
done by way of this tax Secondly, 
through loop holes, exemptions and 
exclusions, it is quite likely that much 
of the wealth will either be evaded 
from tax or avoided You know the 
distinction between evadmg and avoid
ing Evasion pre-supposes some kind 
of guilty intent—evading an obliga
tion, that is to say, not carrying out 
an obligation which, otherwise, he- 
would have had to carry out Avoid
ing means to get clear of the law by 
availing the loop-holes which the law 
itself provides 

If we look at clause 4 of the Bill, 
there is in the third sub-clause a refer
ence to heirlooms but I am not making 
much of it Let us look at clause 6 
It refers to domestic animals and fur
niture, household utensils, wearing 
apparel, jewellery and other articles 
intended for the personal or household 
use of the assessee subject to a maxi
mum of Rs 25,000 m value The 
assessee will be there There will be 
other dependents of his Through the 
instrumentality of this sub-clause, he 
may be able to provide not only him
self but also others with very valuable 
articles and thereby escape a large 
part of his liability Let us look at 
sub-clause 9 It is even more serious 
and even more an apparatus for those 
who want to avoid the tax Ten year 
treasury savings deposit certificates, 
fifteen year annunity certificates, 
deposits in post office saving banks, 
post office cash certificates and post 
office national savings certificates 
held by the assessee—it refers to 
them That way a large part of 
the income may be transformed into 
wealth of this kmd which would be 
free from tax It may be said that the 
income from this source will be liable 
t6 taxation but that is a different 
matter and the point is that whatever 
the tax on income may be, a part of it 
will be left out and he would as at 
present, be enabled to avoid wealth 
tax by converting his present income 
into those different kinds of mvact-
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[Shri Sadhan Gupta] 
ments In some cases, there is a limit 
Iteyond which you cannot invest For 
instance, in national savings certi- 
iicates, I believe there is a limit of 
Rs. 50,000 But an assessee may have 
a  number of people around him He 
•can buy national savings certificates— 
Rs. 50,000 for his wife, another sum 
lor his children, yet another m the 
name of dependents, benami and 
what not. That way he can take away 
lakhs of rupees from the purview of 
the wealth tax

I do not know whether in the case 
o f other things mentioned—treasun 
savings deposit certificates and annuity 
certificates, there is any limit Even 
i f  there is a limit, there are ways of 
avoiding those limits and if there is no 
limit, there is no restriction on the 
amount of wealth vou can transform 
into non-taxable wealth Therefore, if 
there is any case for exemption, those 
exemptions should be granted onlv up 
to a certain amount and it should not 
be carried to the extent of exempting 
the whole amount If you do it, then, 
you will possibly, instead of taking 
a tax on wealth, succeed in diverting 
wealth to these channels

These are the loop-holes by which 
much of the tax on wealth mav br 
avoided by those who would otherwise 
have to pay it I want to draw the 
attention of the House to the case of 
exemption of foreign assets of non
resident companies There are many 
nefarious practices practised by these 
people The other day a certain 
gentleman who works in a very res
pectable European fii m n  quite a high 
•capacity gave me certain instances of 
"how these non-resident companies 
cheat our country of huge amounts of 
foreign exchange by showing trans
actions whereby the branches here act 
as so-called agents of those companies 
They buy on behalf of these com
panies, say tea or similar articles, and 
only deduct an agency commission 
They buy tea, say at Rs 5 a pound, 
take an agency commission of two 
annas a pound and they show- 
Rs. 4-14-0 as having been paid by their 
<parent company at home That way

we lose our foreign exchange and, 
obviously, m the case of the wealth 
tax the assets will be shown as foreign 
assets, whatever is bought will be 
shown as foreign assets

Similarly, there may be manipula
tions in other cases also to convert 
what should be taxable in our country 
into foreign assets and thereby deprive 
us not only of foreign exchange but 
also of our legitimate share of the tax 
on wealth Therefore, this matter 
should be very well looked into by 
the Select Committee and suitable 
amendments should be made to plug 
such loop holes

In conclusion, I want to say that the 
Select Committee of this House should 
keep in mind the overwhelming desire 
of the people, the overwhelming 
demand of the people of the country 
that concentration of wealth should be 
broken up Therefore, 1 hope the 
Select Committee will evolve some 
formula by which the entire concen
tration of wealth at the highest levels 
mav be taken awav through this 
wealth tax I also hope that other 
loopholes will be well pit ;gi d and 
that way this Bill which is absolutelv 
useless as it stands today will be made 
into an instrument which will realty 
serve the people, which will really 
serve to relieve the common people 
from an intolerable burden of taxes

My only fear about the success of 
the Select Committee is that the 
Finance Minister has already been 
going about promising businessmen 
so-called adjustments in these taxes 
I do not find any reason for adjust
ments in these taxes; of course, minor 
adjustments you have to make because 
there may be unforeseen anomalies 
here and there, but there is certainly 
no case for an adjustment in the prin
ciple of the tax, namely, that the con
centration of wealth must be broken 
up Therefore, the tax at the highest 
levels should be at the highest rates; 
1} per cent is nothing at all at the 
highest level, it should be one hundred 
per cent and as you go down It must 
be graduated
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Mr. Depvty'Speaker: Could there be 
a tax then’

Shri Sadhan Gupta: It can be a
capital levy There is nothing absurd 
about it Look at Die expenditure tax 
proposed by the Finance Minister and 
you will find a tax of hundred per 
cent at the highest level Therefore, 
there is nothing absurd about it At 
the highest level, I repeat, it should 
be a hundred per cent It would be 
a capital levv but let it break the 
concentration of wealth at the highest 
level* At the lower levels I have no 
objection to the rate being half per 
cent, one per cent or even one and a 
half per cent, but at the highest level 
it should certainly be one hundred per 
cent

Shri V Baju (Visakhapatnam) Sir 
the whole House has, I believe, with a 
few exceptions, congratulated the Gov
ernment on introducing this measure 
of legislation We will be able to take 
up the Bill clausc-by-clause after it 
returns from the Select Committee 
but pending the opportunity and the 
right of altering the Bill being given 
to the Members of this House, I would 
like to say a few words of recoir - 
mendation to the Select Committee 
that is meeting in a few days’ time

I find, with mv knowledge of legal 
procedure, that the drafting of the Bill 
as such has provided for many loop 
holes for the evasion of the tax con
templated These loopholes necessarily 
have to be plugged, and I feel that the 
Finance Minister and the Finance 
Department m drafting the Bill itself 
may to some extent be responsible— 
when I use the word ‘responsible’ I 
mean that they may have been lenient 
in their approach—for the provisions 
of the Bill militate against the purpose 
of the Bill itself

Under clauses 4 and 5 of the Bill 
there are possibilities of much mis
understanding Under clause 5 sub
clause (1) of the Bill the assessee shall 
be exempt from paying the tax m the 
event of Jhe property being held under 
a trust and a trust has been defined 
as a religious institution or for chant- 
able purposes etc

So far as religious institutions are 
concerned, except m southern India— 
that is, in the State of Madras and now 
in Andhra Pradesh also—most temples 
are under the management of private 
individuals with no control, and under 
the provisions of the Constitution 
where religious observances are given 
complete freedom any interference in 
this direction would immediately be 
raised in a court of law as militating 
against one’s right of worship

1 know that in the State of Kerala 
the big Padmanabhaswami temple is 

"in the charge of the previous ruling 
family There is also the Syrian and 
Catholic church which has large assets 
Outside southern India also there are 
huge trust properties \ here the 
trustees are virtually the owners of 
the properties enjoying the benefits of 
the properties As far as I know they 
are most irreligious in their ways of 
expenditure Of course, I know there 
may be good religious trustees but 
there are quite a few who even gamble 
and drink The Hindu religion, I 
know is rather flexible m this respect 
I do not want to discuss metaphysics 
here, but we have a system which 
allows us to equal good and evil on the 
basis of the assessment of the mind 
Therefore, religious trustees also can 
do whatever they like Of course, I 
know Islam and Christianity  ̂have the 
concept of evil, but Hinduism is more 
flexible in this direction If you take 
provision by provision

Pandit Goviod Mala via (Sultan - 
pur) How can everybody be a Hindu’

Shri V Baju. That is true I happen 
to be born one That is about all

Apart from the question of religious 
assets, there is the question of chant- 
able assets '  What do we mean ‘by 
ch&ntable purposes’’  I know that m 
the City of Bombay in certain areas 
the feeding of pigeons is considered a 
charitable purpose Huge monies have 
been left for feedihg of pigeons in the 
City of Bombay by certain pious 
individuals, certain Gujeratis Ind Maf- 
wans Today assets of this" nature 
have grown into crores of rupees 
Here also the successors of these
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[Shri V Baju] 
charitable institutions are to be com
pletely exempt from the purview of 
this tax

If you go stage by stage in the 
exemptions, I can point out to you any 
number of contradictions You get a 
contradiction between exemption in 
sub-clause (111) of clause S and exem
ption m sub-clause (vi) of the same 
clause In sub-clause Ciu) we are told 
that jewellery or heirlooms is to be 
exempted In sub-clause (vi) we are 
told that jewellery valued only up to 
Rs 25,000 will be exempted Who 
owns the heirlooms’  Is it the ex- 
Maharajahs or zamindars of this coun
try or do the business tycoons of India 
the newly created aristocracy also own 
heirlooms’  I am surprised that such 
a provision should have been made by 
the Congress Party which talks of 
socialism and the first essence of 
socialism is that you have necessarily 
a policy of curtailing privilege and 
bring about a situation of equality m 
terms of birth rights if not m any 
other direction Therefore the concept 
of ‘heirloom’ or collections, works of 
art, books and so on, are to say the 
least loopholes through which wealth 
can be collected by individuals and 
this tax is completely negatived

Shri T. T. Krishnamacharl: I do not
think there i-> any particular value in 
books

Shri V Raju I do not know about 
‘books’ There may be a certain argu
ment brought up that if we do not 
exempt art and if the rich do not buy 
artistic objects, paintings, pieces of 
sculpture etc., who will look after the 
poor starving artists’  I am sure some 
such arguments may also be put for
ward, but if all the artists of the world 
when they were impoverished and 
those who wore particularly starving 
during their life-time, if they were 
able to sell some of their art during 
fheli life-time it would have made a 
difference I do not think that the 
money incentive has created art as 
such For example in this country art 
has been created from a religious 
point, and mostly the works of art in
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this country have been the creations of 
saints or Sanyasis who worked for the 
creation of religious motives There
fore, to say that the modem artist 
creates for the purpose of selling as 
such, I think, is a direct insult to the 
concept of creativity in a community

If you go down the exemption list, 
you will find that at all stages Govern
ment has allowed the richer classes 
to use these forms of exemption and 
escape from the tax

The last sub-clause is, I believe, the 
greatest loophole that would be used 
by the ex-ruling princes of this coun
try

“Any deposit made by the 
assessee with the Government or 
m any security of the Government 
or of a local authority not specified 
in clause ( i x ) which the Central 
Government may, by notification 
in the Official Gazette, exempt 
from wealth tax”

From my own State of Andhra 
Pradesh, we have a very old and 
venerable gentleman who was at one 
time supposed to be the world’s richest 
miser, he is supposed to have at least 
a thousand crores of rupees I am 
given to understand that he has in 
Government securities alone something 
like Rs 150 crores—I am subject to 
correction by the Finance Minister or 
whoever mav be in the know of this 
Under this sub-clause huge deposits 
made overnight by covenant or con
tract with the Central Government or 
the Home Ministry or the Ex-Political 
Department by the ex-rulers can be 
completely exempted from taxation 
This is an instance as far as my State 
is concerned But throughout India 
many of these ex-princes have large 
assets which can be valued by the 
Government What is the capital value 
of the asset’  In valuing the wealth of 
the Nizam, I think he gets Rs 50 lakhs 
per annum from the Political Depart
ment or from the Home Ministry 
What is the value of this asset’  Does 
it come under the head pension* If 
so it is to be exempted If it is not



a pension and it is a covenant between 
the Azaf Jah family and the Govern
ment of India, at what rate do you 
capitalise the Rs. SO lakhs that is going 
to be provided to this one family that 
is there in the South’  Rs. 50 lakhs x 
20 times means Rs. 10 crores. These 
are some of the problems that are to 
be clearly understood by all of us 
when we go into the question of these 
assets.

Then again the same sub-clause 
ends by saying:

“Provided that the value of any 
deposit or security so exempted 
shall be included m computing the 
net wealth of an assessee.”
Then Clause 2(n) reads as follows:

'* ‘Net wealth’ means the amount 
by which the aggregate value 
computed in accordance with the 
provisions of this Act of all the 
assets, wherever locatcd. belonging 
to the assessee on the valuation 
date, including assets required to 
be included in his net wealth as 
on that date under this Act, is m 
excess of the aggregate value of 
all the debts owed by the assessee 
on the valuation date other than 
debts which under section 6 are 
not to be taken into account ”

. If you read both of these together, 
it u possible foi an assessee to have 
two t 'p c . of wealth Wealth ‘A’ tax
able and a different set of assets which 
we may term ‘B’ which are exempt 
from taxation Yet the value of the 
exempted items shall be taken into 
consideration m valuing the asset ‘A’ 
For example, if I have a lakh of 
rupees savings certificates and borrow 
Rs 90,000 from a bank on the savings 
certificates, that sum that is borrowed 
on asset ‘A' can be offset against the 
value of property which is then subject 
to taxation and a very easy method of 
tax evasion is available for the people

From purely legal standards the so- 
called asset, value, after taking into 
consideration of the interest on the 
debt can be incurred against the 
property which in turn is subject
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to taxation under this Wealth tax. This 
anomaly is to be completely corrected.

All property which is subject to 
exemption, all such assets and liabili
ties should not be allowed to encumber 
property which is subject to tax, for 
by clubbing of property which can be 
encumbered and property which is free 
from encumbrance and subject to the 
tax there will be a large scope for 
evasion. v

Then m clause 6 which has to be 
read in conjunction with sub-section 
Cn) of clause 2, you will find that in 
the explanation No 2 very significant 
words have been used

It says,
“A company shall be deemed to 

be resident in India from the year 
ending on the valuation date if 
during that year—here is the 
interesting part of it—the control 
and management of its affairs is 
situated wholly m India”

The words used are “control and 
management” and then it is qualified 
hv the term “wholly" meaning thereby, 
for instance, if any Indian concern had 
amalgamation with a European, 
American or British concern, the word 
“wholly” would facilitate that com
pany in saying that it is not wholly 
managed in India When we use the 
words “control and management” , 
what do we mean by “control"’  The 
word ‘control’ can be stretched in any 
direction Any financial liability by 
any company leads to control. Sup
pose I take a patent

16 hrs.

Mr. Deputy-Speaker: Is the hon
Member likely to take some more 
time’

Shri V. Raju: Yes; about five minutes 
more

Mr. Deputy-Speaker: Then we have 
to stop the discussion at this stage and 
have the division

Weatth-Tax Bill 374616 JULY 1957
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RAILWAY PROTECTION FORCE 
BILL—contd

Mr. Deppty -Speaker. It may be 
made clear to hon Members that every 
hon Member has been allotted a speci
fic seat here m the chamber For the 
correct recording of the vote, he will 
have to stick to that parti^ilar seat, 
otherwise, there might be mistakes I 
hope e\ ery hon Member is in his own 
seat

Before putting the question I might 
make it clear that there is a special 
method for recording the vote I will 
read it out and then if some of the hon 
Members want practical demonstra 
tion, I will ask the Secretary to demon
strate

‘ A push button set containing a 
pilot light and three push buttons 
—a green button for Ayes’ a red 
button for ‘Noes and a black 
button for Abstain’ together with 
a push switch suspended by a wire 
has been provided at the seat of 
each member In the case of seats 
with desks the push button set 1* 
fixed on tht top of the desk aid

the push switch suspended inside 
the desk In the case of the seats 
without desks, the push button 
set is fixed on the railing o f the 
front seat ancT the push switch 
suspended in the receptacle"
Would the hon Members require 

any practical demonstration’
Some Hon. Members- Yes
Several Hon Members: No
Mr Deputy-Speaker There was a 

complaint last time that one hon 
Member could not have his vote 
recorded because he had a certain 
handicap and the Speaker had pro
mised him the help of some official 
If there is any hon Member v. ho wants 
the help of an official, I might give 
that help in the first instance, because 
last time the other hon Member who 
wanted to assist him lost his own vote

The question is
That the Bill as amended be 

passed’
The Lok Sabha divided Aves 128, 

Noes 38
AYES

D iv is io n  N o  1] 116 08

Abdul Lateef Shr Oslar Shr K«isJ h j J Shr

A(.hor Shri l)enli Shr Morarn Ktdana Shri ( Vi

Ambalam, Shn Subbiah Dtihmukh S h n k  G kcshava Shri

Araimvwn, R S Dinr'h ''tnph Shri Ktan Shn Oaman Ah
Bahadur Singh, Shn Dube Shn Mulchand khan Shn Sadath All
B m i|i,D r  K Dublish Shri Khcdlar Dr (> H
Barupa], Shn P L Dwivedi Shn M 1 Khawaia Shn Jamal
Baiappa, Shri Gandhi Shn Fenve Knplam Shrimati Suchcta
Bhagtbat Sahu, Shn Haiarnavu Shn Knahna Chandra Shn
Shagal, Shri B K Htrvani Shn Antar Knahna Shri M K
Bhargava, Pandit Thakur Hatda Shti Subodh Knahnamachari Shn T  T
Bhatkar, Shri Hacanka s h n j N kurcel ShnB N
Bhogji Bhat, Shn Hcda, Shn 1 ahm Shri
Birbal Singh, Shn Jagjivan Ram Shri Mafida Ahmed Shnmatl
Birendra Singh) 1, Shri Jain, Shn A 1 Mam ShnN  B
Chantrwdi, Shn Jam Shn M C AtaUiah, Shri U S
Daaapp*, Shn Jaiude Shn Mandal, Shrl J
D 11, Shri K. K Jyotiaht Panda J P Mangadaa, Shri
Daa, Shn Shree Narayan JCale, Shnm an A •Jf'a &

A r alfar hri M D



Stom a. Pandit K. C  

Sharma, Shn R G
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Mehta, Shri J R

Miahra, Shri B. D  

MMm. Sferi Bibbuti 
Mhn,8tnR.R
Mohidcen, Shri Golim 
Manoka, Shri 

Wafer, ShnT T  
Nor, Shri C. K 

* Shn Ktmiknthnaa 
Nallakoya, Shri 
Nanda, Shn 
Naniappa, Shri 
Naraumhan, Shn 
NmIm tui, ’Shri 
Naakar, Shn P S 

•Nehru, Shri Jawvharlal 
Nek Ram, Shn 
Oaa, Shn 
Palamyandy, Shri 
Palchoudhun, Shnmati 11a 
Patel, Shrmiati Maniben 
Radha Raman, Shn 
Raghuoath Singh Shri 
Raiiah, Shri

Bharucha, Shri Nauthir 
ChakravartTy, Shrunari Rtnu 
Daoit, Shri S A 
Eliaa, Shn M 
Ghoaal, Shn 
Gopalan, Shn A K 
Gupta, Shn Sadhan 
Imam, Shn Mohamed 
Jadhar, Shri 
Kamlc, Shn B C 
K s , Shn Prabhat 
Khadilkar, Shn 
Kunhan, Shn
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Kami Shri D. S 
Rakbmaji. Shn 
Ramaknthnan, Shri P R 
Raman, ShnPattabhi 
Ramananda Tirtha, Swprni 
Ramatwami, Shri S V 
Ramaiwamy, Shn K S 
Ramaiwamy, Shn P 
Ram Knshan, Shn 
Rampure, Shri M 
Kanbar Singh, Ch 
Rane, Shn 
Rao, Shri E M 
Rao, Shn R J 
Ray, Shnmati Renuka 
Ro> Shn Bahwanath 
Rungsung Suita, SYrn 
Samantiinhar, Dr 
Sarhadi, Shri A S 
Selku, Shri 
Sen, Shn A k  
Sen, Shri P G 
Shah, Shnmab Jayaben 

"■■h inkaraiya, Shn

NOES
Mahagaonkar, Shri 
M ate Shn R C 
Matera, Shri
Menon, Shn Narayanankutty 
Mukerjec, Shn H N 
Nayar, Shn V P 
Pande, Shn Sarju 
Pamgrahi, Shn 
Parulekar, Shn 
Parvathi Knihnan, Shnmati 
Pttd, Shn P R.
Paul, Shri Bala Saheb

SuManaajappa, Shn
Siddiah, Shn
Stash, Shn H P
Smgh, Shn T  N
S ato , Stan Qvjen&ra ? n t t i
Smhatan Singh, Shn
5oj*v»nt, shn
Sultan, Shnmati Maimoona
Sumat Pnuad, Shn

Tewan, Shn Dwankanath 
fw an, Shn R S 
Tula Ram, Shn 
ryabn Shn 

Uikt, Shri 
Umrao Singh, Shn 
Upadhaya, Shn Shiva Datt 

Vedakuman, Kumari M 
Vyaa, ShriR C 
Vyai, Shn Radhelal 

V adrn , Shn 
Wodcyar Shn

Punnooie, Shn

Ra/yalaami, Shnmati 
Ram am, Shn 
Rao, Shri D V 
Reddy, Shri Nagi 

Shanna, Shn H C 
Singh, Shn Kamal 
Sugandhi, Shn 
Tangamam, Shn

Vqaya Raje, Shnmati 
Warrior, Shn

PatU, Shn Nana 
The m o tio n  was adopted

Mr. Deputy -8peaker: Now we might 
resume the discussion.

Shri M. L. Dwtvedl (Hamirpur): 
Some lights are not on, with the 
result that some Members have not 
been able to vote.

1b . Tfceputy ̂ vnktt: 11 m y sflt b* 
a correct reading, but it would not 
make any difference, because the com-

Yajmk, Shn.
plaint has come from this side only 
Therefore, I declare that the ayes have 
it

Shri Jalpal Singh (Ranchi W est- 
Reserved—Sch. Tribes). We can have 
a demonstration

Mr. Deputy-Speaker: If hon. Mem- 
fcen wwvt a demonstration, we might 
have it, but not just now. Let us wait 
for the next opportunity. I find there
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CMr Deputy-Speaker] 
are complaints that lights in certain 
seats did not burn and those hon 
Members have not been able to get 
their votes recorded They might give 
their names at the Table, but that 
would not make any difference 
so far as the result is con
cerned It would be better if hon 
Member; who had no lights in their 
seats kindly give their numbers at 
the Table so that the mistakes could 
be checked and corrected for the 
future Hon Members might pass on 
chits to the Table

WEALTH TAX BILL—conld 
Mr. Deputy-Speaker. Yes Shn V 

Raju
Shri V, Raju As I was pointing 

out
Pandit Govind Malvia: If this

apparatus is to be used, it is best that 
it is checked from time to time 

Mr. Deputy-Speaker: We will have 
the cheeks occasionally or even daily, 
we will see that it is checked I am 
told that it is checked every morning 
Even then if there are mistakes we 
will have to see that it works pro
perly

Mr. Khadilkar (Ahmednagar) 
Regarding this machine in a recent 
study on Indian Parliamentary Insti
tutions, Morris Jones has pointed out 
the experience of Finland where,— 
he says—it has failed It has been mis
used in the sense that by using match 
sticks, you can votfc for another man 
also That should be taken into con
sideration

~ae Prime Minister and Minister of 
External Affairs (Shri Jawabarlal 
Nehru): Only three weeks ago, I
was in Finland I inspected this very 
machine I made enquiries and I was 
told that it was working satisfactorily 
They said that it was very satisfac
tory There may be mistakes The 
hon Member has referred to this In 
this device, both the hands are 
employed It is a new one here In 
the other country, it is one There, 
it is possible to misuse it On the

other hand, we have both the hands 
employed It is not possible to mis
use What may happen is, the wuing 
of one or two seats may be missing 
It is working all right, but some seats 
have lost contact That can be 
checked

Shri Bimal Ghose (Barrackpore) 
rose—

Mr. Deputy-Speaker: I cannot help 
any hon Member with any technical 
knowledge of that We have to wait 
and see that it is checked properly. 
The hon Member may continue 

Shri V. Raju As I was pointing 
out, we were dealing with the Expla
nation to clause 6 It is said

“A company shall be deemed to 
be resident in India during the 
year ending on the valuation date 
if during that year the control 
and management of its affairs is 
situated wholly in India ”

The wording ‘wholly’ is subject to 
interpretation What do we mean by 
management being wholly situated in 
India’  In the case of a subsidiary of 
a foreign company, is its management 
wholly situated in India7 In the case 
of a partnership between an Indian 
company and an English company, is 
business carried on in this country 
and the management in relation to the 
Indian partnership subject to this tax? 
Would it b< wholly controlled from 
India’  Certainly not Therefore this 
Explanation completely negatives the 
main clause In computing the net 
wealth of an individual, the Explana
tion completely negative* the clause 
itself This would mean that, slowly, 
in due course of time, some Indian 
concerns can, in trying to improve 
the conditions of production m the 
nation, sell existing national assets 
to foreign combines when the 
occasion arises and if necessary alter 
the composition and management of 
the concern This is an extreme case. 
I do not put it past our capitalists to 
even try and subvert or forego the 
payment of this half a per cent tax 
that they are to pay to the country 
by trying the method of partnership



wrth foreign concerns and using this 
definition of the company manage
ment as not being completely Indian 
This loophole should be completely 
blocked
16-17 hrs.
iP andit Thakur Das Bhargava in  the 

Chair ]
I am unable to understand why in 

taxing business assets we have fixed
* tax of half a per cent without any 
type of gradation or alteration as the 
capital of the concern becomes larger 
and larger If the tax on the wealth 
of an individual would vary in rela
tion to the extent of the capital re
sources in the hands of the individual, 
m a similar manner, I believe a 
larger wealth tax should be imposed 
on companies which have large capital 
holdings

Apart from this it must be under
stood by all of us that the assets or 
wealth of an individual under capi
talism m our country ii> usually held 
in the form of industrial wealth, in 
the form of capital in business, plant 
and machinery, etc As such, the 
basis of ownership would allow 
the capitalists as a group to maintain 
their wealth in the form of manage
ment, capital m business, plant and 
machinery and even converted into 
share capital In the case of share 
capital, wealth tax is assessable bet
ween the estimate of the share in the 
open market and the total value of 
the interest that the share is paying 
as dividend over a period of time 
Therefore, the management, by res
tricting the total payment of dividend 
on the one hand, can reduce the value 
of the share in the open market, thus 
restricting the amount of tax that is 
collectable on the basis of individual 
wealth tax, limit the tax payable on 
the capital holding in a limited con
cern and thus negative the operation 
of this tax This also must be care
fully understood by our law-makers

Lastly I would like to make a 
general observation, and that is that 
all forms of wealth have not been 
covered by this Bill Agricultural

3/53 Wealth-Tax BiU

wealth being a State subject has 
rightly been left to the States to be 
taxed if they so desire on the same 
pattern as is today being attempted 
by the Centre However, it has been 
the general practice of Government 
to control legislation in various State 
Governments, control various tax 
measures in State Governments by 
indicating to these various Govern
ments the necessity of resorting to 
certain forms of taxation when such 
taxation is required for nation-build
ing activities like development of 
industry, lrrigational sources etc To
day with the huge burden of deve
lopmental expenditure that we are 
going through both on the Central 
and the State levels it is indeed 
strange that the Central Government 
has not thought it proper to mildly 
inform or instruct the various State 
Ministries to report to such a tax 
Apart from ife> theoretical aspects, a 
tax of this nature helps towards the 
introduction of an egalitarian society

In Keiala because there is an Oppo
sition Government and because there 
is the necessity of development under 
the Second Five Year Plan, and the 
possibility of adverse criticism forth
coming if the resources are not found 
for the development of the State, the 
State Government has introduced a 
wealth tax on agriculture, but in
other States the Finance Minister goes 
on giving subventions for crores and 
crores of rupees for all sorts of deve
lopment plans, both good and bad. 
And m an important affair like taxa
tion where both principle and utility 
are involved, the Finance Minister 
keeps absolutely silent and the States 
have merrily been going on with 
deficit budgets I am surprised at
this

I believe there is a political motive 
behind it At least speaking about 
my own State, the larger landed
zamindan class, the talukdan class,
the large peasants are all followers 
of the Congress Party The back
bone of the electorate, at least those 
who are supposed to bring the voters 
to the polls on behalf of the Congress 
Party during election campaigns are

WeaUh-Tax Bill 3754IS JULY 1997



3755 Weatth-Tax Bill . 1« JULY 1957 Wtatth-Tax BiU * 375

[Shri V. Raju] 
these so-called rich peasantry, and 
they are being exempted. On the 
one hand; it helps the Congress Party 
and on the other it satisfies landlords’ 
demand and the rural gentry are 
exempted.

I do not want to make purely 
political speech, but after all, taxa
tion also is a political question, and 
must be completely understood by all 
of us present Therefore, the capi
talists go off scot free by the loopholes 
that are provided in the Bill, and the 
agriculturists; the zamindars, taluk- 
dars etc. are exempted totally from 
this tax because the Central Govern
ment is unable to tell the State Gov
ernments that they must introduce 
this tax at all costs, that it is neces
sary for development purposes, that 
apart from development it is neces
sary as an instrument for the intro
duction and fulfilment of socialist 
norms in this country. I hope the 
Finance Minister will take over the 
power of taxation in this case just as 
this House .took a measure to take 
over the taxation rights of death duties 
pertaining to agricultural holdings. 
The Centra! Government in the cir
cumstances took over the right of col
lecting agricultural death duties from 
the States.

One of the pleas put forward now 
is that if we had postponed the imple
mentation of the Bill till sucli time 
that we could have taken the per
mission from the various State Gov
ernments to introduce this tax, there 
would have been an unnecessary delay 
in the introduction of this Bill and 
therefore we have done right in 
introducing this Bill straightaway 
without waiting for the various State 
Governments to come forward with 
their assent But having introduced 
this Bill, I find there is nothing that 
stops the Central Government from 
taking up the issue immediately with 
the various State Governments. In 
the instance of Kerala where they 
have taken action unilaterally them

selves, no such plea need be put for
ward. I am sure that in a sense a 
smaller tax collection authority like 
Kerala is preferable to the Central 
Board of Revenue, and would be more 
economical ultimately in defraying 
the collection charges of this tax. 
Therefore, instead of keeping all the 
authority in the Central Board of 
Revenue to collect both the agricul
tural wealth tax and also correspond
ing death duty, it is possible to allow 
a certain amount of decentralisation 
in collection authority to the various 
States. But in the instance of a State 
refusing to accept the imposition of 
this tax I know it is a delicate issue, 
the Central Government cannot say 
that they must introduce this wealth 
tax whether they like it or not But 1 
the fact remains that all the Govern
ments in India are Congress Govern
ments with the exception of Kerala, 
again however even if the writ 
of the party here does not run fully 
m administrative matters in State 
areas, even then there are ways by 
which the Central Government can 
lessen the development loans and 
various other financial benefits that 
they are giving to the State Govern
ments so that in course of time they 
would be forced to fall in step and 
introduce this wealth tax.

I would venture to say t
only when comprehensively all cate
gories of property in the country come 
under this Bill would it be possible 
to say that it is a Wealth Tax Bill. 
Otherwise, some of the very ardent 
supporters of capitalism, those who 
cry hoarse that capitalism is the only '  
panacea for all the ills of India, can 
easily turn round and get away with 
it by criticising the tax proposal nega
tively. There is a way of saying that 
the idea is bad, by throwing ridicule 
on it, and through the process of ridi
cule you are able to obvert or subvert 
a genuine piece of legislation which, 
may bring benefit, to the people.. 
Ridicule is a very powerful weapon 
in the hands of politicians, 
used positively by the Opposition emm
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to m u  extent lead to the downfall 
ct a Government, but ridicule used 
by the followers of Government 
themselves negates all progressive 
measures that Government themselves 
may be putting forward. And in this 
instance you are allowing a large 
measure of rightist ridicule to be 
heaped on this proposed piece of 
legislation, and ultimately I do not 
know what would come out of the 
Select Committee I hope that the 
Members of the Select Committee 
would do a good job of it and give 
us a chancc of feeling proud of a 
progressive and socialist piece of 
legislation that is now contemplated

Shri Dasappa (Bangalore) I join 
with the hon Members on almost 
every side of the House, in congratu
lating the Finance Minister on his 
having introduced this measure In 
view of the fact that it is going before 
a Select Committee, there is not very 
much need to make any lengthy 
speech

Hus is one of those taxation mea
sures, which has commended itself 
to almost every section of the people 
of this country, and even those on 
whom the tax burden will fall 
heavily have not shown any real 
antipathy to this measure, but on the 
other hand, have welcomed it I 
would only say that this Bill serves 
more than what it purports to by way 
of securing us additional resources

When we make income-tax assess
ments, we find that very often there 
is tax evasion, and one of the ways 
by which we can find out these eva
ders is to ascertain the wealth that 
an assessee has, so that, I 
believe both income-tax and 
wealth tax will be mutually comple
mentary When, in the course of 
assessment for income-tax purposes, 
it is found that there is a large 
income, it necessarily presupposes 
that that person has got a fairly large 
amount of wealth which yields that 
income. And those who assess the 
incoane-tax will be able to And out 
exactly what the wealth is

I would like to develop this point 
further, because the hem Member 
from Chitaldrug said that the persons 
who administer the Wealth Tax Act, 
and who collect the wealth tax should 
not be the income-tax officers, he 
advocated that a separate Department 
was necessary to work this measure 
1 shall answer that point The Fin
ance Minister is perfectly justified in 
trying to see that the income-tax 
officers are charged with the task of 
assessing the wealth tax also Then, 
there is also the other corollary, 
namely that when the wealth of a 
person is ascertained, it gives us some 
indication as to the sources of income 
The income-tax officer will be assist
ed by a knowledge of the wealth that 
an assessee possesses So, the two 
things are mutually complementary

Another virtue of this measure is 
this When we are pumping in large 
sums of money into the various 
nation-building departments for the 
developmental activities, in order to 
increase production, the necessary 
consequence of it is that it is reflect
ed in the national income My hon 
friend Shn Shree Narayan Das was 
saying that this country is not suffi
ciently taxed I must jom issue with 
him on this pomt Even the Prime 
Minister has said that India is one of 
the most heavily taxed countries in 
the world But my hon friend’s 
statement may be true partially, 
because the people who have real 
wealth and real income are taxed 
more lightly than their counterparts 
m other parts of the world

When we are pumping in  bo much 
of money, the result is that there is 
a roe in national income There is 

v no doubt about it Whether the 
national income mures to the benefit 
of the large masses and whether they 
get their proper share of the increase 
in the national income is another 
issue I have not got the figures with 
me, and X wish that the Finance Min
ister would be able to supply those 
figures on the appropriate occasion 
But this fact is fairly evident that the
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rue in national income has mured to 
the benefit more of the select few m 
the land than of the large masses of 
people

That being the position, I feel that 
this measure has not come a day too 
soon to enable us to mop up the addi
tional wealth that inevitably flows 
into the hands of the few richer 
people Viewed from that angle, this 
is one of the most equitable taxation 
measures that India, at any rate, 
could have

My hon friend from Chitaldrug 
said that there might be very many 
concerns which might have a total 
wealth exceeding Rs 5 lakhs, but 
there might also bt uneconomic units 
which would not be able to find any 
dividends for their shareholders and 
which possibly might be running at 
a loss also His question is a very 
proper ont and I think the Finance 
Minister has to supply the necessary 
answer The Select Committee would 
be well advised to go into this ques
tion of exempting these uneconomic 
units which may have a total asset of 
Rs 5 lakhs and more but which 
because of vanous circumstances are 
unable to earn enough to pay the 
wealth tax

Shn Sadhan Gupta was pleased to 
say that the rate of wealth tax m 
regard to the assessee' in the higher 
slabs should not be just one per cent 
or one and a half per cent but it 
should be cent per cent That was a 
very extraordinary suggestion and I 
was surprised that such a suggestion 
riiould come from the lips of that hon 
Member If you are going to have 
cent per cent taxation, then it will 
mean pure and simple expropriation 
of property It can be nothing else, 
because the tax will be cent per cent 
and the man will have nothing left

m the shape of wealth, the whole of 
it will go to the Finance Minister 
That was an astounding suggestion 
that was made, and I do not thmk 
this House need take it too seriously

It is true that m the present cir
cumstances, there are large items of 
wealth which are unproductive If 
you assess those items, then the 
amount will no doubt run very high 
But whether it would be right to tax 
an assessee and compel him to part 
with the tax amount without giving 
him a chance to find a purchaser for 
his property is a point which has got 
to be considered I am glad that the 
Finance Minister has made a reference 
to it I thmk equity and justice 
demand that Government who choose 
to assess a certain property at a 
certain value must be prepared to 
purchase that property at that value, 
if they stick to their assessment of a 
property but they arc unable to find 
a purchaser who will be able to pur
chase it at that value, or even half 
that value would it be just I ask to 
assess that property at that particular 
value9 It is obvious that such an 
assessment will be totally unjust So,
I feel that this Bill must provide for 
a corresponding obligation on the 
part of Government who assess the 
property to purchase the property at 
the value at which they assess it. 
That is one of the points which I 
thought would be well worth con
sideration at the hands of the Select 
Committee

There are so many other things 
which I do not want to go into, but 
the point referred to by Shn V Raju, 
regarding the definition of a company,
I think, requires further considera
tion It is quite likely that when we 
say that a company the control and 
management of which is wholly out
side India cannot be deemed to be a 
resident company, there is likely to 
be certain abuse, and wc ought to 
find a suitable definition by which we 
must be able to make that company 
assessable which does carry on Hi 
business within India, to the extant
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of it* operations within India The 
question of apportionment, as to what 
proportion of the wealth of that com
pany is to be treated as Indian and 
what proportion as foreign, is a thing 
which has got to be considered, and 
we have got to evolve a formula And 
this term *wholly attended’ is a thing 
which will lead to a great deal of 
complication, I am pretty sure of that

At this stage I do not want to say 
anything mo.e I think this is a' 
measure which is complementary to 
the Expenditure Tax Bill It would 
have been very nice if the discussion 
had been carried on together because 
expenditure tax is a thing which helps 
savings The more the expenditure, 
the more it mviUa tax So there is 
an obligation on th< part of the asses
see to keen the expenditure within 
certain limits, and in so far as that 
tax helps savings, it does help the 
country

I think clause 5 also needs a lot of 
consideration I quite see that sub- 
clause Ux) of that clause is liable 
to some amount of abuse in so far as 
it enables a person to convert his 
other values of wealth into various 
savings certificates and so on If 
total exemption is given to the owners 
of these properties, it will be possible 
for them to evade the tax by conver
ting them into these certificates

But the real trouble will arise in 
respect of sub-clause (vi) It refers 
to exemption upto a certain limit 
We exempt to the extent of Rs 25,000 
the following items domestic animals 
and furniture, household utensils, 
wearing apparel, jewellery, provisions 
and other articles intended for the 
personal or household use of the as
sessee Now, I do not think the Fin
ance Minister will be too eager to 
inspect the wearing apparel of per
sons I do not know how into this 
very fine measure he chose to include 
this question of wearing apparel I 
•sk, what would be the wearing ap
parel of even the richest, the princes’  
What would be the value of that 
apparel ’  If, for instance, a suit is 
worth Rs 200 or Rs 300, and if he 
goes to sell it, where to get a man

whom it fits ’  I would not like to 
show the extreme unreasonableness 
of it I think it is just as well that 
we completely omit wearing appareL

I do not want to refer to wearing 
apparel of the fair sex, because I have 
indicated when dealing with the 
wearing apparel of the menfolk that 
even there, it is absurd

Shri Naraslmhan (Knshnagin) 
One of the suggestions made by the 
hon Member was that Government 
should be prepared to purchase the 
property at the value assessed by 
them I hope Government would not 
be forced to purchase wearing 

'apparel

Shri Daaappa. I am thankful to 
my hon friend who has further shown 
the extreme unreasonableness of this

Then there is the question of house
hold utensils I do not think any
body invests his property, his wealth, 
in household utensils They are meant 
to serve a definite purpose, namely, 
household needs But that that also 
sho ild form part of wealth for the 
purpose of computation passes my 
comprehension (An Hon Member
It may be kept m gold) That is 
stretching the point too far I do not 
think that that is a thing which merits 
much consideration

Even witji regard to jewels, there 
must be certain limits with regard to 
this Ordinarily, jewellery worn by 
a person should not come into com
putation It is only the heirlooms and 
the rich fabulous wealth of the 
Nizams and Maharajas that must be 
taken into consideration, if they are 
not likely to have any exemption

Therefore, clause 5 needs a great 
deal of further consideration I hope 
the Select Committee will be able to 
evolve some better formula which 
will meet with the acceptance of 
people

On the whole, there is no gainsay
ing the fact that this is one of the 
finest pieces of legislation that has 
ever been brought before the House 
and I join with the rest of my hon.
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friends in congratulating the Finance 
Minister on having done the same.

Shrimati Renuka Bay (Malda): Mr. 
Chairman, Sir, I rise to support the 
Motion for referring the Wealth Tax 
Bill to a Select Committee. I do not 
think there can be any right-thinking 
man or woman m this country, except 
perhaps those whose vested interests 
are touched—some of them—who will 
oppose this Bill. I think that by and 
large, the people of this country are 
glad that at last a BJ1 of this nature 
has been brought on the anvil of the 
legislature I should like to congra
tulate the Finance Minister on his 
having brought this Bill forward

1 do not propose to go into the 
details of the provisions of the BUI 
which has been discussed during the 
general debate on the General Budget 
However, I should like to bring some 
points to the notice of the Finance 
Minister and the Select Committee 
who are going to scrutimsc the details 
of the Bill. 1 feel that it is a very 
good thing that this has been refer
red to a Select Committee because we 
have to see to it that this Bill does 
not share the same fate of an earlier 
measure, the Estate Duty Act, which 
is now on the Statute-book. Sometime 
back when it was brought, many of 
us were anxious and were looking for
ward to its passing into an Act, and 
it was anticipated that the* yield to 
the national revenue would be high 
from this. But, unfortunately—I am 
subject to correction by the Finance 
Minister if I am wrong—the yield 
from this Estate Duty is only Rs. 2} 
crores. It may be that the high ex
emption limit has something to do 
with it. But, perhaps, there are 
other causes, other factors that ope
rate of which we had not taken pro
per cognizance when that Act was 
passed.

Shri Bimal Ghose: Rich men did 
not pass away

Shrimati Rennka Ray: No. It is not 
ihat. I would like to say that the 
ax-dodger who dodges income-tax 
ias shown his capacity to dodge the 
Mate duty also Unless we are

careful, unless the Select Committee 
goes into it very carefully, the same 
thing will happen again.

The Finance Minister is optimistic 
about this Bill that it will yield to 
the Exchequer about Rs. 13 crores. 
It is always good to be optimistic but 
it may be that this rosy dream will 
come to nought unless the provisions 
arc strictly enforced. There is already 
a move in the country on the part of 
certain persons whose interests may 
be affected to try to have certain loop
holes put into the provisions of the 
Bill As it is, some loopholes already 
exist and if the Select Committee or 
the Finance Minister were to agree 
to any of these, I feel that the Bill 
would be badly affected I feel cer
tain that the Finance Minister does 
not intend to concedc these demands 
by which the Wealth-tax Bill should 
be set at nought and by which loop
holes are left in it But, nonethe
less it is necessary to be very careful

I would like to point out first of 
all that this Bill can be set at nought 
unless there is a provision in this Bill 
or some other Bill is passed simul
taneously by which a tax is levied on 
transfer of property or on gifts. To
day we hear very distressing 
rumours—and some of them arc 
facts—as to the way in which the 
tax-dodgers of old are rearing their 
heads in regard to the Wealth Tax 
Bill to see how it is possible for a 
person to pass on his property to his 
friend's son and there is mutual ex
change of property from one friend to 
another. In this way the wealth of 
those who are withm taxable limits 
can be whittled down to the exemp
tion limit. If this is to be avoided, 
if the tax-dodger is to be properly 
caught, then, a gift tax is essential 
here and now, as soon as this mea
sure is enacted. I do not know whe
ther it is possible to have that pro
vision in this Bill itself. Z do hope 
that the Select Committee and the 
Finance Minister will pay heed to this 
and will try to do something whereby 
we can make this measure really 
effective.
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1 do not want to go Into details 
many of which have been brought up 
by otber Members of this House 
already But, I would lay particular 
stress on this one point because it is 
the point on which the very purpose 
of this wealth-tax can be defeated 
■altogether
' There is a feeling among certain 

persons that this wealth-tax, admin
istered by the same authority as, ad
ministers the income-tax with very 
little changes, may lead to a certain 
amount of harassment I am glad 
there is a provision in this Bill by 
which a proper appellate authority is 
created There was a suggestion 
made on the floor of this House and 
outside, about which the Finance Min
ister spoke this morning, and 1 am 
inclined to agree with the Finance 
Minister about it after th in k in g  the 
matter over We had said that it is 
tiuc that in UK there is a 
provision that if an assessee 
does not agree with the value that 
the assessor offers for his property 
to the State to take over then it k  by 
negotiation that the State takes it 
over It would certainly create many 
more problems than can be met if we 
agree to a provision in this Bill by 
which the State, is to take over the 
property every time the assessee does 
not agree with the assessor Neverthe
less, in ordei that the assessee should 
not be unduly harassed, m order that 
there is justice and fairplay the 
appellate authority that is created 
must certainly be a good one and it 
will have to be the concern and res
ponsibility of the Select Committee 
to look into these provisions very 
carefully

Sir, this morning the Finance Mims- 
tei made a statement that he would 
ask the Select Committee to consider 
new companies which have only come 
into being 5 years back being exempt
ed from this tax

Shri T. T. Krishnamachari* Not 5 
years New companies which are 
now being floated should be exempt 
for 5 years

Shrimati Reauka Ray: I stand
corrected That is really a necessity

so far as new companies are concern* 
ed But, I would ask the Finance 
Minister and the Select Committed 
again to look into this very carefully 
because let not old companies come 
in under a new guise and defeat the 
purpose of this Bill Let them not try 
to take advantage of the provisions 
of this Bill and come forward in a 
new name and thus evade the tax I 
am certain that the Finance Minister 
who is so anxious to get this measure 
through is keen about this himself 
But it is very necessary that the 
Select Committee should pay due 
attention to this and see to it that 
the provisions are so tightened up that 
while new companies are exempt, old 
companies do not use this as a dodge

As I said at the outset, I do not 
want to go into details I hope the 
Select Committee that has been ap
pointed will be able to introduce into 
this Bill those provisions by which 
the tax-dodger can be caught, the 
tax-dodger who is able to evade today 
the income-tax, the tax-dodger who 
has almost defeated the Estates Duty 
Act and almost null'fied it I hope 
that the Finance Minister’s dream that 
Rs 13 crores will be paid into the 
Exchequer as a result of the wealth- 
tax will come true and that when this 
BUI comes back on the anvil of the 
Legislature after the Select Commit
tee has gone through it, it will be 
such a Bill that there can be no loop
hole for evasion I do not ask for 
the impossible In every human 
endeavour there is a certain margin 
of error and there are certain things 
that cannot be avoided altogether 
But the margin of error should be 
eliminated as much as possible This 
measure to which we all look for
ward should not be nullified in any 
manner by those who have become 
experts at evading taxation 

Sir, before I conclude, there is one 
other point which I should like to 
place before the Finance Minister He 
has said this morning that m the case 
of foreign companies, in order to 
give them incentives, it is necessary 
to let off then some oi this tax I 
know that it is necessary for us at 
this present juncture to have foreign
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capital in th£ country Capital for
mation in the country is a dire need 
if our development plans have to go 
through Nevertheless, let it not be 
that the foreign investor is able to get 
away and able to hoard up great 
wealth at the expense of this country 
While incentives must be there for 
him, I do not think that a great deal 
of discrimination should be made 
between him and the people who are 
producing wealth in this country it

self, tne nationals of this country it- 
se.it

With these words I commend the 
motion for reference to the Select 
Committee

Mr Chairman: The House now
stands adjourned till 11 am tomor
row

The Lok Sabha then adjourned ttU 
Eleven of the Clock on Wednesday, 
the llth July, 1957
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